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GUWAHATI BENCH GUWAHATI 

ORDER SHEET 

Original APPLICATION NO. 63 Of 2001 	OF 199 

AppIican(s) 	M.Mani Singh 

ResPondent(s) 	
U.0•1 

. 	. 
Advocate for Apphcant(s) I4r. K.3haXlfla, Mr S.arma, U K.Nair 

Advcate for Respondent(s) 	C.G.S.C. 

Notes of the Registry Date Order of the Tribunal 

- 9.2.01 Preoent 	Hon'bie Mr. justice D.N.Chou- 

- dhury. Vice-Chairman and hon'ble Mr.K.K. 

sharma, Administrative Member. 

Heard learned counsel for the parties. 

b OPPtt ._JS 	tot Application is admitted. Call for record01 
° UI5tlOO Issue rotico on the respondents as to 

• why interim order shall not be granted, 
F.  fr r 58 prayed for. Returnable by 3 weeks. 

Pendency of this application shall not 

- preclude the respondents from considering 

the representation submitted by the 
D1. Regcrn, 

• 	 f. applicant dated 22nd .Thnuary 2001, Annc 
' mro 15. The p.ndency of this applicu' 

2 tion uhai.1 not aio inhibit th3 

447 
dedts from taXing any cemedi.1. action 

'-.-.-- 	•> in the rnentirne. 

1,ist on 5.3.1 for orderc. /V 
( 	 /7 	- 

Member 	 vir. 
lm 

.j)/ 	/ 
/ 



O.A. 61 of 2001.. 

0 

Notes of the Registry Dale 
_( 

Order of the .Tribuna  

Ct 	 5.3.01 List on 23.4.01 	to enable the.reepn- 

dents to file written statenent. Xn the 

meantime the interim order 9.2.01 shall 

• continue. 	 - 

im 

23.4.01 Written statethent filed by respondents 

No.2 and5. The.app3.icaxnt mayfile rejoin- 

, 

) 

dez' 	two 	ieeks. 

Atiait service report as regarda other 
(t-- reopondents. 

• List on 8.5 .01 for order. 

Member 	 Vice Chairman 
- pg 

2e.5.0 Preseht ir Justice A. 

01 
Irnphal) W 	'Chairman and 

- - 

Hon'ble Ir ICK.Sharma, 
- k3rninistrative 1ember. 

present .0. 1. is stood over in 

• 	 - 	 ç 
order to enable the applicant to file 

rejinc3e.r, 

- 

List on 26.6.2001 for order 

26,6.01 
List for hearing on 10 9 .2001 

-. 
Mcutber 	 V±e-Chairrhan 

. C • 	 • 	 :. 

- 

l-4 

-- 	 -•- -- -• 

A 

c 	 - 
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4,10.01 

Order of the Tribuna' 

prayer has been made by Mr R.K.Dutta 

- on behalf of IvIr N.S.Singh, learned coun-

se 1 for respondent NO.8 • Simi 1 ar fax 

message has been sent by R.K,Lalit. 

Advocate appearing for respondent No • 8 

praying for adjournment due to road 
blokade in the Man ipur Nagal and side. 

Conidering the facts the case is 

adjourriec to 24.9.2001 for hearing. 

Member 	 Vice-Chairman 

Heard Mr.B.KISharma, learned 

counsel for the applicant at length. 

List the caàe again on 28.992001 for 

hearing. 

C L 
Member.'. 	 Vice-Chairman(  

On the prayer of Mr. S.Sarma, 

learned counsel for the application the 

casis adjourned and it shall be taken 

up 'for, hearing on 4.10.2001 without 

fail. 

List the matter on 4.10.2001. 

Member 	 Vice-Chairman 

On the prayer of learned counSel for th 

applicant the case is adjourned and it shall be 

taken up for hearing on 27/11/010 

I 	£r' 	 JjceChairaafl I 

I 28.9.01 
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Notes of the Registry 

	
Date 	Order of the Tribiina 

27.11,01 	
Prayer has been made on behalf o?the 

applicant for adjournment of the case. Prayer is 

allowed. The case is accordingly adjourned. 

List on 3.1.02 for hearing. 

Member 	 Vic'a"Chairman 

mb 

3.1.02 It has been stateê bit Sri S.Sarrna, 

learned counsl for the applicant that 

he has received the written statement 

today and requested some time to go throug 

through the same. The case is accordingly 
adjourned. 

List on 28.1 .2002 for hearing. 

(c t 
Member 	 Vics.Chajrma 

Mr. S.Sarma, learned counsel for 
he applicant prays for time to obtain 
ome more instructions in the matter, 
rayer is allowed. List again on 21.2.02 
or hearing. 

C. 
Member 	 VjceChairman 

Mr. S.Sarma, learned counsel for the 
pplicant prayed for adjournment for litt 
ittle accommodation in this matter on 
ehaif of Mr. 8.K.Sharma, learned Sr. cou-
sl for the applicant. Prayer is allowed. 

List on 26.2.2002 for hearing, 

C L 
19ernbr 	 Vice-Chairman 

m b 

126*2.02 	On the prayer of Mr .K.Sharma, 

learned senior counsel for the applcant 

the case is adjourned to 22.3.2002. 

hrman 
pg 
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Notes of the Registry 	Date 	 Order of the Tribunal 

' 

fl 	C c s 

H 

2-23, 

28.3.2002 	Judgment pronounced in open 

court. 	The 	application 	is 

dismissed. No order as to costs. 

Member 	 Vice-Chairman 

H 	nkm 
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CENTRAL ADMIN.ISTRATMTRIBUNAL  
GUWAaATI BENCH 

Original Application No. 63 of 2001 

With 

• •••.. 	Original Application No.150 of 2001 

Date of .Decj sjon  ....... 'Y. 
1. O.A.No.63/2001. 

MoirangthemMafli Singh, MPS 
- 	

Petitioner(s) 
Shri A. Rajendra Singh 

Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Nair 

....Advocate for ,  the 

Versus— 	 Petjtjoner(s) 

The Union of India and others 	

• 	 Resç•ndent() 

Mr A. Deb Roy, Sr. C.G.S.C., 
Mr R.K. Lalit, •Ms V. Gyanpati Singh, 

Mr N. umriT SiTrg 	nd 	 Singh f 
private respondentS 	

vocat for the 
R€3pofldent C ) 

THE HONIB : LZ MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HNBLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

le Whether Reporters  
judgment ? 	Of local  pipers may be allowpd to see the 

- 

2 • To Le Leferred to the Reporter or not ? 

Whether their Lordshipg wish to see the fair copy of the Jdqmen ? 
Whether 

the JLidgment is to be circulated to the other Benches 	? 

Judgment delivered by Hon'ble : Vice-Chairman 

- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.63 of 2001 

With 

Original Application No.150 of 2001 

Date of decision: This the 	-4k day of KvIt4  2002 

The Hon"ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.63/2001 

Moirangthem Mani Singh, MPS, 
Working as Superintendent of Police, 
Vigilance & Anti Corruption, 
Manipur, Imphal 	 Applicant 
By Advocates Mr B.K. Sharma, Mr S. Sarma 
and Mr U.K. Nair. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home, 
New Delhi. 
The Union Public Service Commission, 
represented by its Chairman, 
Dholpur House, New Delhi. 
The State of Manipur, represented by the 
Chief Secretary to the Government of Manipur, 
Imphal. 
The State of Tripura, represented by the 
Chief Secretary, Agartala. 
The Selection Committee 
(for selection of MPS officers for 
promotion to IPS, held on 20.12.2000), 
represented by Shri Mata Prasad, 
Member, UPSC, 
Dholpur House, New Delhi. 
Shri D.L. Vohra, 
Director General of Police, 
Government of Tripura, 
Agartala. 
Shri V.C. Goul, 
Inspector General Border Security Force, 
Government of India, 
New Delhi. 
Shri N. Nagaraipam, MPS, 
Commandant, Home Guard (Valley), 
Manipur, Imphal. 
Shri L.K. Haokip, 
Superintendent of Police, 
Crime Branch, Manipur, Imphal. 	 ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr R.K. Lalit and Ms V. Gyanpati Singh for 
respondent No.9. 
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0.A.No .150/2001 

Shri A. Rajendra Singh, 
Working as Commandant, 
9th Battallion, Manipur Rifles, 
District- Senapati, Manipur. 

By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Nair. 

ri 

Applicant 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home, 
New Delhi. 

The Union Public Service Commission, 
represented by its Chairman, 
Dholpur House, New Delhi. 
The State of Manipur, represented by the 
Chief Secretary to the Government of Manipur, 
Imphal. 
The State of Tripura, represented by the 
Chief Secretary, Agartala. 
The Selection Committee 
(for selection of MPS officersfor 
promotion to IPS, held on 20.12.2000)., 
represented by Shri Mata Prasad, 
Member, UPSC, 
.Dholpur House, New Delhi. 
Shri D.L. Vohra, 
Director General of Police, 
Government of Tripura, 
Agartala. 
Shri V.C. Goul, 
Inspect or General, 
Border Security Force, 
Government of India, 
New Delhi. 
Shri N. Nagaraipam, MPS, 
Commandant, 
Home Guard (Valley), 
Manipur, Imphal. 
Shri L.K. Haokip, 
Superintendent of Police, 
Crime Branch, Manipur, 
Imphal. 
S. Manglemjao Singh, MPS, 
(under suspension) 

CloThe Director General of Police, 
Manipur, Imphal 	 Respondents 

\v, 	
By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
N. Kumarjit Singh and N. Surendrajit Singh for 
respondent No.8. 
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ORDER 

CHOWDHURY.J. (v.C.) 

The equity and legitimacy of the selection from 

amongst the State Police Service officers to the Indian 

Police Service (IPS for short) in respect of Manipur 

segment of the Joint Cadre of the States of Manipur and 

Tripura is the core issue raised in both the applications. 

In view of the commonality of the issues the two 

applications were taken up for consideration together. 

2. 	The facts in brief relevant for the purpose of 

adjudication of the proceeding are given herein below: 

The committee set up in accordance with Regulation 

3 of the IPS (Appointment by Promotion) Regulations, 1955 

(hereinafter referred to as the Regulations) met for ,  

preparing a list of members of the State Police Service 

found suitable for promotion to the IPS on 20.12.2000 

against two vacancies. According to the applicant in 

O.A.No.63/2001 he possessed the highest merit amongst the 

persons selected, but the respondents in a most unjust 

manner overlooked his case and selected respondent Nos.8 

and 9 who were of lesser merit. Above all, the respondent 

Nos.8 and 9 were placed under suspension in connection with 

criminal cases. The applicant contended that serious 

charges of misappropriation of public money by abuse of 

power was brought against the respondent No.8 on the basis 

of FIR No.368 (7)/1993 of Imphal Police Stationand a case 

under Section 120(B)/409/466/468/471 IPC read with Section 

13(20) M/W Section 13(C) of the PreventiOn of Corruption 

Act, 1988 is pending before the Special Judge, Manipur 

East. Similarly, the rspondént No.9, selected as No.2, was 

placed........ 



placed under suspension on 16.2.1998, though subsequently 

the suspension order was revoked without prejudice to the 

departmental proceeding pending against him. A regular case 

namely FIR case No.322 (8) 98-IPS, under Section 121/121-

A/400/212 IPC, 13 UA(P) Act and 25(1-B) Arms Act was 

registered at Imphal Police Station against the said 

respondent and chargesheet was published in the Court of 

the Chief Judicial Magistrate, Imphal against the said 

person. Despite the above facts, the Selection Committee 

selected the aforesaid two persons overlooking relevant 

considerations. The applicants thus assailed the process of 

selection of respondent Nos.8 and 9 and further sought for 

a direction from this Tribunal for a review selection and 

ot consider the case of the applicants lawfully. 

The 	respondents 	contested 	the 	claim 	of 	the 

applicant and written statement has been filed on behalf of 

respondent Nos.2 and 5 in both the cases. Written statement 

has also been filed on behalf of the Union of India apart 

from 	the 	private 	respondents. 	The respondent 	No.8 	in his 

written 	statement 	while 	contesting 	the 	claim 	of 	the 

applicant stated that the allegations made against him are 

reckless. 	It 	was 	also 	mentioned 	that 	the 	concerned 

Government 	had 	already 	taken 	a 	decision 	to 	drop 	the 

prosecution 	against 	the 	respondent 	No.8. 	The 	respondent 

No.9, 	similarly, 	in his written statement 	referred 	to the 

judgment and order passed by the Chief Judicail Magistrate 

in 	the 	criminal 	case 	discharging 	the 	accused 	persons 

including the applicant vide order dated 21.4.2001. 

Mr 	B.K. 	Sharma, 	learned 	Sr. 	Counsel 	for 	the 

in 	0.A.No.63/2001 	 that 	the 	decision applicant 	 submitted 

making 	process 	of 	the 	Selection 	Committee 	was 	vitiated 

since ...... 



since all relevant materials were not placed before the 

Selection Committee as to the integrity and other matters 	LI 

of the respondent Nos.8 and 9. The learned Sr. Counsel 

referring to the Regulations, more particularly as to the 

provisions regarding preparation of the list of suitable 

officers mentioned at Regulation 5 submitted that the 

Selection Committee under the law is required to consider 

the question of suitability of the officers for selection 

with reference to their integrity and should specifically 

•  record in their proceedings that they were satisfied 

from the remarks in the confidential reports of the 

officers selected by them for inclusion in the Select List 

that there was nothing against their integrity. Admittedly, 

the Selection Committee on the date of selection since not 

made aware of the proceedings mantioned, relevant materials 

were kept away from the Selection Committee and thereby 

affected the decision making process, contended Mr B.K. 

Sharma. The learned Sr. Counsel also submitted that 

particularly in the case of O.A.No.63/2001, the officer had 

a brilliant track record. Mr B.K. Sharma further contended 

that there was down gradation in the ACR of the applicant 

without adequate notice and therefore, the applicant in 

O.A.No.63/2001 did not receive fair consideration before 

the Selection Committee and thereby the applicant was  

denied the protection guaranteed under Artic1es 14 and 16 

of the Constitution. 

5. 	Countering the arguments of Mr B.K. Sharma, Mr A. 

Deb Roy, learned Sr. C.G.S.C., contended that under the 

constitutional and statutory scheme the eligible officers 

are only entitled for consideration of their case 	and 

there is no fundamental right for being appointed. 	The 

Selection Committee duly assessed the service records and 

thereafter ........ 
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thereafter on assessment of individual merit the high-

powered committee selected the persons in accordance with 

law. Mr Deb Roy submitted that the State Government 

intimated the fact of sanctioning of prosecution in respect 

of respondent No.8. However, the fact of chargesheet filed 

in the Court of Law was not brought to the notice of the 

Commi'ssion before the meeting of the Selection Committee. 

In respect of respondent No.9 it was mentioned that some 

vigilanc/criminal cases were pending against him and 

chargesheet was filed against him in the Court of Law. 

There is no embargo for inclusion of officers in the Select 

List whose integrity certificate is withheld by the State 

Government or against whom departmental/criminal 

proceedings are pending. Their inclusion in the Select List 

remain provisional subject to furnishing of the integrity 

certificate by the State Government. The officers are 

eligible to be appointed to the IPS if they are exonerated 

from the disciplinary/criminal proceeding etc and integrity 

certificate is issued by the State Government during the 

period the Select List remain operative in terms of 

Regulation 7(4). Mr Deb Roy submitted that the Selection 

Committee which met on 20.12.2000 also included the 

respondent No.9 in the Select List at serial No.2 

provisionally subject to grant of integri4y certificate 

and clearance of disciplinary/criminal proceeding pending 

against him. Mr Deb Roy submitted that the Selection 

Committee on the basis of materials on record could not 

treat the disciplinary/criminal proceeding pending against 

/ respondent No.8 as the said fact was not brought to the 

notice of the Selection Committee and therefore, he was 

included unconditionally. Till the filing of the written 

statement ....... 
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statement the Select List was not approved. If before the 

approval of the Select List the State Government would 

have brought into the notice of ,  the authority the Select 

List could have been modified and the name of respondent 

No.8 might have been made provisional in the Select List 

at the time of approval of the Commission in terms of the 

provisions of Regulation 7. 

6. 	In this proceeding we are basically concerned with 

the process of selection. From the facts alluded, the State 

Government intimated that the prosecution sanction was 

accorded in respect of rspondent No.8, but the Commission 

was not made aware that chargesheet was filed in the Court 

of Law against the said respondent before the meeting of 

the Selection Committee. The integrity certificate of 

respondent No.8 was issued by the State Government, whereas 

the integrity certificate in respect of resondent No.9 was 

•withheld. The Selection Committee could not be faulted in 

considering the cases of respondent Nos. 8 and 9 in the 

situation. As per the Government of India decision vide 

G.I., M.B.A. letter No.28/38/64-AIS (III) dated 5.1.1965, 

the Selection Committee is required to consider the 

question of suitability of the officers for selection 

with reference to their integrity and is required to 

consider record the satisfaction from the remarks of the 

confidential report of the officers selected. They are to 

act only on the basis of the materials furnished. On the 

materials available it is difficult to upset the assessment 

of the merits of the persons selected. No malafide or 

arbitrariness is discernible. There is no allegation of 

malafide against the Selection Committee. On consideration 

of the materials o.n record we are of the opinion that the 

Selection Committee fairly considered the case of the 

eligible ........ 
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eligible officers on the basis of the service records. The 

Rgulation is a complete code by itself, which has provided 

due safeguard. 

7. 	In the set of circumstances we do not find any 

merit in these applications. Accordingly both the 

applications are dismissed. There shall, however, be no 

order as tocosts. 

K. K. SHARMA 
	 D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL GtJWAHATI BENCH 
GUWAHATI 

(Applic&tion 	under 	Section 19 	of 	the 	Central 
Administration Tribunal Act 1985) 

BETWEEN 

Ilo:i. rançjthem Man i Si ncjh lIPS 
son of N B i d h u S i n g h 
presently work:inç as Superintendent 
of Police, Viçjiiance & Anti 
Corr'upt ion Man :ipur Imphal 

Ajjicart 

ANI) - 
 The lJnic:n of India fl  represented by 

the Secretary to the Government of 
Indi a Ministry of Home New Delhi 

2 The tin ion Public Service Commission 
represented by its Chairman, Dholpur 
House , Sah 3 ah an Road New Dc ll i-
110001 

3. The State. of Man:ipur, represented by 
the Chief Secretary. to the Government 
of Manipi.r, Imphal 

4 The State of Tripura represented by 
the Chief Secretary, AQartala 

5 The 	Selection 	Committee, 	(for,  
selection 	of 	NIPS 	officers 	for,  
p romo t :i on to I PS, h ci d on 
20.12.2000), represented by Shri Mata 
P rasad Member, UPGC , Dho ipur House 
Sah 3 ah an Road 

6 Shri D L Vohra Di rec:tor General of 
Police, Government of Tripura, 
Aqartal a. 

7 E3hri V.C. Goul , Inspector General 
Border Security Force ., Government of 
In di a New Dc 1 h :1 

S Shri N. Nagaraipam, lIPS, Commanc:I ant, 
Horn e Guard (Va 3. :1. e y) 	Man i p u r I rn p ha 1 

a, 



9. Shri W. 11aok:Lp 	uperintendent of 
Police 	Cr i me 	Branch 	Man i pur 
imphal 

DETAI LS OF APPLICATION 

1 PART I CULARS 	OF 	THE ORI)ER AGA INST 	WHICH 	THE 
APPL ICAT ION IS MADE 

The present appi ication is c:lirected acainat the 

I cc: t ion of the Respondents No S and9 for prochct ion 

to IPS from acDncjst the Man ipur Pol ic:e Service Cadre 

Officers of the Man ipur Segment of the Man ipur-Tripura 

Joint Cadre and non-inclusion of the name of the 

Applicant ..in the select list for such promotion in 

ciross viol at ion the stat;utory Rules ReL 1 at ions and 

oovcrnrnent Quldel ines hoidng the field 

2. JuRISi:ICTIc)N OF THE TRIBUNAL 

The Applicant ceciares that the subject matter of 

the application is within the jurisdiction of this 

Han'ble i r i bun a 1 

3 LIMITA'IION 

The 	Applicant 	declares 	that 	the 	present 

application have been filed with in the 1 irni tat ion 

period prescribed under Sect ion 21 of the 

Administrative Tribunals Act 1985.  

4 FACTS OF THE CASE 

4.1 	That the App I :icant is a cit I zen of mdi a and as 

such 	he is entitled to all the rights and privileges 

as cuarantc ed under the Const :i tut ion of I nd I a and laws 

MIN 



- 

frameci t ereunder 

4..2 That 	the Appi ic:ant is a member of the Manipur 

Police Ser'v ice (here in after referred to as MPS) and 

presently posted as Superintendent of Police Viçji 1. ance 

Anti Corrupt ion of the State Vigilance Commission 9  

Manipur at 3:mphai 

4.3. That the Applicant entered the services of the 

Man ipur Pol ice way back in the year 19.64 (31 ..3..64) as 

Sub—Inspector of Pol ice.. On 27.. 12 78 he was promoted as 

Insp ector of Police on Adhoc basis wh I cli was 

subsequently regularised with effec::t: from 379 

Thereafter he was p romoted as Deputy Super:intendeflt of 

Police (Legal) on Adhoc:: basis with effect from 11 ..2..81 

He was r'egular:ised in the Manipur Police Service with 

effect from 2.12.81. Riding on the ladder of promotion 

the Apii icant became the Additional Superintendent of 

Police with effec::t from :19.. 12.86 and thereafter t:ecame 

the Superintendent: of Police with effect from 19..9..94 9  

the rank in whic::h the App]. :ic:ant is presently 

discharging his duties.. Presently he is holding the 

Post of Superintendent of Pol ice 9  Vicii lance & Ant:i 

Corrupt ion of th e St ate Vi q i lanc: e Commission Man i pu r 

at 1mph a 1 

4.4 That as Superintendent of Police the Applicant had 

the occasion to work as Commandant 5th Sat. ta 1 ion 

Manipur Rf 1 cain Tamenqiong Hi]. 1 District with ef ...ect 

from 19..9..94 to 13.,8.96.. Thereafter he was posted as 

S.P Bishnupur with effect .. ...om 13..8..96 to 10..2..97.. 



Dun ng the pci" :ioc:I from 10 ..2.97  to 10 3 98 he was the 

SP, Senapati Hill District0 He is holding the ::iresent 

post with e'f -fe::t from 10398 While the Applicant Was 

posted at •Tameng long Hi 11 Distr [ct as Commandant 

Manipur Rifles, he was also given the task of the post 

of Superntenden t of Police Tameng long for about 10 

months in add i t ion to h s own dut I es Dun i nc which 

period General Election of 1995 was held The Appi :i,cant 

has a distinguished service career and he has been 

awarded Police Medals for mc r i tori ous and 

di st'ingul shed ser'v ices i nc:: I ud i ng that of President 

Award/Medal tw ic: e 

	

Copies of the documents pertaining to 	such 

Meritorious ser-v ice are annexed as. Annexure-'i 

series0 

4.5 That as per the provisions of the IPS (Appointment 

• 	by Promotion) Regul at ion 1955 the members of the State 

• 	Police Service are entitled to be promoted to IPS on 

ful f -i i :Iinent of the cr1 terias laid down in the said 

Regulations0 In terms of Re.gul atlon 5 (3) the sd ection 

Comm i t tee shall not consider the cases of those members 

who have attained the ac:,e of 54 years on the 1st day of 

January of the year in wh:ich the selection committee 

meets0 The Ap1 icant has already attained the age of 54 

year's and thus wi 1 inc not be. eligble to be conside red 

•  for such promotion hereafter0 His only chance was in 

the last selection held on 20 12 •2000 in which he has 

been illegally left out due to :improcer consideration 

., 	.'i. 
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f his c:ase 

That as already stated 	abo,ve 	the Applicant 	has 	a 

istinQuished 	service career and at no point 	of 	time 

ie 	was 	any 	occasion 	to 	c::ommun :icate 	to 	him 	any 

dye rae 	remarks 	To the best of the know I edçje 	of 	the 

pp 1 icant 	he has c1c:t 	a bet.er service 	record 	than 	the 

the ra 	who 	were 	cons i ci e red 	for 	p romot:ion 	to 	i p4 

rc 1 Ltd I nq 	the 	Respondents 	No 	B and, 	9 	J. thoucih 

if icers 	includinç 	the Applicant were 	considered 	for 

romot ion 	to 	I PS by 	the se 3. ect ion comrn:i. t tee constituted 

or 	the purpose which met at New Delhi on 	20O 122000 

a 	per 	the 	in formations 	gath e red 	the 	se]. cc: t ion 

:mn i t t cci 	c:onst :i tu ted of 	the 	'follow i nc 	members 

L 	Shri. Mate Presad 	Member, 	UPSC 	"--' President (Respondent'.: No 5 
) 

Shri 	Rakcsh q 	Chief 	Sec:r'etary,  
Bc::'verr'rnent 	of 	Manpur 	- ................Member 	(Respc:ndent No 3) 

'3hr'i V. "Ihulasicjas 9  CI'iief Sec:y. 	Member, 	(Respondent NOW 
Government of Tripure 	 - 

Shri t) L. Vohra DOP 	 -"'--"-- Member s 	(Respondent No6) 
Gc::'ver"nment of Iripura 

Shr:i V . C. Soul IG Border 	'-'-- Member, 	(Respondent No7) 

	

Sec::uri ty f''p 	Govt 	of md .i. 

seiectc:n committee in its meeting held on 

211,, 12. 2000 c:ons:i de reci the C: ase of. •fol 1 owl nçj 6 

o'ficers of the MPG cadre 

MIKE  DATE: oF BIRTH 

Re j end r'a 	S I nc:th 28 50 
bi S. Tuelc:hinkham 	(SI) 1 	34'7 

N. Ngara :i p am 	(51) 5 3 47 '(Respondent No 	8) 
I)' I, 	,J::  Heokip 	(ST ) 1 353 (Respondent No 
Ej M. Meni Sinqh 1 ,246 ((pplic:ant) 

Al S. MaF'jclecnjaO 	Sincjh 1 356 

If 
	 0 
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I 
The sel ec:tic:'n was held for 2 posts The Appi :icant 

was the only candidate to have 5 "Outstand incf in his 

CR s for the last five years which were taken into 

consderat ion by the selection comm:L ttee açainst this 

the other candidates inc luding the candidates namely 

the Respondents No €3 and 9 whose names jave be en 

included in the select :t 1st of 2000-2001 did not have 

any consistent grading in thel r ACRs for the last. Nve 

yar's, not to spear:: of having five "Outstanding" like 

that of the Appi icant, 

A cc:::'mparati ye chart of ACF:V s grading of the said 

6 officers is annexed as Annexure-2, 

4 7 That as per the mintites of the selection c:ommi t:tee 

he]. d on 20 122.000 the Respondents No €3 and 9 have 

hen sd ected for promotion to IPS farming the se lec:t 

list of 2000-2001t Ln fortunately al though the 

App ii cant was the most me ri tori ous with an outstandIng 

and unbi emshed service records has beer') left out from 

be:i.nq included in the seict list due to improper 

consideration of his case vie--a-v is the Respondents No 

€3 and 9 It will be most pertinent to mention here that 

the State of Nan ipur did not forward the ILtI 1 serv ice 

particul are and details of their service to the 

\ scj cci; ion committee but for whic::h the thins would 

have be en d I 'F f e rent and the name of the App 1 ic ant wcu id 

have been invariably included and the names of the 

pri v ate . Responfl?fl te would have be en excluded 	Apart 

from such serious 1 anses even the 1011 ACR s of the 



carid idates were not sent as WIU he ref I ected form 

comparative statement at Annexure-2 Inp :i te of such 

position s  select:ion was carried out on the basis of 

inc:omp I etc ACR s Be it stated here that the selection 

committee took into consideration the ACR s for the 

:tat five years viz 1994-95. 95-'96; 96-97 	97-95 and 

93•99 	The State Nanipur did not intimate anything 

regarding the pendency of disc ipi :inary and criminal 

/  oc;eed:kngs of very serious nature invol. vinct the very 

in t e r :L i;y of the Respond en ts No S and 9 and on 1 y a 

hal f truth was conveyed to the sd ect ion commi ttee in 

respect of Fesponden t No 9 L K Haok i p 

4 8 That the Res:ondent No S who has been nominated as 

tee No. I was placed under suspension by an order 

datcd 21 7 93 in connec:tion with FIR NO. 38 (7) /93 of 

/ Imphai 	Pol ice 	Stat ion reg ist:ered 	under 	section 

120 (8) /409/466/468,'47 I IPC and sec: t ion 13 (20) 	111W 

Section 13(0) of the Prevention of Corrul:3t ion Act 1958 
------------- - 	 - 

which is now pending in the Court of the Special Judge 

Manipur East being registered as Special Trial No. 

1/2000. 	The 	case has been 	registered 	all eging 

misappropriation of Rs 35 9% 401/'-- whIch was 

sanctioned for purchase of uniform items for Jawans of 

Manipur RI fies. The incident has come to liht as 

tin I -form Sc: an 

Cop:i es of the suspension order, revocation order 

and the charqsheet are annexed as Anncxure--34 

jçi5 respectively. 
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• 4 9ihat' similarly the Respondent No 9 who has been 

nominated as selectee No. 2 was placed under sutpension 

by  an order dated 1 .2 9B although the same was 

subsequen ly revoked without pre jud Ic: e to the 

departmental proceeding pending against him A regular 

• FIR case No 322 (8) 98--IPB U/S 1$1/121-A/480/212 IPC 

13 UA (P ) Act and 25 ( 1-B) Arms Act was registered at 
- _ 

V 	
Imphai P ..S against him and a c:harcisheet No. 32/ IPB,'99 

dated. i2599 has already been submitted in the Court 

V 

	

	of the Chief Judicial Magistrate Imphal acaainst him 

The charce relates to harbour.inc in his house the 

members 	of KNF (P) one of the 	active 	Extremist 

oranisati ons operatang in Manipur 	persons were 	V 

arrested from his house and arms and ammun I • ion were 

recovered as refi ec:ted in the charge sheet which has 

be en reg iste red as Cr'i 1 (P ) :10/99 in the Court of c:m 

V 	 Imphal 	Further a departmental proceeding is also  

• pending against him initiated vide memorandum being 

No 4/59/7éMPS/DP (Pt) dated 22,4,99 for commi tt inct acts 

• 	 V 	
of 	in I sconduc t 	ml sobse rv at ion 	and 	f in anc I al 

ifnprc'pr:i ety 	mismanagement of Home Guard invol v ing a 

sum of Re,, 23 17 700/- sanctIoned by the Home 

Department vide order No 315 (4) /97-H dated 9.2.98. 

• The proceeding is now pendini before the Commiss:ioner,  

of Departmental Enquiries being DE No. I /4/CDE/2000 

Cop lee ci ... he espension & revocat: ion orders are 

annexed as Anxure -:?,nd 	respec:ti ye :ly 

Copies of the FIR and the chargsheet are annexed 

as flDiL L: .acLViQll respectiveiy.  
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Further the copy of the memorandum is annexed as 

n nex u re-- 1 1 

4.10 That apart 1 rom the above prosec:ut ion has been 

accorded in respec:i; of the Respondents No 8 and 9 v ide 

orders datd 28 . 9 . 98 , 12 4 99 and 22, 8 2000 in respect 

of their involvement in connection with the offence 

men t :icned in the c:rde rs of sanction i tse 1 f 

Copies of the orders dated 26 .998 124 99 and 

2262000 a re annexed hereto as 1nnexure-1213 

apdl4 respecti vely 

11 That the above facts which are of very serious 

atureinvol virm the very integrity of the Respondents 

U. 8 and 9 who have be en selected for apc I ntrnen t; to 

IPS were never brought to the notice of the selection 

commi tiee. and those vi tel :informat ions were 

deliberately withheld from the sd ection committee but 

for which they would not have been s?1ectect It w:i 11 be 

pertinent to mention here that although the Government 

of Man ipur in the department of Personal and 

Admin istrat :1. ye Reforms (Personnel Division) had asked 

for informet ions as to whether any case is pending 

eganst the above mentioned 6 cifficers and the 

concerned department had c 1 early md :1. ceted about the 

pending cases merit :ioned above age inst the Rspnden t 

No S & 9 but however to the best of the knowi edge of 

the 	Aopl icant 	inspi te of rec:e ipt of 	the 	said 

informat ions same were not ... urn :i shed and/or macic known 

to 	the 	selection commi ttee and the 	same 	were 
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dcl iberately withheld fac iii tatincj selection of. the 

Respondents No B and 9 

The 	App 1 icant 	craves 	leave 	of 	the 	Hon b lo 

Tribunal 	for a di rect ion to the 	Respondents 	to 

S 	 produce 	the 	c o p :1. es 	of 	the 

commun icat ions/correspond enc:e 	pertaining to 	the 

integrity certificate of 	the 	officers 	c:onsiderec-J 

for 	'se :1 ec::t:ion 	to 	IPS 

4.12 	That 	the 	Applicant 	states 	that 	ps 	per 	the 

• :infor'mations 	nathered 	from 	the 	off ices 	of 	the 

S Respondents 	the 	Respondents No 	B and 	9 	have 	been 

selected 	for 	promotion to IPS as sd ectee No 	1 	& 	2 

against 	the 	2 available vacancies for 	promotion 	and 

/ 
both of 	them were grarJed as "Very Good 	along with 	the 

Applicant 	and 	Shri 	B 	Mange I cmi ao 	Sinch 	However,  

because of their seniority the Respondents No 	B and 	9 

have 	been 	mc:: luded 	in 	the 	select 	list 	as 	the 	sole 

leavinj 	aside 	the Applicant 	As recards 	Shri / s1ectees 

A. Rajendro Singh and Shri S. Tualchinkham they have 

been 	ciraded 	as "Good" and thus 	natural 1 y 	could 	not 

compete 	with 	the other 'four officers 	who 	have 	been 

graded 	as 	Very 	Good" 	Goincf by 	the 	ACR s 	of 	the 

officers as ref 1 ected at Annexure-"2 of 	this GA there 	is 

not 	even 	an 	:i ota of doubt 	that 	the App l:i.c: ant h as 	always 

S scored 	a march over the other officers 	Further he 	is 

the only recipient of presidential 	medal /award 	(twice) 

along 	with other awards/medals amongst the 6 	off ic:ers 

who 	were 	consxdered 	for promotion to iPG 	It 	is 	the 
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definite information of the Appi icant that the Tact of 

such a meri torious se rv :ic:e of the App 1 Ic ant was not 

broucht to the not :ic:e of the sei ec:tion committee 	On 

the other hand the above mentioned deficiencies 

pertaining to the services of the Respc:)ndents Nc' B and 

9 i ich ought to have been brought to the not ice of the 

se 1 ect ion commi ttee were dci iberateiy not brought to 

I :t notice Further, I t: app ears th at there was down 

ciradat ion so far as ACR 's of the Applicant are 

concerned so as to cxc :tUde his name from the select 

1 1st to gave the way for Inc lusion of the names of the 

Respondents No B and 9 wh lie doing so cont rary to 

the reflections in their PtCR s coupled with their 

in VO.i yemen ts in the c ase.s mentioned above there was 

upgradat ion, in their ACR s Such c:lown gradation was 

/done in respect of the ACR s of the Applicant without 

pe'taining to the rnritorious service of the Applicant 

/ 	any not ice to him as a I ready stated above the records 

Inc iudng 	the fact of he being an 	awardee 	of 

PresIdent i a 1 Medal /Award and other awards/med als were 

not placed on records and accord inQ ly the se :Lect ion 

committee was deprived of those materi ais very vital 

towards consideration of the case of the App I icant 

Thus there was no proper cons:ide rat ion of h is case , 

rather there was improper consideration and the same 

has re-sul ted in (T3scarri ane of justice 

The minutes of the sd ect:ion ccmrni ttee meeting 

he 1 d on $0 . :t 2 2000 h as not be en made pUb 1 ic and as such 

the app ii c:ant prays for a direction to the Respondents 
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to produce the r.ec::ords of the selection inc lud :ing the 

minutes of the meet ing of the sd ect ion c:ornmittee held 

on 20.12.2000.  

4 13 That the Applicant states that as per 	the 

requ I rements of the above mentioned promotion 

regulation the sd ec:tion committee in respect of a 

joint cadre must be comprised of the Di. rector General 

of Pol ice of the State whose officers are being 

consider'cd . in the instant case the DSP 	Man :ipur who 

was the better person to know the servi::e 	credenti als 

of the officers was not included in the cornmi ttee and 

the DSP of the St ate of Tripura was inc 1 ud cci Thus in 

absence of the DSP Manipur the select ion committee was 

not properly const I tuted and the relevant consideration 

were left out from the purview of the se 1 ect ion 

comm I t t e e 

4.14 That the Appi icant states that adding insult to 

the injury a move is on to issue integrity certificat 

in respect of the Respond ents No S and 9 fac iii. tat ing 

their appointment to IPS, The App]. icant has reliably 

e arn'i' that ....iC appointment of the said Respondents to 

IFS is being material.iscd very soon The Government of 

Man ipur for the reasons best known to them are moving 

fast towards issuing the integrity certificate so that 

the sa I ci Respondents are appo:inted in no time it is 

under these ci rcumstanc es that this GA has been 'filed 

seeking urgent and immdi ate relief. As already stated 

above the App 1 Ic ant having already crossed the age of 

54 years this is his last chance for promotion to IPS 

his, 
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Had there been proper cri derat ion of his care based 

on his ACR 's and serv:ice rec;ords he would have been 

se I ected for such promot :i on InStead the Respondents 

No B and 9 have been pic:kcd up for promotion to IPS 

insp.i te of their bad ACR n' and serv ice rec:ords 

4.15 That the Applicant states that as per 	the 

requi recnent 	of the prc)mot ion reuJ. at ions the se:L ect 

1 ist should have been prepared in such a way so that it 

contains the names of the sd ected c:and idates tw:ice the 

number of substantive vacanc: ics anticipated in the 

course of the pen. od of 12 months Had this requi reme?nt 

been fol loweci the name of the App 1 ic:ant would have been 

included in the seicc:t iist he beinQ next in line and 

the rehy would have got a chance to be c:onside red for 

promotion to IPSn Even if he is not promoted to 1PS 

Ii is inciusi on in the select list would have ensured 

consi d enat lob of his c: ase for pr'omot ion to IPS in the 

next select list 

4.16 That the App 1 :icant hay inc come to know about his 

deprvat ion as stated above submi. tted a representation 

on 22 L 2001 before the UPSC Aith the cop i. es thereof to 

I  the concerned authorities making a prayer therein for 

review of the select List prepared by the sel ection 

committee in its meeting held on 20.12.2000. Instead of 

repeat i.ng the contentions ra:ised there in the Appi :icart 

craves leave of the Hon hi e Tribunal to refer to the 

said representation and the contentions raised therein 

may be treateci to be the contentions raised in this OA 

\ 
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A copy of the representation dated 22 1 2øø1 is 

annexed as Anne xure 15 

4.17 That the Appi ic:ant states that as per 	the 

requirements of the prcxrot ions regul at ions the sd ec:t 

i it will attain itsfa1 i ty only then when the. UPSC 

will consider the said se). ect list and cii ye its final 

approval to the same Keeping in view such a provision 

in the regul ation the App). icant has submitted the 

representation to the IWSC so that final approval is 

not given to the select iist However, it is the 

apprehension of the App 1 icant that the 1JPSC must have 

/i n the final approval to the select list without 

./ /onsiderin9 	the aforesaid rep resentati on of 	the 

•/' ,/ 	Applicant The apprehension of the App 1 icant is fur-thr 

/ 	frti fied from the speed at which the thinQ are being 

moved in favour of the Respondents No 8 and 9 towards 

issuance. of their integrity certi fic:ates which is the 

conch it ion precedent for appointment to IPS on 

promotion Haying regard to the facts and ci rcumstances 

of the case it is a Fit case for paseinc1 an interim 

order as has be en p rayed for.  

4.18 That the Appi icant states that some of the 

annexures pert. am mci to the Respondents No S and 9 as 

annexed to the DA are the photocopies obtained from the 

• 	concerned 	deptt. and/or the curt 	The 	oricinai 

documents from wh .1 ch the photo copies have 	been 

obtained be .incl hand written naturally the photo copies 

are not that legible as one expects It is also 	not 
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saib Ia to type out all the Annexuras accordingly the 

Api: I icant prays for acceptance Of those Annexures 

annexed to the DA with a di re:t ion to the Respondents 

to produce the oricj inal records if considered 

nac:esSary.  

S . GROUNDS FOR REL I EF WITH I. EGAL PROV IS I ONS 

5 1 For that the proper procedure having not been 

followed in the se :ect ion of MPS officers for promotion 

to IPS such selection is not susta:inabie and li.b1e to 

be set aside and quashed 

5.2 	For that the State of Nan ipur hay I rig not p1 aced 

the adverse materi als agai.nst the Respondents No S and 

9 and the selec:t ion committee having been kept in. dark 

about those materials1 the names of those two 

Respondents having been Included in the se]. act 1 ist 

which is per-se iii eqal 

• 	

. 

 

5.3 For that the Applicant having scored overai 1 

qrading of htOutstandinqu in all his ACR 's relevant for 

the purpoe of selection coupled with his excellent 

servic:e records, he ought to have been selected for 

prc:motic:n to IPS in preference to the Responc:lants No S 

and 9 who apart from not having outstanding service 

records like that of the Applicant also have adverse 

materi als against theme 

5.4 For that the charges pending against the selected 

candidates be :inç4 very serious which may even render 

them unfit to he retained in service would have a vital 

M, 



bearinq on the process of so 1 ec:tic:'n and the same hev in 

been wi thhe id'om the purv low of considorat ion? the 

entire proc:ess of selection is liable to be reviewec:L 

5 5 For that the excellent service records of the 

Applicant having not been pieced before the se'i ec;tion 

commi t toe and the so 1 oct ion commi t tee hay i ng cons ide red 

only the ACRs of the App 1 :icant and other's 	that too 

incomplete ACR s in respect of' he Respondents No 	8 

and 9 there was no proper consideration of the case of 

the App hr a nt and accordingly the entire proc:ess of 

selection is liable to be reviewed 

5 	For that the haste in which things are being moved- 

• towards issuanc::e of intecrity certificates in respect 

of the Respondents No 8 & 9 speaks volumes of the 

mel a'f ide and col ourah I e exerc iso of prxer on the ' part 

of the off ic i ci Respondents and accordingly judicial 

intervention is cal, led for in the matter .  

5 7 For that so 1 oct ion commi ttee be ing not cbrnpr:ised of 

the most imper'tarit member viz , the DGP of the State of 

Man I pur who ws/ is in the know how of the th i ngs 

improper" considerat :ibn crept up in the process of 

selection in which vital aspects of the matter were 

wi thhe id but 'for which the App ii cant would have got 

h i s select ion. 

5.8 For that as per the requi rements of the Recjul at ion 

5 of the promotion Recjul at ion the size of the el oct 

list: should have been double the number of vacancies 

and had that requi rement been fol lowod the name of the 

1-~A - 	. 
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pplic:ant woulc:I have been surely included in the selec:t 

list faci Ii tat :Lng his. appointment to IPS by promotion 

acainst the aval I able vacanc: les durinQ the validity of 

the select list 

5.9 For that the sel ect ion c:c'mrni ttee ought to have 

considered the case of the Applicant with all • its 

fairness more nart icul arly having regard to the fact 

that the selection in quest ion was the last oppoi'tun I ty 

for the Appl :ic:ant 

5.10 For that the sd ection commi ttee ought not to have 

been •çiui c:ed by the ACR s alone and ouht to have 

considered all other relevant service records of the 

officers considered but the selection commi ttee even 

while considering the ACR s, down graded the grading of 

the Applicant and upgraded the gradings of the 

Respondents No B and 9 wi thout any reasonable basis 

5.11 For that I n any v I ew of the matter the impugned 

sel ect list is not sustainable and liable to be set 

aside and quashed 

The Applicant craves leave of the Hon ble Tribunal 

to 	urge 	other 	and 	such legal 	g rounds as may 	be 

admissible 	to him at 	the time of hearing of the case 

6. DETA :t LS OFPMFP i F FXHAUSTFD 

The Applicant dccl ares that he has no other 

alternative and efficacic:Lts remedy except by way of 

fil:ing this application Heis seeking urccent and 

Lr4 
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7 MATTERS NOT PREVIOUSLY F I LED OR PEND :1: NB BEFORE ANY 
OTHER COURT 

The Appl icant dec iarcb'at no other application 

writ petit ion or suit in respect of the subject matter,  

of the instant appi icati.on is filed before any other 

Court Authority or any other Bench of the Hon b 1 e 

Tribunal nor any such appi ication writ petition OT 

suit is pend ing before any of them 

B RE L I EFS SOLIBJ....F FOR 

- 	lJnder the facts and c:i rcumstanc:es stated above 

the Applicant prays that this application be admitted 

recc'rdsmore particularly the records of the sei ection 

committee, be called for- and notice be issued to the 

Respondents to show cause as to why the re ii efs soucht 

for in th is app ii cat ion shou 1 ci not i: e grant: ed and upon 

hearing •y parties and on perusal of the records be 

pleased to grant the Vol lowing reliefs 

ItRM. To set asic:Ie and quash the sd ect 3. ist and/or the 

minutes of the selection commi ttee meeting held on 

20 12 2000 for promot: :ic rcto IPS from amonst the 

members of MPS 

/ B2 To direct the Respondents to hold a 	review 

/ 	
selection placing all the relevant materials in respec:t 

of the officers as refl ected under the head "Facts of 

the case" 

03 Cost of the application 

84 Any other rd ef/rei ic -Vs to which the Applicant is 
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ent; it led to and as may be deemed f i t and proper by the 

Hon 'ble iribunai 

9 INTER I N ORDER PRAYED FOR 

Pnd nQ disposal of the OA the App 1 icant prays for 

an interim order restraining the official Rspondent 

from promoting the Respondents No B and 9 to IPS 

pursuant to the lmpugned select list prepared on the 

basis of the minutes of the sd ect:ion commi. ttee held on 

23 1 2 2øø 

10 . 	..... 00 * 0 

The apl icati,on is filed through Advocate 

ii PARTICULARS OF THE I 0P O. 

1> 	I.P.O. No0 	•5ç 	ç2 
Date 	 30 .oI.00) 
Payahi a at 	N Guwahat i 

12 LIST OF ENCLOSURES 

As stated in the Inde> 



20 

I 	Shri Moi ranct them Mani Siriçjh , MPS 	son of 

N. Bidhu Singh presently working as Superintencer1 of 

• 	Pol ic:e, Vigi 1 ance & Anti Corruption Maniur. imphal 

do 	hereby sol emnly affirm and verify 	that 	the 

statements 	made 	in 	paragraphs 	3!3 

	

a r e tr'ue to 	my 

knoi1 edge 	those made in paragraphs 

are true to my inforrnatjoi derived 

from records and the rests are my humble Submissions 

before this Hon 'bi e Tribunal 

And I siqn this yen ficat:ion on this the fth day 

• 	of February 2001 

	

.h4OL0' 	 - 

U 
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NO. 9/14/i/E35 'H Pt 
GOVE:RNMENT OF MAN I P LR 

SECRETARIAT P FIONflE v DFF'1'MFN'T 

Inl the 29th AuQust, 1986 

To 
The Inspector General of Pal ice 
N an I p u r 

Subject 	' Award of Police Medal for meritorious 
serv ice an the occasion of :tncli?penden:e Day, 1986 

Sir,1  
) 	am di rec:ted to send herewi. th  a c:opy of letter,  

Na 14HA/B6CA (II) dt 14 E3 G6 rec i ved from the 
President s Sec:ret:ari, at. Rashtr'apat I EChavan New Delhi 
and th C? above sub jec t for your i nf oraat ion and 
nec essary ac: t ion 

Sc:1./ ' (F::P, Singh 
Joint Sec::retary (Home) Gavt 

of Nan :i pur 

enclo 	As above 

Copy to 

The Spec: i a). Secretary to the - Soy ernor 	Man :i pur 
Rajbhavan Imphal wi th a copy of the above ment: ioned 
1 e ( 

GOVERNMENT OF MAN I P HR 
POLICE DEPAR"IMEN"r 

3.E/33/16/82—PHQ:Imphal the 4th Sept 86 

:)y. Inspectcrr General of Pal ice/CID Manipur, 

3P/CID, Nani.pur. 

c:countar'it Gerei"al 	Man ipur Imphal 

M. Plan :i. S:i.ncjh , DSP/Cu) 

Gd!' II leciib).e 

For Inspertor General of Pol lce 
Man ç:'ur, Imphal 
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Pnnexure 1 Series 

coF: v 	 :c DE!\:i (. L / I MME:J:)I A lE 
PRESIDENT'S I:cE]R I AT 
RASHTRAPATI EHAVAN 
NEW DELHi - ii 	4 

No 1-I- /86-CA u 

lo 
The Scc:retary to the Govt of Narr:ipur,  
Secretariat Home Department, :cmpha:i 

Sub 	Awaic:! of Po], :1cc Medal for mer:itorious service c:w 
the 	 on of I nd epend enc: e :oay,  , 1986 

R€f 1 Your State Govt 1 ti.er No, 8/14/i /85-H dt 
21 486 and 21.5.86.  

Si r, 

I 3ffl dircc:t'ed to say that the President has approved 
the award of the 'fo :t :1 owing medal on the occasion of 
Independence Day, 1986 

POLF f'};  iEDA1. FR HER I TCJR 1 OUS SERV I CE 

Shr:i Mol rarçjthern Man :1 Sinh 
Dy. Su:)dt of Pcl ice, CID, Imphal 

2 	An arnovnc emen f to fh is cf fec: t will he made in the 
morn i ng Newspapers of the 15 t;h August , 1986,   and the 
award will be notif:ied in the sazette of India on 
Sat;urd ay to the Governor of Man i ur 	Raj Bh even 
:c mph a 1 
3 Simi 1 ar intimation has been sent to the Secretary to 
the Governor of Men ipur Re i F3hav an 1mph ci 

4 Please acknowl edge rece ipt 

Yours faithfully, 

Sd/ (S Nil akantan 
I:)eç:L(tY Secretary 1: othe President, 

c::o j: y  to 

The Ministry of Home Affairs, 
New Dc 1 h i 

1 1P e/ 
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Mull 

7 	 DIRECTOR GENERAL OF POLICE, MAIJUUR 
If1PHAL79 5001 

I 

131-1 NJP__OUIco 21100 
RoiL 21177 

E/33/18/92_p}Q(A) 
DONo 	 t 

14-8-193 
lJaled................................. 

CLOW 

I convey my sincere c6ngratul;1tj 	to you 
on your boeing awarded the Manipur thief Minister's 
Police Medal for outstanding Devetion to Duty on 
the •ccasicnf the Patriots' say, the 13th August, 
19,93. Vhis is a befitting appreciation of your 
continued excellent perfozrnance & devotion to 
duties displred over the years. 

Please keep it up. You have all my Dest 
Wishes for a bright future. 

:.shri M.Mani £ingh,..ips 

7th ln.Manipur Rifles, 
Khabeisoi ,Imphal. 

(M. 



ev 

ri N 1!W3 - 	- 

D.O. No. E/33/15/94 PW(4dmn/3i 
Director General of Police Manipur 
Imphal 795001 	

i,i/ 19th i,L97 
riiono 

I 

• 	

. / 
My dear 

ioris to you on being conferred 

President's PoljceMedal for Distinguished 3ervice on 
the occasion of Independence Day,1997 vide Govt. of 
1ndia hinistry of home, New Delhi No. .11019/11/97...plvlA_ 
Cel]. dated.14.3,97 

Yours 

I 	•• 	( 	. 
( D.SJGrewal ) 

Shri M. Mani Sthgh, MPS 
Supdt. of Police, .Senapati. 	 • 



	

- ------ 	 -.. 

- 	

.". 

-I 	 I 	 ¶'NNXRE4 j 
No.3/GM/97 

- 	 RAJ BHAVAN 
JJ 	 IMPHAL 

• 	 Aug 15, 1997. 

GOVERNOR OF MANIPUR 	' 

My dear M.M. Singh, 

.1 

I am glad to learn that you have been awarded 

the Presicloni's Police Medal fo r Dislirtguishod Services 

on the occasion of the Independence Day, 1997.   

You have done the Manipur Police proud. Please 

accept my heartiest congratulations. 

• With best wishes, 

Yours sincerely, 

~E 
)4tA 

- 

Shri M.M. Singh, 	
(O.N. Shrivastava) 

Supdt. of Police, 
Senapati District 

-, 	
SENAPATI 

;' 

,) 
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Annexue - -  

Si No 	Name of of -Fl cers 	 1994-95 	1995-96 	1996-97 	1997-93 	1998-99 	1999-2000 

1 	A. Rejendra Singh MPG 	 --- 	 Averaqe 	Averace 	Very Good 	Good 	Very Good 

2 	S Tua ich inkham , 	MPG 	1 4.94 to 31 7 94 Very Good 	Good 	Good 	Very Good 	Good 
Good 

1.8.,94 t 31 395 
Ye ry Goc:'d 

3 	N. NQ a ra I p am MPG 	 --- 	 Very Good 	Very Good Very Good Very Good 	Good 

4 	L. 	Haokip 	MPG 	 Very Good 4795 to 	4 	97 to 17.3.97 LC 
1 396 	 31 397 	11 39E3 
Ye ry Gc,od 	V e r y Good 	Good 	 Good 

5 	M Nari Singh MPS 	 Outstanding 	OLtstaclding Outstand Inc, Outstand ing Outstand :incj Outstanding 

6 S. Manciel emjao Singh MPG 1 4 94 to 31 794 Very Good Very Good Outstanding Very Good 	Good 
Outstanding 

1894 to 31395 
Very Good 
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ULiI rrILN 1. U . PL10NNLL & 	Dt'IIN13 I.h 
(PLRUNNLL D1\Ij 	
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mphal , Lho ' 2 s t.;J uly 	1 993  

Na 1B/2O/O3—p3/Dp() 	Whoa adscjp1jnary procdng 

' 	 I 	
Qya\nr 	HL1 N. Niroiparn, rip , Comnianci.ng Of'f'ico r o f 2nc 

p 	
(n (1r-uipur R.rLes is conLemplatod. ( 

F 	
I 	

tth( refo9 , the Covrn)r of M a n i p u r in Oxt rci3G 

I 	 o thiD' pcwis conferd by sub..ru1o(1) of Rule 10 of the 

p • 	 L3n'iVi1 ervice(CC)' u1es 	1965, hereby places the 
II- 	

3iid hri N Ngcuaipai 9' f'1PS under suspension with immediate •.' 	(, p 	L 	. 	• 	• 	•'.. . 	: 	• 	•:.- , 	. 	. 	.:., 	•, 	, 	. 	.. 	. 	........... 	. 	. 	•. 	. 	. 	. 	. 	. 	. 	. 
f•,,c 	 '\ 	effurt 

I 	 I 
turt.hor or.11orod th1.. during tho poriod that 

t 1 	
LhL orcjo r h11 reniainin forco the Keadqua r t e rs o f S hri 

N. NgrdipnI, MPS C. QItmtriCinO 011icor ol 2nd On. Flanipur 
p 	

Hiulo 'sh(D:Jld La ljnphcl and the said Shri N Ng3raipam 

shall not 'bays the haadquarters withoutobtaining the 

p11v10u.3 purIflic3)n or thd Lojdininont 

	

p 	
j 	

I 	
p II 	I 

	

,.'A.,.... 	..,..,., .... 	 . 	By..ordor and -in,the flame of 
p 	 Cioverno r 

, 

. p .. ••p, 	.. 	,. 	.. 	.. 	., 	... 	I 	•. •.-- 	.. 	. . 	. 	. 	. 
I 	 I, 	•. 	' 	pP 	 P 	 C -. 	; , I • 	',., 	1 	P 	. 	.. . 	........,. 	. ........,. ., 	.- 	. ,..,.- 	. . 	. 	 . 	. 

kh • c 	 ( Ng. 	Ly 	a .m  ) p 	
I 	 Joipt 'ecret3ry(DP) Govt. of. f"lanipur.  

) 	 p 	 p 

Ldpy to .- 

	

p 	1 The b o cy. to tho Govo rnor, raj Bhawan,I mphal. 
The Secy. to Chic 'Minister,' Manipur. 

'3. ll P. . to Dy. Chiel, Minis to r/tlinis te,rsØ 

	

p 	
M ru.5te of tdtc / Dy Chairmar), tet 
Planninq E3oard/Parliamentary becretary,Manipur. 

 S .  ,to Lhio,C Socy./AJdl. Che1 Socretary 
I

GovL.''of Mnipur.  
' 	

,Th&OirocLor General or Polic'o, Govt. of 
I. 	1,artipur  
16. All (1 o ii -im is. s 1onor3/hocrotri, Gout nf Man5pui. 
i. All 	k - i 'l G zi'j 0 1 GS, Mnipu 
B. ftc Accountant Goncral, Manipur,?Imphal. 

p 	 9. Iho Joint aocy (Hoin),Govt. or r13n1pur. 
10 	tllPb/LOS, Mdnipul Rinse , Manipur. 

p 	 ¼11 	Officer conceLned 

i3.'.Tho Uncftir Sc)(ALR) GouL., of .ManipuL. 

\.•.. 	
. 	

: 

p i 	••..P• 	
:. 	 . 	. 	

. 
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$ I 1: 

. . . ,.. 	. 	 Q)Vttt(t 	of 	Jflj :l.jr 	 . 
art 	nt 	of £'rsnna1 	L 	I()flV 	torus 13 

.• 

(fl ronn'1 Uivision) A 

'1 	., .. 	.. 	. 	. 	. 
' 

p 

Ill

. 	 . 	. 	 . 

• 10/20/9 3- 	. 	Wh r 1 	1 rI u 	a rd i 	d 1, 	1k Cotdnt/2n w 	L' 	C unjcr SUSX ns1rj 	c,i 	h 	ffc froi 21793 by 	'Or n 	of th 	vnor of 	9fllUr Vi('C O'Lr lO.18/2o/93_1J/ijp() 	J.t d 21st JUly,1993 

• . •of 
Now, 	th r'forc, 	the 	Gov rnr of 	lanlpur I 	nAcrcio th 	Powers confrc' by claus. (c) 	Of Suh1 .. .5 	:f Rule 10 of 	C.C.S 	(c.c. & 	) iu1.. 	, 	19651 	htrby or& r 	f C.usji flj 01) 	of 	1iri 	' 	1içjri •it•i 	icx!f:±nto fccL, 	wi thouL 	JU(11c 	I o 	L1 ci 	Ui1in 	01n3t 	hi n 

oe On his 	1stat e 	nt iliLo 	rvco, 	t1 	COVL- IOr of fljur is to trnnsfr 	ncj 	post Shrj 	W.11cjcajan SujYz!rjntn(1ntQfJ1±i -a 'S 

• 	. .• ii 

	

. 	)• 	. 	-, . 	 . 	••, 	• 	. 

By or(r dnd, in the 	i-i 	of the 
Gov.rnor 

11. 	Dele 	Ligh 	) 
D duty SLctary(), 	v rn 	nt 

Of 	1niur 

1. hoSc c 	tary to Gove mar, 	ltiij 	havan, 	I t)h1 7 

3. 
The 	crethry to Chief '1i 11str, 	1 ur 1.dl 	P.s 	to lJy Chief 	ii I1strr/ 	Jinist': rs/tI 0 	a / Dy,Ch1r)fl, tt 	Plnning '3oorC/i) r11fl1 lit 	ry C1ecrt3r,, 	1ni ur. 

' P1  - S 	to Chio f & c re try/ 	k'l C h i ,:jC S cm tuiy, G3vt Of ì11nipur. 	0 	. 	 . • 
5. 

- 	6. 
All 1 	Co Md.sj .,no r/S 	cm ta ri'z, covL • of .1;) iii pir. • a Dictor OnraJ: 	of 	oJ.jc, 	1'lflhjJur. 7. 

C. 
1i 	I Gi/1Jiz 	/5sP/C0 	. of 	'oIjc; Dc pt. &•nj ur.. Th u 	.ccountant 	ner1(zE), 	'Icinjur. 9. '1ht 	Scia1 Secretary(Io.ic), 	vt.of 	)ni)Ur.• .1O offjcr cO•flcr11t 	 . 

• 
 
 

Th 	'lasury 	 Ofic;r,I.)h1. The Un€:r 

• 	•0 
 :vt.Qf 	niLr. 1rc 	Fj1e/O..r.00k 	• 
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•. 	• 	• 	 . 
IN THE COURT OF SPLCIAL JUDGE, MANI1JR EAST, 

Special Trial No. 1 of 2000. 
.................... 

• 	4 	 F.I.R. No 368(7)93 Imphal P.S. 
U/S 12 0...B/409/466/468/471 I.P.C. & 

7. 

Section 13(2) r/w Sec.13(c)fC Act,1988, 
• 	

•. 	
1 

.:... 	 .• 	 . 	 . I:i) The State of r1ani.pur,  
r 	

-Vrs- 

10 Shri NoNgaraipam TIKL., 	-C.0. 

21Bn.r. and 2 others, 	 • 

	

• 	 . 

	

- 	----cused psons. 
1 	 • 	 • 	 • 	 • 	 • 	 . 

• . : 	 XEROX COPY OF THE CHJRGE SHEET NO. 33J1PS/2 000 DATED 

25/912000, 	 I  

14 
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	E6TJ 
GOVERNMENT OF MAN1PUR 

SECRETARIAT: DEPARTMEN'f OF PERSONNEL & AR 

QIWERSI3Y1'IIE GOVERNQR:MANJpUJ, 
linpiiai,thc 16th Fcbruary,1998 

No.4/59/76-MPS/Dp(pt). Whereas a disciplinary Proceedings against Shri L.K.Haokip,MPS, 
Commandant, Home Guard is contcmplatccl,on the basis of allegations that he is/has been using his 
influence and official position to assist his wife, a contesting candidate for Bye-election to 60 - 
Singhaf,(ST) Assembly Constituency as against aiiother candidate, 

Whereas such conduct of Shri L.K. lIaokip is in violation of the provisions of Rule 
5(4) of the CCS (Conduct) Rules, 1964 and instruction issued in this regard. 

Now, therefore, the Governor, in exercise of the powers conferred by sub-rule (1) of 
rule 10 of the Central 'Civil Scrvice(Classification, Conduct and Appeai)Rules,1965 hereby Places 
the said Shri L.K.tlaokip under suspension with immediate effect, 

ills further ordered that during the period that the order shall remain in force the 
headquarters of Shri L.K.Haokip, MPS, C.O.,Honie Guard shall be imphal and the said Shri 
L.K.l!aokip, MPS shall not leave the headquarters without obtaining the prior permission of the 
undersigned. 

By orders & in the name of Governor 

(P.Sliai'at Chaiidra) 	b 	'1 

Conimissioner(Dp), 

Copy to:- 
	 Government of Manipur, 

The Secretary to Governor, Manipur 
The Secretary to Chief Minister, Manipui'. 
P.Ss to all Ministers,Manipur, 
P.S,to Chief Secretary,Govt.of Manipur. 
The Principal Secretaries,Govt.ofMaiiipur 
The Director General of Police, Manipur- for information & necessary action. 
All Conmiissioners/Secrctarjes, Govt.of Manipur. 
Chief Electoral Officer,Manipur. 
The Secretary, Election Commission of India, New Dcliii. 
The Secrctary, Ministry of I Ionic Affairs, 
Government of India, New Dcliii, 
Special Secretary(Homc),Govt.of Manipur., 
Coniinandant ilonie Guard, Manipur, 
The Accountant General, Manipur. 
The Treasury Officer concerned. 
Shri L.K.Flaokip,MPS do DGP,Manipur. 
Guard File/Order Book, 

YP  01 
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- 	 (Ih.Raghurnani Singh) 
D2rutr Secretar"(D) to the Govt. 	-c Man inur. 

 Th(.- Secrtari;to thu 	 Marl 
 The Secretar- 	to thief Mjnister,Maninur. 
 he pS. to D. 	Ode-c Hjnister,Mninur. 

'4)' li P.Ss. 	to Mj':isteres,Maninur. 
 The P.S. 	to Chief Secretar-'r,Maninur. 

 The P,.Ss. 	to princir4al Secr.tari€.s,Govt. 	Or Manir. 

'7) The Election Commission o-a Idia,New Delhi. 
 The Director Oneral-cf Police,Manir)ur. 
 The Accountant Gneral,Mariinu.r, Iirrhal. 
 All s, (-,0vt. 	o4 	M3ni 7 '4Ur. 

 The Secrtar'r, Ninistr" oc HcAria 	airs, Govt 	o 
hew L)lhi. 

 rifle iec llecLoral Crio-r,Ma11irUr. 
i3) The Srecial 	ecrtar 	1-I 	)Govt 	.04  1-1ani'ur. 

 Th He-ads 	64i 1)riments/o-4-fl-ces,1ian]ur. 

 The TLasur.r OcrJ.cer 	cc-ncL:Lr'led. 

 ihri L. K. Hac,kin,1'1PS, 	C/C Dirc.or  

'.1njnur. 

 Guard File/order book. 

I.. 

1• 

4 '  

fr 

Conr:tO 

A 

IVV 

-. - 

- - 

4 	
]äki 

(CtJ1itT 	iIhNIPUR 
D41iLi'JT 1  C ,' !1LRSCL IEL & iYIL.E31i? Tl 	RLCi 13 

(1oNJEL IV1SICW) IS 

• t 	.• ' 

'4.  - 	 - 	Cu1 	LP' TiL (V.:.JC)R :1i;-J lUR 
Irnnh•sl, the 5th I-larch, 1998. 

4 	'1 
No. /59/76-.I4rS/DP(t).. Wheris an order niacing Shri L.K.Haoin, 

irs under SU5nCnSiOfl -was made on 16/2/199316 

Now, there'ore, the Govcrnor o-' Vianir'ur in ex.rcise or the 

ccn'errod b'? Clause (c) or sub rule 5 o4 rule 10 or the 

Ontral Civil 3ervices (Classicication Control and Areal) Rules, 

19650 •herh'r revokes the said crdtr or susv- ension with irmediate 

ec4?ect, without nrejudice to the Der4artmental "'roceedings rending 

aga1rist the cicer. 

'-"-S 

- 	 , 

. Shri L.-K.Haok-in,. MP3 will rer.ort or dutr to the Director 

General OF Police, iian1ur,1mnha1 until urther orders. 

• 'B"r Orders & in the name o th'. 
- 	Governor. 

1• 

- 	 ------- 	 - - 	

--- 	 - - 



--.. 	 ..• 

rjs 
jr 	f 07. 

JEkiRTI'lLNT OF 1- L1SU 	.L 6 tUiii N I 5 1 R i I 'JL 
L. FJiL L 	£5ON 

- 	 . 

................... 

UJERS U ( THE LJ\JERNPR 1IMN IP . R 
rnph:i ?  the 3rd •uust,yB. 

Uhieas a case anaj ost 5i, 

L.( Iltokir 1'IPS,Lomndt. dome1' ird, Nc'nips'i 	in pr 	Jt 

or a criminal offa-cE 	under .nstiçati 
• 	 . 

Now, there fore, the over nor of Nnifr r 	r 

exeise O t'E pa jr canfbrrPd by the UL 	Le)2 0 fP Lc 10 C 

the Cntra1 Civil 	 L,ontrol nd 
bope1) RI13,iy6S horey ples the said Shrj L.K.Hcük1), 

. 	P5,CU/Honte G;'ard 	ncer Suspe.ision with immeidte effet, 

It •is rLrthr orred that d:ing 	ip, 	 3d the 

i -his rrr1v 	 • i,, -S 	 (•• 
4U'.iI 	I 	IJLL' 	.ItJ 	

j. 	ti 	•L••L'Lj 	c r 	.1 

L .K.Hokir. Sh'c br Irn. U 	ni the 31d cn:; 	L . .: kin 
s:-i311 iiot ie\e the 1e.3d 'jarter without cctE.inq The 

i:vicus 	ppro:.'.L oFt h 	undefsiqnP.d. 

By orders 	in the name oi 
Governor, 	 /2 	- 

( 	..harat Chndra )-2 1 I!i•h 
Coinmissioner(Op);  to 1 .h. Gout. 	of 

Manipur 

Copy to:— 	 . 	 0 

)( 	The 3c.e3ry to Go.'e:nr, Panipur.• 
e 	uc.tr'. io rhier.Funister., P1arTiip'1r. 

(i, , The R.S. 	to Chief $erctary,ovt,j'f Ilanipur. 
The Uirectr. Guneral of Police, Iianipui 
Li.'. hi 	lter No 	2/P/PH/98/S1 dt.:-fl.-u. 

( 	; 	 Gene.al, flnipur. 
• ) TH pl. 3c.tary(Home) ,ovt. o Naipur. 

(7 	TeD.I,G.(Rane/ops), Police Department,Manipur. 
(a . 	T3 Cmndt.(Home Guard), Manipur, 

j The 	Treasury Ufficer concerned. 
Siri L.K. Haokip, MPS, C.O./HG, Manipur. 

(/ ) Guard Fjl/Grder ook. 

j•. ........\.. 	.. 	 to- 	- 
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ExUJ 
QJVERNMENT 01' PlAN IPUR DEP.AR'1J .L OF PERSc 	l) JEj & A 1 INI3'['RAT1- vE 	l!CRMS 

I'STON) 

0DERS 

the 25th May,1999 

No, 4/5961pp (Pt): •/hera 13 an crl.er Placing 11rj, 
Ha skip, 	 th 	Commandant Jome U er 	

made bT  
Crder 7o 	

the Governor Of Nanipur vIde 
.4/59/76MpDp(. 	

dated 3-8198 

2. 	1ow1 
therei ore, the Governor 0 

0± 	 Han ipur in exercise 
th Pwer conjerred br CJaU,ce (c) 

Rule io 	 oi Subruie (5) of. 
the Central CIVIl Services (Classjj0 

Control -nd 	
Ru1es 1

965, hereh, revolces the said or(ler oJ 	
with immediate el ect 

This IS WIthøt 
Drejudjce to the Departn-en tal 

1nguirv Priding, 

B 	0rd 	& 	in the n arne of 
Govejiior 

(J<li, 	ILi,l 	•t 	Sin gh) Dep u tv Sc c.r e tan, 	(Dp) Go ye 17n m en t 
Copy 	to:-.. 

of 
Maflipur.  

1 m 
2. T e 

ecrtan, to Goveor, Mnipur RàJ 
See r 	 Bhawan, a 	to Chicj 	Millistor 

 
to Depu 	1ie± 	

Minister, Nantour.  to 	is te/M C. S./i, Chairiian State Planning 1Crd, 
'1an ipur.  P. o 	Cli.c; 	SCCVCt, 

6 'Lo C)vt, 	oi 	Naflipur D.i tC•()1 	
rI1pri 

 Tl 
, 	

'- ;' 	L)j ce, 
1..nn t 

 Th 
C1;) 	NaL1j)u1 

Addi 
96 

L. G, P. 	tianjpu 

10. The 
J:r;Ps/DI(S/P.

w. 	J'ia1]jpU P1 
Soecial sec.retanr 	(i-ic-me) The Govt, 	óí. 	1'1anjur Treasun, 	T. C.  The Thipli1 	I a:iinhe c 	cc 	ed C.i I 

 
cc r, 

Ordei- 	3ook/ard 111e 

_i (__ 
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•". 
IN T HE CL) URT or THC CHILF JUDICIAL  MJGISTRATE, IMPHAL, 	1 . 

• : 

•' ' 	,.... 
:' : :•:. 

I . 	•. 
. 

•.. I 	/ 

I ); 	 : : 

1 , 2  

I-' 

Crij.(p) Case No. 10 of 1999 9 
 

Ref:- P,I,R, No, 3 2 2(8)98 Imphal. P.S 0  

The State of Manipur. 

-Vrs-. 

1. Thongkholu,n Lupheng @ Kansha' (25) 	 S 

• 	 8/0 Late ahanyboj Lupheng of 

Nongdam Viliage,Chjef of Army of - 
• 	

K.N.I.p) and 6 others 

--- Accused persons. 

- 

• 	
.'- c1 

CD 

• C) 	_ 

Oc 

C) 

on, 

XEROX COPY OF THE CHARGE SHEET NO.32/IPS/99 .DAI'ED... 

12-5-99 IN CONNECTION WITH F.I.R. NO.322(8)93 I P.S. 

contd, 000  ,2/ 
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j Propoøj'to 	 1ui 	 ( 
d4'j& 	rdi(ot uzdr D IU 0 P Cn..M icn)k,y 	I 

 I 
U1J 14 o tho

8Vicen(gjc.j
.
9nOltrQ3bl' 

111c,1965 ,Tho 5UbDt 	of th In 	of tnitcj i IIiJ)L duct OY 	ehvjou? 1x )Cpect of l)jCh1th Lx uizy i P,cpoec4 JS1III to be 	i$ eot out in thu eaclolled 
J flttUfl1. of iJTPt jfl$ of 

I V2iabQh&vtour in O1POrcf each articlts Nof v charga i 1  JI 	
A ljt of 	

1it$OfIwi#neø$f/ by hox, the rtjclea of charge n  are propod to hi sutind rixe 
-Ifl & iv). 

I 	 .. 	 4 I 	 I ?Lfr:i 	2o 	Shrj.:X,, Haocip is directed to o ILA f tho tucjpt of t )lix Mamorcnd= 4L wrjttc 	ttnt of 
dfto nnt1 ilt' to øtit whether he devjjr to b 1(r 

in  

	

I 	
I 	 I 

HO ic informe'd'that 
" en  Inquiryjfl bo ho1 

.rcwpoct of thoQ:z.tiele8O 	argo4 arls note jttj 0  

charIe D  

4. 	
2ij X,1c }(aokip in lurthor infoznid that if he doaa not 

. nmit his ritt 	tatt of d IhE 'In 00 cm or br.ora the date I 	
2 above, or doetj not 	in percn bei 

th :riquii±g i.ithorjtjen or otherwj ftl or ref uzen to, comply 
with th Provjojof flu3.o 14 of the Cntrj Clvi]. 	'rvicofl (Cia if 	Cont]. & tppea 1965 
Uij iøie  

In puroutnem of the id ru1c th 
mcy hOld tha inquiry agrjnnt him oiirt,. 

•ti (Al of 	LIg 11okip i Rinvit ,n to 1uv 2Q of th Orztr.i C.L'V'.LI. 	rvicou(cdQt)lQ,3l9(4 JndQI.'1jchxio 
Q0'Vn.int 	ha1i bring orntt€mpt to briy, po1jtic]. • :...: 	
or cMt3i da.inf lu ian ca to bear upon tny g  Uperl.orauthorj tofu 
thor hjij intereato in rozpoct of rnattcjrgz Pthg to his eiviCO • . 	ux-Ldor the Govorivt. If eny representati on  is rtcejvod 

VA 

- C, 

I......... 

. 	• 	- 	/ 
• 	

O4,#OC9 



i .- 

behlf ircm anotherporson in recpoct of any matter lealt 

with in tho p-roceedthcic, it will be prouume that •hri 

L, V. FLaOkip 113 Owure of such a rnproventation and that 

it hos been made at his inatenco and actii will be taken 

• 	aczinet him for violaticn of rile 20 of the Ccntral civil 

Servicon 	 - 

6. 	ThO receipt of this nemorandmn may be acknowledged. - 

CD 
I I  

COIWO !I  -, 

To 

ri t.K, Heokip, •i;. 
cctnmn &int/Wcno O.iard, 
24ipur(Now under aponaicn) 
Cars of AIO(1rØ),IrnPhal. 

/ 

/IJI%A' 

order & in the nne of 
crnor, 

	

• 	 •, 

	

• 	 (I.e1iyem) 
thief flecrGtary to the vt,ofMeni'ur 
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TATL1f: :' OJ' AP.TICLES CI CJtAflGJ  

a" (row Uflj 	crsjsn) is hereby  
r1,1ed of c oiiinijttj 	c 	of 	i 	': nduct, in—U-o1Jjrtjofl 
fli financ lal i,pli)ror)rj Ly, ml •-iinn 	of,  the ioine Guard, 

1 . 	Th;'t, whi 1 	'"o I.:thq 	( ' Il:I'rn(Iait 	1un'o Guard c 	ni IUr 
from 29..9.97 to 	

•atrrd th 	It 0 
r0ular1y nJ he runc tiOnd n1y fron hi

F,  Own residence and 
he did not 	y 	ntjr 	t( t Ij S ofai vioiks and as a result Ithe 	(ij(l r•,Ort anI rtorns t be submi tted to the Sta- te Govt 	( Cnt3'j Gov -

t,. wernove sent in timp from the 
office of the 	

Home Gu.ifd, ani ntr, 

2. 	
That, he had not properly u ti Fl sd the money sc tioned y the ovt.of 1.ni 

•tr vjde ortjej' "o./(6 )/97—Ji dated 
9 .2 .'8 for °nrolr,ien I of 	Guud and their der)JOy,It ,.•r thu lst P liaiue- Iry Li icc Lif)n, i 00 8 lwld on I th i:eb 4ay1  1 c'3 	Lh 	mr Uuz Js ,io vie: c 	rc lied 	not 'jivon 

- 
I i)J i.' Ih 	. of U. ininy c en 	Lu L the aWOUn C drawn;i ;.. I 	Li 	

ws huwn as expended fully while purchsjg Q 	 I Li on 1 Lein foi the ikmu u i d ii Ili m lafjcIe ml éto' 
' oicover, the home Guurj dep1oyd for security duty during ' 

.10 ?rJ.l•aiiientry Elec 	on s 	lIl1( 	pj' ' 	' flnipuiiting • 	
th 	corJs 1.y tti C Cir;jnd,t I( 	had C ;u sod 	ni pU1tj on 
of rords of proc urement 01 

Yation items whjchwe) e:not 
procuj:ed fully hut thoii s issued correctly and physica11y. 

H 	

. 	Th.t, he hd er'ro) led more thn loo peons as inemhei 
of the hone Gur!s and called ou foi trj.ning and dutie, 
WI Lhent cQnIJitj t 	thc C ol;IIanç 	L General, Ilenie Gunrd, Manipux 
Starting from 30th March uo 26th June, 19ST. by issuing 

irs- • 	
• aprorjate orders 	

Qover, t)ose unuLhori!.o(iJy enrolled • i.• 	
h!oiti .Gu :ds who did;n6 att.ncj t:hn LraI.ntnq Droqrnmrue 

during the month of Aôrj•j, •O° 	er 	niJ tr :jniflq aiJowances etc Wttheut any V:, lj.J lCS0n. 	he had 	1 Jseç lo s of Govt. • 	 snoney c'. 	t'l.r t'I L 	no 

'1. 	ILL 	u• l 	nJ 	.'J3. 	 :. ri1,jU ot 	Ite n;.:thl•:Lt))jtr jI 
	ul;jet Led to vaxj_ 

iC. atio 	; ).i ii 	•.n in th 	(:oIIi)'fl(I jO 	uI 	in 	iu, I or ; for iI , i( 	Li.n 01 	•L' 	GuIjids 	1flu1Lcd I' 	tb' (.Jnitry 
of Liuu All •li••., GovL.uI in)(1j11, 

C or Id . . . 
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I  Ai 
Thit, ho ii;J fpir1 ;hd "i n 	f iui t I. 	

sttemenL to the Pi1:. Ly 
,' C!' 	i. 1 no L1u? f;c t I hat. toTe than 

4'() pci ons hive boon un:iu tho:i ccJ1y enroi.led as ,  meuabej.sof 
iluine Luud on po t.eL o 1 H 	LLnq tr.. 	j thiI)y a Ltoinp 
tiny to dupe We LIyiIO 	u Lltoj Lty WIth 	LOCt Iroiii 30th 

- 	tarch ,1998 upto July , 913. 

• 	 6. 	ma I, h. hU rji von bo .L L'] Lu an Li—soc ia! c riulnal a 
( 	

wantod Ly Police at 	s ..-ir 	;idence wh.ro ;' rifled sew rity 
JU1(I5 were ;)rOVided. 

I 

J 

•,) i••. 

4 r 	r 



SPA'1'N1T 01 ] t 1 PUT,](1 (N NI 	DtJ'i' OR 
11 I fli 

AVjQU R IJ.J SUPp R'L' 01 ART:( c1c:: ;: 

/ 

/ 	. 	
•liaOI(j1) './hjJ" 	 n' 	s 	( rflndnt(;nrnp (t 

U 	
ol fjce of the Com 	l GuaJ d) bc a ted a t 	 a nd. t(I.I ome 'O]('lt 

	the i,j n s Lerja 1 s tat f fl(i OtI)c 	fu0: L1flIJ'jr. 	nor 	
by a Ltd of f1ce 	I1 	did not pay at Lntjc to hi . off ic Ia I wor1 
	s w;. 5 expoç ted fom ;ovt. Sc1V -

i L. he did no I. uI:iii L periodic 
U rcLurn Lu ie 	 reports and 

La to Joy . as vJell as to Lho Lentral,Govt Ir' time, 	LC suj. t ci Li 	fl.y li(jon 	
and nor1—att1cnefl.Qf of lice l.h 	

func tionjn of the hone  in 	 GUii'd Urgani Stion Was' tarnblcc 

2 	
The Govt ofManiour vido oi dci 'o 

.215(64 )/o7_Ij dated 9.2 .9 of the J!o1)C  
Ls.2 	 sae tifl1 a sum of , 17 	

n 

anV 	
,7OOftios 

tV ntytlr 	
l:.kh SOver .'on thousand 

SCVen hund,i cd) only. As p'?ra(e aJbowance. messing 
allOW)flLO 

and pocket 011owance for a total of 
	'Home 

Guards and also as duty albownnc for ho1dJ1 Pnxlja
' 

ma 
hi lo tjo,ç in the onth of I:eru 	

1090, ItOwever, he 'mis- flqed the Sanctioned 
amount and did not pay  : ' $Ojiie of Jki;1 fltjar t W ho 	

rent for JuLie 	dur1cj the  
the 	

e1e(tion'l.':' Ior?ovor, he Inanjpula.LE.d 	
accounts 	

Shiowjg UflSUI)J)ljed 
1 tIo0 ite 	as having been 

a 	 prorpd a 	
'the h ome 

nd iSUCd to 
Gurd PCiSone1 SUriposed to be Undergojq trninj 

	" 

• 	:.r . i. ..: ..'ao\j 	V'i J. 	
' nc U on as C.hfo,o..afld in L (lhowc' Guard) 

1!o 	GU,i U 	LhO flluO 	
inp(1'tjii trajflj11 , 	i tiouu L the 

• 	j . 	j, 	
(414 	

,e 	Sin 	
'i'L1O 	df 	th 

coflc'tJ,.j.(1,.4 
oh Wo ( . oIIr';Ipdfln L Geri' 	I (Home Guard) 	!ani ui' 

s Li Lifl() 	
7U . 3.9 	to O .6 .9P, A1thouc 	such called out 

p0r)fl 5 VJCie SI 

','Ose(J to he undei. going Ira In:i ny at ?nd, Ln. flj j 05 Ufld(fl 	thin SlIJ v.1. sl' 	cf 	hhi 	Asr, I ,,( •Amj Si nqh fl 	Suioj,ir 	
.h: n qe 1.' ci 	fl' 	per Son S in t.In4'  

VO1Ufl 

mU 9 1 10  di H nfl . 
	1 rri in I ny. 

H0 	, th so 	IOCL.c wo 	naid tral ni n 	a I Jow 	• ffl05 I' "t 	1 •J O'i.'1n 	
f ii! I.y w i thou t 3J I a';Lr 	nd re50 . 

Thus, he l''tn-x.du a 	ip fr 	 " xti a 	nU aVII 4(U tucll'l th' 	
otont, 

OP tI, , 2/ 

• 	

• 	 • 

Pei 



40 	A per the comnndiuii of LntTuC tion issued by the 

fl lri try of 1ome Af I FIir, (ovt. of I ndi;i for t' adrnInitra- 

tion of flome Guard the : hir.c ftr and an tic iden L s of such 

prr!;ons (nrol1eci as membprr, of the ILome Guards are sUr)o-

oed to be verified throuqh the Police or ('ID. The fuilnme 

;nd addre s and parent'nl n;iinw it surh enrol led oorsons are 

suooseu to be maintained prooerly in the office of the 

(.oininandant(llorne Gurc1) , Mani nor . IJo:eve) , these requi site 
de a1l '•'ero nevr'r mal r Ljned . The whi'eahouts of th 

lied persons were nevot chocked or verified through any 
;yCncy. 

5. 	ihat all the 1teds of office under the Police Dept, 

h"ve to suhuit monthly tLewn L of expe-diture for contro-
llincj expenditure'. ihe C oiuuandant(Iiome Guard), W. .pur was, 

also submitting such st.toiunL ot expenditure ever.y month. 

Io't ever, Shri L. .lLao lip while' Ninc tioninq as Commandant 

(touie Guard), Manipur suLnited wrong figures of statement 	0, 

from the month of April ,i9c8 onviards by concealing the 

fact that oxce!.s number of ,  home Guards were enrolled.and. 

pid stai tiny from the month of March, 1990. That ho di'a,n'at,,. 
main tnl.n oroper records of expendi ture as pp.cMpc,', 
the iulos and ho committed 91055 act of financiaL imop 
lety. The c'sh. book and the bill reqiter inaintand jnteN 
office of the Corninandant(hlome GuucI weie not signed pro_I 1  

perly and there was cli creoenc Y in the ct, 	went of oxr_ 	
- 0 

QS) 	 )fl uii cd durinq Lhu oet l.ocl how Ip11l,lO00 to July, 

I, 

6. That while functioning as Coim'iandant(flonue Guard),Manjpury 
r L 	hIaoin was ploviried 	use gualds as well as security,  

0 	 0 

escoi ts as a Police Gfficei'. 1cvwver, instead of working as 
a sincee Police Officer he allowed to use his own house as 0 

ace to anti—SOLI3I elements wanted Lthe a sheltering pl 	, 
Police for havincj couuiiiittcd several crimes in diffeiont 
parts of the State. That on the night of 31.7.98 an Aimy .  

0' 

	

	

C.olunun led by Subedar 3 .fl.Sinqh of 57 Mountain Di? VisiOnbi, 

( onrim ted se.'ich at the 0 , , / onise where 'r.L.K.11a)1ip was 

ic-si dinç , iJurinq the e-'urc h, the Army. • (. e ' 	.-in'es'trd 6 
0 	

(;i x) per son 	n nic 1; - 

c ontd. 

AA 

j2 	
0 	

0' 

A I 
I S  

0 



i) \\ Mr .Thon qic Sal 	In )hcflq 	
- 	1 32 r)j. r 101 Kn ç 	(26) 	sb 	(L) 	 lh 	2 1'&Js 	of 	7  Thncjhoj 	L'inhona 	of 

"IOflcJdnM 	Vii .Irtqa 
o f 

S .S .2nd Lt 	
- One ird of A-47 llaokip 

	

( 	ihnjhol 	@i 	V'i 1.- 	(7 .62 	affirrn) 

	

son(24) 	s/o 	(L) 	Laijio_ hen 	lliokl 	of 	I3Ofl(jb3i 
Khkl1en. 	. 

uI) .S.CapL. 	Seiknotj - 	 i:ds of 	'ainm n 	an 	T (J 1III( h a 	61 

mau 
( ? '3) 	5/u 	I 	s) oItrfl 

$ 

of 	t 	a 1 )}lou 	iir 4 

 Mr.1hancjsoiou 	Jantha ' 	

.• 

() 	OI1oU 	(22) 	s/a 

 

Lhu r 	1 	of 	;UfI1c ii nvun j 

 
. 	

( r 	 JI10Itl,(2f3) 	s/o 	 r Mr.sa1jiiincj 	ILaoIj,) 	of 
Mnqhonc, 	viilaçi. 

 r Mon1ijr 	Z1?TIkorn n (I  ' 	t'ang 	 V 
) 

(35) 	sb 	
O f 	'hon(1chaj_ 	 . 	 / 

jariq village, 	 . 

Tito 	PO1'5w i s 	so 	ai io s Lcd 	Ly 	IIio Ari:y 	bq shelter in the house of Shri 	I 	K Iao" 0' 	or ,  
N" IoU of time with 	1h 	full 	knovi3Jqa 
Thus, 	ho 

of 	Shri 	
• coiui1 L1.ed . 

a covt. 
gross ac Is of misconduct unbeconii0f 

scrvtn16 
0 	

0 	
•0 

0 .0 4 

0 •0  

r ' 	

i—... 	
.•.. 	 .r, 	...'.,, 

• 	 -7-,— 	\ 
\ A~ •0 

00 

S.. 

0 	 • 	 ,1H 	
0 

0 	 t-i?0 	Y 	0 ji 



(Ob 
 1\ 

- - 

;.:T: • :Z 

/ 
LISp C 	IThESs IY{ 

ARE 
WHQ1 TU 

SOUGHT TO DL pROV1D." 	
I 

I 
I 	 il 

-, 	

4. 

The following persons/oft 
.4 	•4 1 

idols 	rhall 	yive' sttee t/' f 	
' to 	rovechreo.l, 

I, Jemad 	O.Hojen Sin(lh of 7th tn Janipur flifles 
attached at the office of DIG/Ups_I cum 
M 3n I OU r • 

 

2, Jomidar Ak .t dnnd3 Siqh of 1st 'Pn .Iniu , flif1 .e attched to th of rice ol D1G/0p51 uitiL(G(H), Manjour, 

3. Shri Pal 1 	thn0 Kor, head Ci 	of the of lice of i:.. Coin 	t:int (Home Gu id) 
, Manipu and 

0
1

. 	 4. ShrI Krisnitiiolion Slngh, Accontof the office ol C Orninandnn I (home Guard), t.ani pur .  
The fol1owj(j offjcej' Shafl )t'OV(,  th ')r000sed chare 

1. J(. 'o .36n Ls 	Si1ray now oFte(:'Ot the 	ffjce of commandant (Home Guard), Manhour, 

Hi 	vi. 
Gun i'd. 	

stun loillipi ander of flume 

SHri L .Kanhajj3j Sj, Dlvi sion Coinr' nthr of Mini pUr Home GU;J I'd. 
Shri N .1 LOchoubi S iflCjh, L)iVisjon C. OILiWflfl:' , of Manipur ilorne Guard. 

Md .jj bjlu10 	Divfsjo Corliwande'- of !lonie Gu U. 
Sliri SarHnnin,,; Slny 
M 	 , Divisj0 COliHijonder of anipur liorue Guard • 

d.Rajak Division Cornander of Manipur ilome Guard. 
Md .Tol ion, Coy, Coii a nUx-  of Wanj pul 	me Guard. 

Dtvj sio-4 Com;'rnder of Home Gu.rd. 
f'..d.Anuy,ar llin, Di vj sion (:or;!;ande'of home Guard 

The f011oJjng 	
shall be utilised as.evjdence 

to )1'Ove draft cirç 'r02 

 

 

.4. 

V 
1 	

6. 

7 :  

Jill 	1 
	 8. 

• 	 oi 	 -• 	- 
0 

• 	 Jo. 

.4! 

1~ 

GY? g 

Lettr "o .hiloc tion/ 6 /P/o6hlG/b66 a-f lrnoha 1 dated 9 .7 .90 aioncçtijth oriqj WY 
lS.2,2,75/ 	

2(two) sheets. 	
APfl 	for

-- 	 • 
•,•, •,• 	. 

Letter 'o.L1ectIon/6bJ/Q6/9 	
23,5.98.. of CO/HG (VA), Imnhnj 

reaarding payment f elCtj TA/DA and submission of Apfls by the District.,: .-. 

Training (.om'.;ndors COnceried alongwi'Uj th 
OflCloswe5 in all L10(fOl.ty7 ShLS. 

Payiiwr ,  L of Elm. tio 	G,/uc, 3JV;P.0 of LPI. UI St. in all 20(tvienty) shots. 

Pyiient of Election TA/UA for (handl 
 4(fur) shets. 	

2/ 



9. AC,flr11 for 
District- 2b 

10. A.C..floll for 
Lel hnnqthrrri 

na'1 -  ent of 
j)j(r' ty si. x 

) 

M)yT*flt of 
1i'a rinq C. 

7 
S 

L 4t 	

I .'  

7 
/1 

-'I 

I' 

1, 	 & 

• ••l•"q 't'• £• 

• 	
'• • 	

tv%. °' 
• 	:,,, 

-; 2 

A .0 .1ol1 foi 	yment of ilt:c Lion IA/bA for 
Taeng1ona bistrict- iU(tn) sheets. 

A.C. .oll for 	yment oi Elc tion IA/bA for 'Jkiru1 
District- ll(leven) sheets, 

A.0 .flol 1 fo; p a y til o n ,L of 	lec Lion TA/bA for CC pur 
DlsLrict_4(Lhj1'tyf()ur) shoots. 

8 • C Opy of t e or nor of C ir:ndnnt/1 G ,l (IIIt] I • so hmi. S slon of API 	 'r I A .4 - 	- 	- 	- 
• •-, 	L 	i. - 	1. ri '3  U .ij.ov; 	( 0 

Ilectjon 1A/iy\ for.rThoubal' 
shoots, 

1ectjon TA/DAfo' T'uha1 
er'tro- IQ( -ten) ' 0 1eets. 

.1 . A.(. .1W 1.1 for pay men L of L10c tion TI\/DA Q fpr Dl shn District- 24 ( twenty four) 	onts. 	
upur 

 

12 • 
A .L .Ito 11 for paymont of lilection Tf/bA:;for Senapati.i;:,.,,. 
District O(eiqht)see5 

13. A.C.floU for payment of Election I'A/bA for luphal 
West Distrjc-t_ 27 (Lwontyseven) sheets. 

	

'-.'• 	•• 14, A. .1o11 for Payment of 14ection Cist DISLIICL. 2 6(LNcfltyiX) 	t •  

All the above documents are now avai1blWjts?/1 

Vigilance One roastey bill used as & Itoh 

rrii.n'inq AL1ownce of home Guard voluntoi F,. 

As reqards charjjlo 3 the followtnofflc1a1s shall ' 
give evidcnce to prove the charge. 	 I 

' 1. - Shri. 
' .SIlyflrnt,nnda Slnh, DIG/Qps_I corn rnG

I,
jHom Guard,  

2, Shri 	.Ain'i Sigh, fib tired Asstt .c,mdt, 
7. 

 
Subedir Dnge !eitej, in-ch.i-ge of Training, home Guard 	

'H 
4. Sliri Pallenthanq floin, Head Clerk, bffice. ofthe,, 

(ornrnand;int, Uome Guard, Mani pur 
• 

. Shri Krishnariioj on Sinçjh, Accountant, óff1cof . 
the COtn'afldar) I Ponic Guard, Manipur.  

6. 	Lock lcdcor 01. ration Showjn 	n tries for having 
procuroj rtjon items durinrj 	month of February,.. 1990 

fho followj. documents shall, be produced as ovidence •  
I • • 0p105 ol ordex I ssuod ty Shri L 

. .hlaokip r(1er No. 52 /Trg_l_hI(;/90 dated 20 .?.93 and C .fi ."o .6498 
da Led 2( .4 .9(3 and o.i dci: tIo .52/11/ ; /p3 dr Led 

2 6,5.913, COpy of Lrir, re orL 501011 L L 3 by the Trai-
flLfl 	Staff of 1 	 IzJ 'nod by •M .Amu Sinqh 
i1otired Asstt .0 omudi., [iiin1n ic hrge of Home 

- 	•, 	
. 

- 



1. 

_______ 	 ______ ____•1 

tr 

I ,  

4 	.• 
:,. 

Guard, SUbedar .Dhariyo Meitej 
and Shri L .0 

h.andrapllanj Singh, Traifljhg/ 
Guard, Manipur C011ectively. 

'Guard': 

The fo)lowjna officja1stiaii tenhiorevjdence t prove 
chaiqo No.4, 	

1j 
I 	

I 1 	Th S sp of 1mph 1 lie st dnd I np&a 	
4 

the following docui:ient5 Shall be 
oxduc 	's rose.. CUtjOn evidence, 	

r 1. Desj 	
reojcr of le office of oml1jndant 

ltorre Guard, flanlpur,e01 the year 
J998,,1 	' 

2, Cornpndj0 of in strtjc tion is sued btn 1inj stry "  of Home Affajrc Govt.of India 
for h' trrtjc,, of Home Guald, Manipur. 	- 	 I  

The r & 	
I ofliclais shall 

1. Shrj 	.Kha tng, A: (  CUfl t5 of ' • 	2, 	ir 	'/ .(.cenurrj. Singh  
AIGI. 	P1IQ, Manipur, 

• 	•I. 	
': i'he following docunients shall be prOdUced aspros

e_' CUt10 evidpce 

 
1. 	 c 

%C1flI,  
the office of 	

of CXP 	 ). endjLUe 	'itted by  C oIr:,n(jflt home Guj 	ndei• letter "O.F/45/4(IIG)/97 dated 26.3.93 dted.22 490 dated 2Q,59 	
dated 2 3.698 and dated  

2• Conje of bill5 of the °fice of 
henrinq bIlj 'os 2j (v) dtj 18,5.03 for a sum of 	

'ii.' 	
dated 9.6.93 for fl SUi: of Hs.1,73,600/ 	

}ifl 'o.32(v) dat,d 9.6.93 for n 3"IounL 
of flS.J,7.6Q1 and bill o.4l(V) 

Cj fhe fol1o'ijg docuj 	
Lallj)C roducecJ is evj ':nce 

dtecJ 	.7 	
for an anioun t of 

 
• 	IC 	- 	to move 

"c'n'r ( ' 	 '' " 
• CQTht 	

. 
Copy of Fifl "o. 322 (c )9 o It's u/s 121/12 

• 	
0 	

Itt:, 13 UA ( 	- - IIA 3(I-E3) Arms Act, 

	

2, CO oy 
 of SOi-,ure !derno dated 31 	p.' ''led Army Offjc0 s cohductI1 raid, 	 by  3.  Tntel , r o  (1,1 tt0n  

on 	 n La L"H)eriL of I)0)son 
	crted 31 .7 .98 at I ) .m • namely, (.1) Thonqk)101j Luph of 	

enl(JI11 vi In yo, (.hjef of 	() army, 	
• • -; 

(2) Soiklio ttng:nn & F!gcti 	
Jnwhou of Mapu Dani S/5 ca nt I ri 	(2.) Yanq i ,, i. b'th.- ncj 11 no j 	o 

• 	::()nj ht,11 vii Il(j 	
() Mdnq lUn Haoki 	Of F' 	Monglung 

(5) 	TIL:IngsOI,,J1OJ 	
of SU;II(,hiI,IOJ 	and (6) Mouy fl(I of 	

h fl( 1dJ Jafl(j Villaqe a/p 

	

Cofltd.,,,4/, 	' 

• 	• 	': 

	

• 	I.Y 	I,'4' 	'• 

1 

• 	
• ••'•• 	

• 	'1:', 



— 

. 	 . 

flio 	
.L t.rUr, t11 k 	1odtJ( ~ d '\'1tfleses to prove the charqe 

• 	.[ripp Loi 	
O t ed s C': /5jrj 

	

o1. of 	)C1l In Lri 	Lion Tc'.,,1 of ip'-11 1 'i s L Di tri(: t PoJ.Ico. 

ri 	..i Ioii: Slpn 	;p/jrfl), 	/e 	UI trjc 1 
'. SUbj 	

• .Sinqh of 
7 !.ountjn Dlvi slon 

• 	 • • 	

•. 

: 	 - 

•:, 	 •:. 

• 	

. 	 •• 

• 	 . 	 . 

• 	
•?•). 	 ,. 	 i 	• • 



iN TRE CURT OF THE IISTRICT J'1AG.LTRATL 

- 

Imphal,the 20th €ptniber 

No.UM(IW)/1/22/CON/94(Pt) : &een the Police rep'4 dated' 

28-9-98 sulmitted by U.C. 1I.Clourakishwar Singh of Irn)hal 
Ff 

Police ttion 1.0. of the case praying for OcCording 

sinction for prosecuting the accused person3 nely Thong-

)tholun L.upheng @ Karisha (26) s/o (L) Thangboi Lupheng of 

nY 	 'i ' ( 2) Saikhotingam @ Ng amch a ( Ng arroma (23) 

s/o late Sohen Laupho of Nhou Darn v nd (3) Yangminthang 

) 	
Jlaokip @ Thangboi ( Wilson (23) s/o late Letithohen Hookip 

of Boncjbal liullen who were arrested on 1-8-98 at 8.45 AM 

from the house of Cornrnar4ant Home Guard Mr.L.K.Haoldpat Now 

Laul?nc,ImjD1lal and seizedw-.32 Pistol( Laa ) bearing 

No.30991( on slide inside) and 839591 ( on barral) with M 

gazine 0  from the possession of accused No.1, six nos of .32 

live rcund of ammunitions seized from the pos;esniOn of accused 

o2 and one live round of AK 47..- 539/30 seized from the 

possession of accused 1b3.TF zeized • 32 isto1 and  ammunl- 

tionswere produced before me by the jolico 0  

I have perused the Police report nni.1 Its relevant per 

in connection with FIR No. 322(0)98 IPS u/s 400/212 IPC and 

25 (1.-B 	Act. I am satisfLcd that it io z fit case to 

accord sanction for prosecutIrj the above accused persons for 

recovery of the arm and ammunitions from thoun -'uUicrised posse.. 

SJIOfl of the said above, accuse1 persons 0  

I,theref ore, accord sanction for prosecution of the above 
accused persons U/S 39 of the Indian Arms Act, 1959 

( T-LIocha Singh) 
District MçIstrate,Imph 

west DistricJ,q,se,  
Manip u riwg IV.,pj 

Copy to :- 	1. The P.S. to  the Chief Secretary,Govt.of Manipur, 

2 0  The SuperItendont of Police, 
Imphal West District,Manipux. 

3 0  The O.C. Irr)hai Police SL; 1 t1QI) 0  

4o The relevant file. 	0. 

000 

k I',- 
	

,t)vryA)v 

 



TT 

No. 18119/88-MCS/1)1 1 'ANNEXURM— ' 

GOVERNMENT OF MANII'IJR 

DEl'ARrr1ENT OF PERSONNEL & AI)MINISTRA1IV1 REFORMS 

(PERSONNEL DiVISION) 

ORI)ERS BY TIlE GOVERNOR MANIPIUR 
Iniphal, the 12" April, 1999. 

Whereas it is alleged that Shri Ltilkhel Kliaijamarig Flaukip, MPS aged about 45 years S/() 
Srrnklrojan I lankip of New l.anihulaiic, Imphal, formerly Curniiraird;uit I Ionic ( n:rol, M:rni1iiir 
conrinitted harbouring of K.N.F(I') members knowingly in his residential house at New 

}.;iinhulanc luiphal on 31-07-1998 at about 0100 his, during his service as Conuuuraudauut 
lonte Guard which is l)Linishablc under section 212 I.P.C. 

And whereas, it is alleged that on 31-07-1998 at about 0100 Iris. Sub. Jai I3ir Singh, J.C. No. 

20072 of 57 mountain Division and his party conducted a raid in the house of Sliri I ,uikluel 
Khaijamang I laokip ( L. K. I Iaokip), M PS, the then Commandant I lome Guard, Manipur at 
New Lanibuhuuuue, Inuphal and apprehended 6 (Six) K.N.F. (P) activities uuatuucly (I 
l'han'khoIun Lupheng of Norigdam Village. Chief of the KNF (P) army, (2) Scikhotiugauu 

alias Ntamcha alias Nganibou of Maphou Dam, Self Styled Captain, (3) Yangnuiiuthang alias 
Thanehov alias William of Bongbal KLullen, s/S nd 

Lt,, (4) Manglun Haokip of Mongbung, 
Singlr:it (I:iulauucc Ccli), (5) Thangsonniuon alias Jonathan alias Maonron, (Finance ('elI) of 

Sumch iuvum, Cli urachandpur I)istrict and (6) Man I un J anu khomang alias M aug of ,  
khongkhaipang A/P Tuibung Churachandpur and recovered (I) one .32 Service Pistol 
(I.LAM,\) bearing No. 830991 and No. 839591 with one magazine, (2) Two live rounds ru 
.32 ammunitions (3) 6 (six) rounds of .32 aniniuruitions and (4) One live round of A K-47. The 
arrested members of the underground organisationi of KNF(P) along with arms turd 

ammunitions were handed over to O.C. Imphal P.S. who registered a regular case being F.I.R. 
No. 3228)98-IPS U/S 121/12 L/A1400.2 12 1.P.C., 13 U.A.(P) Act & 25(1-13) Arms Act and 
investigated into. 

3. And whereas, the investigation so far reveals pniunma lircie evidence against Shuri Ltulkhuel 
Khaijamang Haokip (L. ilaokip). NIPS, the then Commandant Ilome Guard for knowingly 
Imarbourirug K.N.F(i') members which is punishable U/S 212 I.P.C. 

Now. Therefore, the Governor, of Manipur is pleased to accord sanction under section 197 Cr 
P.C. for prosecution of the said Shri Lulkimel Khaijamang I Iaokip (L, I laokip), MPS for tIre 
aforesaid offences and any other offences punishable under the provision of l,aw in respect of 
the facts aforesaid and for taking cognizance of the said offences by a Court of ,  competent 
jurisdiction. 

By orders & iii tIre name of (he Governor 

(II.\,JeI Sh).am) 
Chief Secretary, (,ovcrnment a Maulpur. 

Cops to I) The [)ircctor General of Police with rctrcurcc to his letter 
No. lCl(42)/98-pJ1Q9008 dated 16-12-98 

lIre Comm issioncr( Finance), Govt (1 .  Main i pur 
The Secretary(Law), Govt of Manipur 

.1) The Special Secremuiry/AddI Sccretary(I Ionic), (;ovt of Mauuipumr 

5) The Deputy Sccrctary(IIonc), Govt of Mamnipur with relereunce to letter .  
No.6/I (22)!94-I 1/166 dated 23-1-99 
1 luc A. I .G. (Adunu)), (;ovt of Manipum'. 

7) 	lire Sumpeduutcmideiut rrfpolice/limuplruil \Vcst l)islnicl, Mauuipur 
5) L immard l:ile,O rd eu. hook. 
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[ANN P__~XURM- 
JlINg 	j. J1iRNuNNl 	/\I t\IIN,Il.,\•l I\'J: 	

'NM (JR.( INNI:l I )IVi 	)N 

_ 	 - 

, 

HY
NI V( ?l hIitiIia1 (he 22nj AILlI.sI 7()()() 

N1 	
\VIICeIs I is nIk,(.(l (I)Hl Shi 	N. N1111.111 

III,(IIIJI S/U (I.) N. 

	

(lIIiti( ('INiIL.jt1v 
ViII;I1c \hiIcJ)uNIcdaIRI ht C ( i()IijII,i:I 	IIi• (UII)tII;uI(t:I,:i II 

MU 12) .Sliri 	Ii:Itn 	Sin1Ii S/() (L
)  l. h()hI,I)j 

Siig( t)INiipi1.iiI,111, j 	i.  

uiul 	Ii,j N. .I;i.,,f1111.1 	
iijlp S/i) (I.)  N. 	l'i:ffl,j Shil, 	

lep:i 	Il;iv 

t,f2,,j MR 'I,,, I. Ili 	yen, I 9'fl) ,, 19').) cllk.,I 	 ,, i tjIilj. 	CIII) 	ji tI,, ''';"(, ,,• 

l 	(fJ3jj 	iiti 	( 	ila 	1 )jieet1 	
(icite,,,l 	,l 	I'iIj, 	M;ti,j11111,. 	

i 

I II 	1I) CI 	i( 	;tl It 	CII (li:,i (lie I )( ; j'• Mniij )jU• WI (I 	(  
t lliIIiI ir j 	t:l,n;e,l hi ,; 	'(Ililill ft 	,,j II 'ii, 	liti , 	 lii ,iuI, 	11 1 1)1 I,, 	I 'y 	, 	,.,, hi eji I, 	'viii 

IelICr 	 L)'/(i.jj 'l"h.tl 211 I.l''ij 	(,u1,111111 
uU 	hiiipu 	I 	in, 	I)eli:,i(i,,1.iii 	I he 

MIlIIip,IrI(jj.,1 1 
its 

	

ltii. 
(lie 	

i'i.IIiL• Iil)IlI,g 	i(CI,i.: 	(Il)lij jCLl II) the 	IijIpIIi. llIIIK 	liii "'uii1,l ii 	(his ivni,l Asj 	ii is IIhIee,I (hut Sun N. NL;u:tjj,. ini Rides 	li,i,lJ111j 	' 1171 111I11II 	I 	:'l li 

Ijl 	j to issue vOliolls  usijfl01111 ilen,s uillll((C L l by (lie l)(Ij>, t\I;I , (jI,iit In lb 	Mmjjj,111 JhIL, 
I)isIl Ici CivIl l'cjj 	Iii Ilic S(fl 	

lfl \Vhjj1 UI)l(i1il:ijjit 	hi;iv 	ieccjy1,j 

iii lbc CJIIICC til lI 	i(;j', M;upjlL,r JL;iItIjn1 	linii siltillI). ui 	'iI(I'ii 	ii&i 	I(lli)5( (h 	'llIniiii(y 

ahlCUed Ii 	the l)(;L', '\lilIijiIir ii) fill 	bui,gn1 	Rijl1: lI;iiinlj,,,1. 
ls'yelI 	Ili 	I)kiiji 1 "Iice hi 

Auth whi, 	thi l)Ul' 	 ;p,,,* 	ide his olfl 	
letter Nu.J'R/Il/l /l I'I IC,) lInic(l 

22..Ij)')) 
a (IiIIiiiIIti 	lic;,(lc,b h) 5,.j \\'K 	 th 	Lieu 	

l)l((()I') Mnuuj1ii,, I,, 'cijl 	IlL 

IIfljlLiuI))jlCfii..111. 	

liii 	M;ul,jJ,url(jII 	
;uiUltlIeI)i:Iii1.i l't,il1, 

llIL I)(fl' 	l;IJ)tIl. 'ide lii 	
ainuilier letter Nt),j 3/I'h/i)(,.l'l 

10 (i;iI,h 2.S. 
1"1 "i(ilt,l 	I Ili,(iil. 

11111111 	
iiendel by Slid A. l'lnLleej) 	iiigIi, ll, 	(lieu Ai((l,11 	iuiisji,1* ) in \'ciil' lie lhn,k 

I)i1;,iiç l'r lIi uiiIlt1,,1 IICIIIS held by CO 2nd Un. Miuuipt,, Rifles, 
And 'liei 	~ii is nIleL.cLI Clint in Iji yes 	 Ilnitlt. by it 	" l"i ( ((L Ile;l,l,l by Slit I \\', K. 
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CA KNEXtR ---.---,-..-.._- -- 
No. SP/V/PER/2000/ [ -f 

Government of Manipur 
The State Vigilance Commission 

Office of the S.P. Vigilance & Anti Corruption 

- 

Implial, the 22nd  Januaiy, 2001. 

To 

The Chairman, 
Union Public Service Commission, 
Dholpur House, Shahajahan Road, 
New Delhi - 110 001. 

Through Proper Channel. 

Subject :- Appointment by promotion tG the Indian 

Police Service against 2 (two) vacant posts 

of I.P.S. for the State of Manipur in 2000. 

A representation of Shri M.Mani Singh, MPS, the 

undersigned for reviewing the proceedings of the 

D.P.C, meeting held on 20-12-2000 in the Office of 

Union Public Service Commission, New Delhi for 

full facts as to the Department proceedings. and 

Criminal Prosecutions pending against N. 

Ngaraipam, MPS and L.K. Haokip, MPS were not 

placed before the D.P.C. meeting for promotion of 2 

(two) MPS Officers to the I.P.S. 

'S 

Sir, 
I, the undersigned have the honour to refer to the above subject 

and to state and submit the following few facts and points of law for reviewing 

the proceedings of the DJ.C. meeting heki in the Office of the Union Public 

Service Commission, New Delhi on 20-12-2000. 

1.. 	That, the following Police Officers in order of seniority being 

within the zone of consideration for appoinmcnt by pFOfliOtiOfl to the I.P.S. 

against two vacant posts of I.P.S. for the State of Manipur were considered by 

the meeting of the D.P.C. held on 20-1 2-2000 in the Office of the Union Public 

Service Commission, New Delhi. 

IV 
fryY' 
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The names of the M.P.S. Officers are as follows: 

A. Rajendra Singh, MPS 

S. Tualchinkham, MPS. 

N. Ngaraipam, MPS. 

L.K. Haokip, MPS. 

M. Math Singh, MPS. 

6.. 	S. Manglemjao Singh, MPS. 

2. 	That I beg to state and submit that Slu N. Ngaraipam (Sl.No.3 

above) in contemplation of a disciplinary proceeding against him was placed 

under suspension by the orders of the Governor of Manipur being No. 

18/20/93-MPS/DP(A) dated Imphal, the 21" July, 1993 in connection with HR 

No. 368(7)93 imphal P.S. U/S 120-B/4091466/468147'1 I.P.C. and Section 

13(20 nw Section 13(c) P.C. Act, 1988 which is now pending in the Court of 

Special Judge, Manipur East being registered as SpI. Trial No. I. of 2000. 

Subsequently, the suspension order of Shri N. Ngaraipam was 

revoked without prejudice to the case pending against him by the orders of the 

Governor of Manipur being No. 18/20/93-MPS/DP dated Imphal, the 13t1 

April, 1995. 

The facts of the above case were for misappropriation of Rs. 

35,698,92,601/- which was saictioncd for purchase of Uniform items for 

jawans of Manipur Rifles (Uniform Scam). 

The charge sheet of the above FIR was issued on 25/9/2000 and 

it was received by the Special judge, Manipur East on 17-10-2000. 

Photostat copies of the above suspension 

order, revocation order and the charge sheets 

are enclosed herewith as Annexures-AIi, A/2 

and A/3 respectively. 

In connecdon with the above. 1 beg to submit that Sealed Cover 

procedure is applicable in the case of N. Ngai'aipam in the D.I.C. meeting as 

the charge sheet was submitted before the Special Judge, Manipur East on 

25-09-2000. 

3. 	That, 1 beg to state and submit that Shri •L.K. Haokip (Sl.No.4 

above) in contemplation of a disciplinary proceeding against him was placed 

under suspension by the Governor of Mnipur under his order No. 4/59/76-

MPS/DP(Pt.) Imphal, the 16th  February, 1998. However, the said suspension 

order was revoked without prejudice to the Departmental proceedings pending 

against him by the Governor of Manipur under his order No. 4/59/76-

MPS/DP(Pt.) Imphal, the 5th  March, 1998. 
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t,  

Shri L.K. Haokip (SLNo. 4) above a regular FIR case No. 
322(8)98-IPS U/S 121/121-A1400/212 1.P.C., I3UA(P) Act and 25(1-B) Arms 
Act was registered at linphal P.S. against the said L.K. Haokip and 6(six 
others and a charge sheet No. 32/IPS/99 dated 12/5/99 has been submitted in 
the court of Chief Judicial Magistrate, linphal against Lupkhol'et Khaijamarg 
Haokip (L.K. Haokip) appearing at Sl.No.7 column No.3 of the charge sheet 
for harbouring members of K.N.F.(P), one of the active extremist Organisation 
operated in the State of Manipur in the house of L.K. Flaokip where his house 
was heavily guarded by Manipur Rifles Jawans when he was Commandant 
Home Guards. The accused person in column No.3 froin SLNo. I to 6 were 
arrested from his house and recovered anns ammunitions mentioned at column 

• No.5 of the charge sheet. The said charge sheet has been registered as 
Cril(P)10/99 has been registered in the Court of Chief Judicial Magistrate, 
Imphal for heaiing. Subsequently L.K. Haokip's suspension order was revoked 

• without prejudice to the Departmental Enquiry pending by the Governor of 
Manipur under order No. 4/59/76-M PS/DP(Pt.) Imphal, the 25th  May, 1999. 

Photostat COpieS of the above suspension 
and revocation orders are enclosed herewith 
as Annexures- A/4, A/S. A/6 and A17 
respectively. 

Photostat COpY of F.I.R. and the charge 
sheet is enclosed herewith and marked as 
Annexures A18 and A18(1) 
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it is also submitted that a Departmental proceeding is pending in 
respect of the Memorandum being No. 4/59176-MPS/DP(Pt.) dated 22t1d1  April. 
1999 for committing acts of misconduct, in subordination and financial 
impropriety, mismanagement of the Home Guard involving a sum of Rs. 
23,17,700/- sanctioned by the Home Deparlinent vide order No. 313(64)/97-H 
dated 09-02-1998 of the Home Department for functioning Home Guard 
Organisation before the Commissioner, Departmental Enquiries, Man ipur Shri 
I.S. Laishram, I.A.S. being D.E. No. 1/4/CDE/2000. 

Photostat copy of the Memorandum dated 
22-04-1999 is enclosed herewith as 
Annexure A19. 

In view of the above, I beg to Sul)mit that the sealed cover 
procedure is applicable in the case of L.K. Haokip as the' charge sheet was 
submitted on 12-05-1999 and Departmental proceedings initiated on 22-04-
1999 and Deparnental proceedings is still pending before the Commissioner, 
Departmental Enquiries. 



4. 	That, I beg to state and submit that the Hon'ble Supreme court in 

Union of india & Others - Vs- Dr. (Smt) Sudha Saihain reported in A.LR. 1998 

S.C. 1094, held that 

"If on the date of which the name of a person in considered by 

the Departmental Promotion Committee for promotion to the 

higher post, such person is neither under suspension nor has any 

deparbnental proceedings been initiated against him, his name, if 

he is found meritorious and suitable, has to be brought on the 

select list and the "sealed cover" procedure cannot be adopted. 

The recommendation of the Departmental Promotion Committee 

can be placed in a "scaled cover" only if on the date of 

consideration of the name for promotion, the departmental 

proceedings had been initiated or were pending or on its 

conclusion, final orders had not been passed by the appropriate 

authority". 

Further, in Union of India -Vs- K.V. Jankiraman, reported in 

A.I.R. 1991 S.C. 2010, the Supreme Court in respect of Promotion-sealed 

cover procedure —Resort to-when permissible, agieed with the decision of the 

Full Bench of the Tribunal that it is only when a charge-memo in a disciplinary 

proceedings or a charge sheet in a Criminal prosecution is issued to the 

employee that it can be said that the Departmental proceedings/Criminal 

prosecution is initiated against the employee and the seal'd cover procedure is 

to be resorted to only after the charge memo/charge sheet is issued. 

In view of the above, it is submitted that if the above Criminal 

prosecution cases and the Departmental proceedings pending against N. 

Ngaraipam, MPS and L.K. Haokip, MPS are 1)rought before the D.P.C. 

meeting held on 20-12-2000 the sealed cover procedure would have been 

resorted to and their names should not be included in the select list prepared by 

the selection committee and the said concealment of facts before the D.P.C. 

had denied my right to promotion which is my fundamental rights under the 

Constitution of India. 

5. 	That, I beg to state and submit that the Department concerned has 

not prepared the ACRs of the NIPS Officers eligible according to the service 

record maintained in the Department. 

I as an M.P.S. have been serving with dedication to my duties 

and as such I was awarded (i) President's Medal for Mc1orious Service on the 

occasion of independence day vide No. 4-HA/86/CA(!1) dated 14-08-1986, (ii) 

Manipur Chief Minister's Police Medal for meritorious vide notification 

/ 
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/ 
j7 	 No.8/14(2)185-H dated 12-08-1993, (iii) President's Police Medal for 

distinguish service in the occasion of independence (lay 1997 vide Govt. of .  
India, Ministry of Home, New Delhi vide No. 110 19/1 1197-PMA-CELL dated 

14-08-1997. The then 1.G.P., D.G.P. and Governor of Manipur wrote 

appreciation letters for awarding such meritorious medals. 

The above awards are reflected in the ACR and the other MPS 

Officers eligible for promotion are not awarded as much as I was awarded. As 

a matter of fact, I am expecting that my grading is outstanding for 6(six) years 
continuously commencing from 1994 onwards. 

True copies of the above awards and 

appreciation letters are en closed herewith and 

marked as Annexures - A/b, A/I 1, A/12, 

A/13, A/14, A/15 and A/16 respectively. 

That, I beg to state and submit that if the selection committee in 

the D.P.C. meeting held on 20-12-2000. classified the eligible officers as 

outstanding, very good, good or unfit as the case may be on the over all 

relative assessment of their service record as per Rule No. 5(4) of the Indian 

Police Service (Appointment by Promotion) Regulations, 1955, my name, I 

believe ought to have been listed as No.1 in the list prepared by the selection 

committee in as much as my service career or record is much better than the 

other eligible officers but the correctness of the memo prepared by the 

Department in this regard is very much doubted for the reasons not known to 

me and the sealed cover procedure is applicable to them in the present DPC. 

That, I beg to state and submit that having regard to my 

eligibility to the promotion to I.P.S. according to which the selection 

Committee cannot consider a member of the MPS who has attained the age of 
54 years on the l day of January of the year in which it meets under Rule No. 

5(3) of the Regulation, 1955 as my date of birth is I February, 1946 and 

having reported that N. Ngaraipam, NIPS and L.K. Haokip, MPS against whom 

Departmental proceeding and Criminal Prosecution as mentioned above are 

pending have been selected by the selection coimnittee in the DPC meeting 

held on 20-12-2000, the present representation for reviewing the DPC meeting 

held on 20-12-2000 is filed for not placing the facts relating to the, suspension, 

departmental proceedings and criminal prosecution pending against them at 

the time of consideration by DPC. And the said fraudulent acts of the 

department concerned have deprived my rights of promotion as guaranteed and 

envisaged by the Constitution of India. Not only that, the rule of Natural justice 

has been denied to me. V'~ A~ 
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8. 	That, it may not be out of paCC to submit that ni a CtISC reported. 
in ATR 1987(1) CAT 547 it is held that the proceeding of the DPC can be 

reviewed if full facts were not placed before it earlier. Relying on the above 

point I beg to submit that the DPC proceeding of the DPC meeting held on 20-

12-2000 should be reviewed for not placing the departmental proceedings and 

Criminal prosecutions pending against N. Ngaraipatn, MPS and L.K. .Haokip, 

MPS before the DPC and the sealed cover procedure is applicable to them. 

\ 

That, I beg to state and submit that the fraudulent acts above-said 

of the Department and intentional concealment of facts by the Department 

concerned has rendered denial of my right of promotion and denial of the Rule 
of law and the Piinciples of Natural Justice as well. 

That, I beg to state and submit that if the DPC proceedings of 20-

12-2000 is not reviewed as stated above my chance of being promoted to I.P.S. 

shall be denied in my life which is an irreparable loss to me and the 

proceedings of the D.P.C. held on 20-12-2000 may be reviewed on 
compassionate ground. 

That, I beg to state and submit that the commission in exercise of 

the power under Rule 7 of the Regulation, 1955 may be pleased to pass an 

order for review of the DPC for taking into consideration of the facts as given 
above relating to N. Ngaraipam, MPS and L.K. Haokip, MPS. 

/ 
Regard being had to the above, the undersigned pray ihat the 

proceedings of the DPC meeting held on 20-1 2-2000 be reviewed in the 
interest ofjustice and public policy. 

For which act of kindness, 1 shaH ever remain grateful to you. 

Yours faithfully, 

Daled/Imphal 
The 22nd January, 2001. (M. Mani Singli) 

Superintendent of Police, 
Vigilance & Anti Corruption, 

Manipur, Iniphal. 

Advanced copy to 

Shri Surinder Nath, 
Lt.General (Rid.), 
Chainnan, 
Union Public Service Commission, 
Dholpur House, Sahajahan Road, 

i IMv 	ii 	 NewDelhj-1lOO11. 
I-v 

t The Chief Secretary, 
Government of Manipur. 

- for favour of information. 
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M. MANI SINGH 
	 APPLICANT 

Vs. 

UNION OF INDIA & ORS. 
	 RESPONDENT 

1. 	I, Manjit Kumar S/o Shri Bujha Ram, aged 44 years, working as Under 

Secretary in the office of the Union Public Service Commission, Dholpur House, 

Shahjahan Road, New Delhi am authorised to file the present reply statement on 

behalf of Respondent No4& 5. The deponent is also fully acquainted with the 

facts of the case deposed below: 

That the deponent has read and urderstood. the contents of .the above 

Original Application and in reply he submits as under: 

3.1 The Union Public Service Commission being a Constitutional Body under 

Articles 315 to 323 part XIV Chapter-Il of the Constitution discharge their 

functions, duties and Constitutional obligations assigned to them under Article 320 

and other relevant Articles of the Constitution of India as per the Rules and 

Pecrnlations in force. 

{ 
3.2 Under Article 312 of the Constitution, the All India Service Act, 1951 was 

passed by the Parliament in exercise of the powers conferred by sub-section(l) of 

fk 

Ar 
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section 3 of the All India Service Act 1951, the Central Government after 

consultations with the State Governments have framed various Recruitment Rules 

for rccruitmcntlpromotion to the IAS/IPSIIFS. In pursuance of these rules, the IPS 

(Appointment by Promotion) Regulations, 1955 have been framed by the 

Govermnent of India duiy approved by the Hon'ble President as per provisions of 

the Constitution of India (Article 309). In accordance with the provisions of these 

Regulations, the Selection Committee presided over by the Chairman or a Member 

of the Union Public Service Commission makes selections of the State Police 

Service officers for promotion to the Indian Police Service based on the proposal 

and records sent by the concerned State Government including the seniority list 

and oher relevant documents. 

3.3 Thus, in discharge of their Constitutional obligations the Union Public 

Service Commission, after taking into consideration the recor1s received from the 

State Government under Regulation 6 and observations of the Central Government 

received under Regulation 6A of the Promotion Regulations, accord their approval 

to the recommendations of the Selection Committee in accordance with the 

provisions of Regulation 7 of the aforesaid Regulations. Selections so done in a 

just and equitous manner on the basis of relevant records and following the 

relevant Rules and Regulations are not open for interference by any authority 

whatsoever, inasmuch as, it would tantamount to curtailment or modification of 

the Constitutional powers of the Union Public Service Commission. 

PRELIMINARY SUBMISSIONS 

4.1 	Most respectfully, the deponent submits that selections of State Police 

Service Officers for promotion to the IPS are governed by the IPS (Appointment 

by Promotion) Regulations 1955 Regulation 3 of the said Regulations provides 

for a Selection Committee consisting of the Chairman of the Union Public Service 
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Corniission or where the Chairman is unable to attend, any other Member of the 

Unioii Public Service Commission representing it and in respect of the Joint cadre 

of States of Manipur and Tripura the following offlcers as members: - 

El 
	i) 	Chief Secretary to Government of Manipur 

Chief Secretary to Govt. of Tripura 

D.G. & I.G. of Police, Govt. of Manipur 

D.G. & I.G. of Police, Govt. of Tripura 

A nominee of the Government of India not below the rank of Joint 

Secretary. 

The meeting of the Selection Committee is presided over by the 

Chairman/Member, UPSC. 

4.2 In accordance with the provisions of Regulation 5(4) of the said 

Regulations, the aforesaid Committee duly classifies the eligible SPS officers 

inclu1ed in the zone of consideration as 'Outstanding" 'Very Good' 'Good' or 

'Unfit1, as the case may be, on an overall relative assessment of their service 

records. Thereafter, as per the provisions of Regulation 5(5) of the Promotion 

Regultions, the Selection Committee prepares a list by including the required 

numbr of names, first from the officers finally classified as 'Outstanding', then 

from amongst those similarly classified as 'Very Good' and thereafter from 

amongst those similarly classified as 'Good' and the order of names within each 

categcry is maintained in the order of their respective inter se seniority in the State 

Poiice Service. 

4.3 The AC.RS of eligible officers are the basic inputs on the basis of which 

eligible officers are categorised as 'Outstanding', 'Very Good', 'Good' and 'Unfit' 

in accordance with the provisions of Regulation 5(4) of the Promotion 

Regultions. The Selection Committee is not guided merely by the overall 
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gradirg that may be recorded in the ACRs but in order to ensure justice, equity 

and fair play makes its own assessment on the basis of in-depth examination 

of service records of eligible, officers, deliberating on the quality of the officer 

on the basis of performance as reflected under variouscohirnns recorded by 

theReporting/Reviewing Officer/Accepting Authority u the ACRs for 

diffcrcnt years and then fmally arrives atthc classification to be assigned to each 

eligibe officer in accordance with provisions of Promotion Regulations. While 

makirg an overall assessment, the Selection Committee takes into account orders 

regarding appreciation for meritorious work done by the concerned 'officer. 

Similarly, the Selection Committee . also keeps in view orders awarding penalties 

or any adverse remarks communicated to the officer, whici, even after due 

of his representation have not been completely expunged. 

4.4 The matty'relating to assessment made by the Selection Committee has 

been ente 	Z the Hon'ble Supreme Court in number of cases. In the 

case 1Ø&tan 	Vs. UOi & others, the Hon'ble Supreme Court have 

V 	 .... 	 1 
"When a high level committee had considered the respective merits 

of the candidates, assessed the grading and considered their cases for 

promotion, this Court cannot sit over the assessment made by the 

DPC as an appellate authority." 

[(1996)2 SUPREME COURT CASES 48811  

4.5 1 In the matter of UPSC Vs. H.L. Dev and Others. Hon'ble Supreme 

have held as under: - 

"how to categorise in the light of the relevant records and what 

norms to apply in making the assessment are exclusively the 



5 	 6 
functions of the Selection Committee. The jurisdiction to make the 

selection is vested in the Selection Committee." 

[AIR 1988 SC 1069] 

4.6 In the case of State of Madhya Pradesh Vs. Shrikant Chapekar, the 

Hon'ble Supreme Court have held as under: - 

We are of the view that the Tribunal fcll into patent error in 

substituting itself for the DPC. The remarks in the ACR are based 

on the assessment of the work and conduct of the official/officer 

concerned for a period of one year. The Tribunal was wholly 

unjustified in reaching the conclusion that the remarks were vague 

and of general nature. In any case, the Tribunal outstepped its 

jurisdiction in reaching the conclusion that the adverse remarks were 

not sufficient to deny the Respondent his promotion to the post of 

Dy. Director. It is not the function of the Tribunal to assess the 

ervice record of a Government servant, and order his 

romotion on that basis. It is for the DPC.to evaluate the same 

bind make recommendations based on such evaluation. This 

Court has repeatedly held that in a case where the Court/Tribunal 

comes to the conclusion that a person was considered for promotion 

or the consideration was illegal, then the only direction which can be 

given is to reconsider his case in accordance with law. It is not 

tvithin the competence of the Tribunal, in the fact of the present 

ase, to have ordered deemed promotion of the Respondent." 

[YT 1992 (5) SC 633] 

41 in the case of Dalpat Abasaheb Solunke Vs. B.S. Mahajan, the Hon'ble 

Supreiie Court have held as under: - 
44 is needless to emphasise that it is not the function of the Court to 

lear appeals over the decisions of the Selection Committees and to 

H 
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scrutinise the relative merits of the candidates. Whether a candidate 

is fit for a particular post or not has to be decided by the duly 

constituted Selection Committee which has the expertise on the 

subject." 

[AIR 1990 SC 4341 

4.8 In the case of Smt. Mill Katiyar Vs. UOI & Others, the Hon'ble 

Supreme Court have held as under. - 

"Having regard to the limited scope of judicial review of the merits 

of a selection made for appointment to a service of civil post, the 

Tribunal has rightly proceeded on the basis that it is not expected to 

play the role of an appellate authority or an umpire in the acts and 

proceedings of the DPC and .that it could not sit in judgernent over 

the selection made by the DPC unless the selection is assailed as 

being vitiated by malafide or on the ground of it being arbitrary. It is 

not the case of the appellant that the selection by the DPC was 

vitiated by malafide." 

[1997(1) SLR153] 

Hon'ble Tribunal would appreciate that in view of the aforementioned 

authoritative pronouncements of the Hon'ble Supreme Court, the assessment made 

by th Selection Committee constituted under Regulation 3 of the Promotion 

ions is not open for scrutiny by any authority/institutions or an individual. 

5.1 Ilt is most respectftilly submitted that a meeting of the Selection Committee 

for prmotion of SPS officers to IPS cadre of Manipur-Tripura. Joint Cadre 

ur Segment) was held on 20.12.2000 to prepare the Select List of the year 

2000. The maximum number of State Police Service officers to be included in the 
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Select List was 2 (two) against existing 2 (two) vacancies in the promotion quota 

of the Sthte Cadre as detennined by the Central Govt. in temts of Rule 4(2)(b) of 

the llS (Recruitment) Rule 1954 read with Regulation 5(1) of the Indian Police 

Servke (Appointment by Promotion) Regulations 1955. As per the provisions of 

the IPS Promotion Regulations, the zone of consideration was .6. The Govt.. of 

Manipur vidc their letter dated 12.9.2000 (received in the office of UPSC on 

12.102000) submitted a proposal to the Commission for convening the Selection 

Commiltee Meeting for preparing the Select List of 2000. The name of the 

Appliant was included at Si. No. 5 of the eligibility list furnished by the State 

Govt. The names of the Respondent Nos. 8 and 9 were included at Si. No. 3 and 4 

of the ligibi1ity list. 

,2- tThe State GOvt. also furnished the information regarding the disciplinary! 

7/,,/criminl proceedings pending against the eligible officers. it was inter-alia 

7/ intimated by the State Govt. that a prosecUtion sanction had been accorded in 

7 respec. of Respondent No. 8, Sh. N. Nagaraipam. However, the fact that a charge-

sheet had been issued to him was not brought to the notice of the Commission 

before t the meeting of the Selection Committee. In respect of Sh. L.K. Haokip, 

Respondent No. 9 it was intimated by the State Govt. that a vigilance case and a 

criinind case was pending against him d a charge-sheet had . been filed in the 

court oU law on 12.5.1999. 

5.3 lAs per the provisions of the IPS Promotion Regulations, the Selection 

Committee which met on 20.12.2000 considered the ACRs and other service 

records of the eligible officer as furnished by the State Govt. On an overall 

relativ assessment of their service records the Selection Committee assessed the 

ApplicLnt and Respondent Nos. 8 and 9 as 'Very Good'. The Respondent Nos. 8 

and 9, being senior to the Applicant, were included in the Select List at Si. No. 1 

and 2 respective1y whereas the name of the Applicant could not be included in the 



- 	 8 	
\1? 

List due to the statutory limit on the size of the Select List. The name of the 

Respohdent No. 9, Sh. L.K. Haokip was, however, included provisionally in the 

Select List subject to clearance of disciplinary and criminal proceedings pending 

against him and grant of integrity certificate by the State Govt in terms of the 

provisions of the IPS Promotion Regulations Respondent No. 8 was included 

unconditionally as the fact of issue of a charge-sheet to him or filing in a court of 

law was not brought to the notice of the Selection Committee by the State Govt. 

s(iect List is yet to be approved by the Commission in terms of Regulation 7 

9btaining the observations of the State Govt. of Manipur, the Joint Cadrc 

Authoity of Manipur-Tripura and the GOVt. of India (MHA). 

C(N1ENTIONS OF THE APPLICANT 

6. 	The Applicant has made the following contentions in the OA:- 

That the Applicant has a distinguished service career and at no point 

of time there was any occasion to communicate to him any adverse 

remarks. The Applicant have scored Overall grading 'Outstanding' 

in all his ACRs relevant for the purpose of selection coupled with his 

excellent service records he ought to have been selected for 

promotion to IPS in preference to the Respondent No. 8 and 9. 

That the State of Manipur did not forward the fill service particulars 

and details of the service career of Respondent Nos. 8 and 9 to the 

Selection Committee. The State Govt. did not intimate anything 

regarding pendency of disciplinary and criminal proceedings of very 

serious nature involving the very integrity of Respcndents 8 and 9 

but for which the name of the Applicant would have been included 

in the Select List and the names of the Respondent Nos. 8 and 9 
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would have been excluded. Respondent No. 8 who has been 

nominated selectee No. 1 was placed under suspension by an order 

dated 21.7.93. The criminal case registered under prevention of 

corruption act is now pending in the court of Special Judge, Manipir 

East. The charge-sheet has been filed in the court of law. Similarly, 

Respondent No. 9 who has been nominated as selectee No. 2 was 

placed under suspension by an order dated 16.2.98 and the 

departmental proceedings are still pending against him. Though the 

suspension order in respect of both the officers have been revoked, 

prosecution sanctions have been accorded in respect of both the 

officers in some fresh cases. The vital information in respect of 

Respondent No. 8 and 9 were deliberately withheld from the 

Selection Committee. On the other hand, the information regarding 

presidential medals/awards received by the Applicant was withheld 

by the State Govt. from the Selection Committee. 

(iii) That the Selection Committee ought not to have been guided by the 

ACRs alone and ought to have considered all the relevant records of 

the officers concerned, but the Selection Committee even while 

considering the ACRs downgraded the grading of the Applicant and 

upgraded the gradings of the Respondents No. 8 and 9 without any 

reasonable basis. That there was downgradation of the ACRS of the 

Applicant so as to exclude his name from the Select List to pave the 

way for inclusion of the name of Respondent No. 8 and 9. 

However, there was upgradation in the ACRs of Respondents No. 8 

and 9 contrary to the reflections in their ACRS coupled with their 

involvements in the case mentioned above. The downgradation of 

ACRS was done without any notice to him. Further, the Selection 

Committee was deprived of information regarding meritorious 
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service of the Applicant. Thus, there was no proper consideration of 

his case that has resulted in miscarriage ofjustice. 

(iv) That the Selection Committee in respect of a joint cadre must be 

comprised of the Director General of Police of the State whose 

officers are being considered. In the instant case, the DGP, Matupur 

who was the better person to know the service credentials of the 

officers was not included in the Committee and the DGP of the State 

of Tripura was included. Thus, in the absence of the DGP of 

Manipur, the Selection Committee was not properly constituted. 

') 	That there is a move to issue integrity ceitificate in respect of 

Respondent No. 8 and 9 facilitating their appointment to IPS which 

is malafide and misuse of the official powers on the part of official 

respondents. 

ii) That the size of the Select List should have been double the number 

of substantive vacancies anticipated in the course of the period of 12 

months. Had this requirement been followed, the name of the 

Applicant would have been included in the Select List. 

(lvii) That the Applicant had submitted a representation on 22.1.2001 

before the UPSC with the copies thereof to the concerned authorities 

with a prayer to review the Select Lit prepared by the Selection 

Committee in its meeting held on 20.12.2000 and not to give fmal 

approval to the Select List. However, it is the apprehension of the 

Applicant that the UPSC must have given the final approvai"tthe 

Select List without consi4ering  the aforesaid representation of the 

Applicant. 
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REPL 11 TO THE CONTENTIONS 

7.1.1 	
As regards the contentions made in para 6(i), it is respectfully 

submi,jtd that)5r making anoverahl relative assessment, the Selection Committee 

asr prae followed in the Union Public Service  Commission examines the 

ervice ;ords of each of the eligible officers with special reference to the 

perf ance of the officers during the last five years (preceding the year in which 

Select List is being prepared.). The Selection Committee deliberates on the 

quality, of the offiôer as indicated in the various columns recorded by the 

reportilgireviewing officer/accepting authority in the ACRs for different years and 

then a1ter a detailed mutual deliberation and equitous discussion fmally arrives at a 

classifcatiofl assigned to each officer. While doing so, the Selection Committee 

also rviews and detemiines the overall grading recorded in the CRs to ensure that 

the o1erall grading in the CRs is not inconsistent with the grading/remarks under 

variots specific parameters or attributes. The Selection Committee takes into 

account orders regarding appreciation for the meritorious work done by the 

keeps in view orders awarding penalties or any officers concerned and also  
advere remarks duly communicated to the officer, which., even after due 

consieration of his representation by the competent authority are not expunged. 

7. 1.2 	It is further submitted that the Committee undertakes a the detailed 

exercise as enumerated above, with a view to ensure objectivity, equity and fair 

play in the Selections Regulation 5(4) simply prescribes that the Selection 

Comnittee will classify the officers into four different categories i.e., 

'Outtanding'. 'Very Good', 'Good' and 'Unfit', as the case may be, on an overall 

relative: assessment of his service records. The IPS (Appointment by Promotion) 

Regniations 1955, do not provide for the detailed methodology on how to classify 
aimed and the officers and it is solely the domain of the Selection Committee m  
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presidd over by competent and able members to devise its own norms and 

yardsticks for evaluation of the ACRs. The Selection Committee is, as per 

Regulations, presided over by the Chairman or a Member of the Union Public 

Servie Commission who have got adequate expertise in the field. The Selection 

Comrittee adopts a uniform and consistent norm or yardstick for evaluation that 

is applied to all States/Cadres.. The Applicant is substituting his own judgement to 

that of a statutorily set-up Selection Committee which consists of very high 

rankiig and responsible officers. The assessment made by the high powered 

Committee is not open to challenge/scrutiny by any authority/institution 

or an!  individual as already averred in the various pronouncements made by the 

Hon'lle Supreme I Court enumeratectin para 4 above. 

1. 	In this connection, it is further submitted that the grading given by 

..-" ,4porting/reviewiñg officer in the ACRs reflects the absolute merit of the officers 

,  reporled upon whereas the classification made by the SionCottee on the 

basis of deep examination of the service records of all the eligible officers in the 

zone of consideration reflects the merit of the officer in relation to other officers in 

the zone of consideration. The Selection Cömniittee adopts uniform and 

consiaent norms and yardsticks in order to ensure equity, justice and fairplay in 

tli( 'assessment of ACRs. The modes norms and yardsticks adopted by the 

ion Committee constituted under Regulation 3 of IPS (Appointment by 

/Prornotion) Regulations, 1955 for making just and equitous assessment of ACRs 

are nt open for scrutiny by any institution or individual. The Hon'ble Supreme 

Court vde their judgement dated 22.3.1988 while deliberating upon a similar issue 

in th matter of UPSC Vs. H.L. Dev and Ors. haveheld as under:- 

"how to categorise in the light of the relevant records and what 

norms to apply in making the assessment are exclusively the 
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functions of the Selection Committee. The jurisdiction to make the 

selection is vested in the Selection Committee". 

7.1.4 	It is respectfully submitted that absence of any adverse remarks in 

the ACRs of an officer does not imply that the officer gets automatically selected 

by the Selection Committee. It is the overall assessment of ACRs of the officer 

vis-à-vis other officers in the zone that form& the :crjterja  for merit selections. The 

statement of ACRs enclosed with the OA perhaps indicate the gradings of the 

ACRs which arc confidential documents of the State Govt and they may be 

making submissions in this regard. As already submitted above, the Selection 

Comnittee adopts uniform and consistent norms and yardsticks in order to ensure 

justice, equity and fairplay in the matter of selection. Selection Committee is 

statutrily set up body which includes the Chairman or a Member UPSC as its 

and several very senior officers both from the State Govt. and Govt. of 

India las its members. The basic idea behind setting up of a Selection Committee 

statutriiy is to ensure equity, justice, fairplay and objectivity in selections. Thus, 

the contention of the Applicant that he ought to have been selected by the 

Se1ecion Committee only on the basis of ACRs is misconceived, misguided and 

malicious. 

7.2.1 I 	As regards the contention made in 6(u), it submitted that as already 

mentipned in paras 5.1 and 5.2, the State Govt. furnished the relevant 

inforrationIdocuments to the Commission alongwith the complete proposal for 

convenirg the meeting of the Selection Committee for preparing the Select List of 

the yar 2000. The State Govt. intimated that a prosecution sanction had been 

accored in respect of Sh. N. Nagaraipam, Responde.1owever, the fact 

that a charge-sheet had been filed in a court of law was not brought to the notice of 

the Cmmission before the meeting of the Selection Committee. In respect of Sh. 

L.K. aokip, Respondent No. 9, it was mentioned that some vigilance/criminal 
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cases were pending against him and a charge-sheet had been filed against him in 

the court of law. The integrity certificate of Respondent No. 8, Sh N. Nagaraipam 

had been issued by the State Govt. whereas the integrity certificate of Respondent 

No. 9, Sh. L.K. Haokip was withheld. 

7.2.2 	In this connection, it is submitted that Regulation 5(4) of IPS 

Promotion Regulations specifically provides for inclusion of officers in the Select 

List whose integrity is withheld by the State Govt. or against whom departmental 

or criminal proceedings are pending or against whom anything adverse which 

renders them unsuitable for appointment to service comes to notice of the State 

Govt. However, their inclusion in the Select List remains provisional subject to 

fiirnisliing of integrity certificate by the State Govt. or clearance from 

departfnental!criminal proceedings or expunctions of adverse remarks. The 

7  pending if a charge-sheet has 

been issued to the officer concerned or filed in a court of law. These officers are 

eligible to be appointed to IPS if they are exonerated from the 

disciplinary/criminal proceedings or the adverse remarks are expunged or their 

integrity is certified by the State Govt., as the case may be, during the period the 

Select List remains in force in terms of Regulation 7(4). There is no bar under the 

regulaions to include such officers in the Select List. However, their 

appointments to the IPS can be made only after their names are made 

unconditional in the Select List by the Commission strictly in accordance with the 

provisions of first piovioto Regulation 7(4). The intention of the Promotion 

Regul9ps-i(iot to penalise such officers unless their guilt is proved. The 

)elion Committee that met on 20.12.2000 included Respondent No. 9 in the 

Se1ect, List at Si. No. 2, provisionally subject to grant of integrity certificates and 

clearance of disciplinary/criminal proceedings pending against him in accordance 

with the provisions of IPS Promotion Regulations. In respect of Respondent No. 

8, the disciplinary/criminal procedings could not be treated as pending in terms of 
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IPS Promotion Regulations as the fact of issue of charge-sheet to him or filing in 

court of law was not known to the Selection Committee and was included 

unconditionally. Further, if before the approval of the Select List the State Govt 

informed that a charge-sheet has been filed in a court of law. against Respondent 

No. 8,, the Select List prepared by the Selection Committee of 20.12.2000 can he 

suitably modified and his name can be made provisional in the Select List at the 

time of approval by the Commission in terms of the provisions of Regulation 7. 

Thus the contention of the Applicant that the officer(s) provisionally included in 

the Select List was inferior and blameworthy is against the statutory provisions of 

IPS Promotion Regulations. The contention of the Applicant is, therefore, 

malicious misconceived and not tenable both in law and fact. Regarding the issue 

of a charge-sheet to Respondent No. 8 prior to the SCM, the State Govt. may be 

making separate submission in this regard. 

7.3.1 	As regards the contention made in para 6(iii), it is respectfully 

submi*ed that the Selection Committee which met on 20.12.2000 assessed the 

service, records of the SPS officers in the zone of consideration as furnished by the 

State Govt. As already submitted in reply to the contentions in para 6(u), the 

selections of Respondent No. 8 and 9 have been made on the basis of overall 

relative assessment of their service records strictly in accordance with the 

provisins of IPS Promotion Regulations. As already submitted in para 4.3 above, 

the A4RS of the officers in the zone of consideration are the basic inputs to the 

Seiectikn Committee for making selections. The ACRs dossiers contain the 

appreciation or adverse remarks/orders of penalties, if any, in respect of the officer 

concerned. The grading given by the reporting/reviewing officer in the ACRs 

reflects the absolute merit of the officers reported upon whereas the classification 

made by the Selection Committee on the basis of deep examination of service 

reconia of all the eligible officers in the zone of consideration reflects the merit of 

the officer in comparison with the other officers in the zone of consideration. The 
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Selection Committee adopts uniform and consistent norms and yardsticks in order 

to emsire equity, justice and fair-play in the assessment of ACRs. It is further 

submitted that the Selection Committee abides by the provisions of the IPS 

Promol ion Regulations and these do not stipulate that the reasons are to be 

recorded by the Selection Committee for the assessment or selections made by 

them. However, Regulation 5(4) of the IPS Promotion Regulations requires that 

the Selection Committee classif' the eligible officers as 'Outstanding', 'Very 

Good', 'Good' and 'Unfit' as the case may he on an overall relative assessment of 

their srvice records. It is reiterated that it is the prerogative of the Selection 

\ Committee to adopt certain norms and yardsticks for making just and equitous 

assessment of ACRs. 

7.3.2 
	

As regards the contention of the Applicant that his complete service 

were not placed before the Selection Committee, it is respectfully 

that the service records as furnished by,  the State Govt. was placed 

before the Selection Committee. The State Govt. who maintains the service 

of SPS officers of State may make further submissions in this regard. As 

such, 	contentions made by the Applicant retarding selections made by the 

Committee only On the basis of assessment of ACRS, are without any 

basis 
	

hence not tenable. 

7.4 I 	As regards the contention made in para 6(iv), it is submitted that the 

Selection Committee to make promotions to the IPS is constituted under 

Regulaon 3 of the IPS Promotion Regulations. Regulation 3(3) clearly provides 

that the absence of a member other than the Chairman or the Member of the 

Commssion shall not invalidate the proceedings of the Committee if more than 

half oft  the members of the Committee had attended its meetings. Thus, the 

absenc of Director General of Police, Manipur who was a member, of the 

Selection Committee does not entail any illegality or vitiate in the selections made 

Vn 
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by the Selection Committee. The meeting of the Selection Committee was held in 

the office of the Union Public Service Commission at New Delhi and it was 

attended by the Chief Secretary, Govt. of Manipur, the Chief Secretary, Govt. of 

Tripura, DGP, Govt. of Tripura and I.G., Border Security Force, a Govt. of India 

nominee. Thus, the argument that only DO?, Govt. of Manipur could have 

furnished proper information to the Selection Committee relating to the work, 

service credentials ofilcofficers in the zone of consideration has no force as the 

Selection$cmmittee cannot be guided by personal predilections. The Selection 

5pa"fil"ce is required to make assessment on the basis of the service records 

which are piacedbefore the Selection Committee. Even though, DGP, Manipur is 

a member of the Selection Committee, it cannot be argued that his absence has 

affected the assessment of the officers by the Selection Ciiiiiiwhich 

compried oTher senior members including the Member of the UPSC who 

presided over the Selection Committee. It is further submitted that the Selection 

Comrnttee Meeting for preparing the Select List of the year 2000 had to be 

convened by 31.12.2000 as per the provisions of the IPS Promotion Regulations. 

The proposal from the State Govt. for convening the meeting of the Selection 

Cømmittee was received only on 12.10.2000. The proposal was scrutimsed and 

ricies were called for from the State Govt. and after duly examining the 

the Commission fixed the meeting for 20.12.2000. The State Govt. were 

requested by the Commission vide Fax message dated 1.12.2000 to make it 

convenIent to attend the meeting of the Selection Committee as per schedule 

alongwith other pembers of the Selection Committee. However, DGP,, Govt. of 

Manipur could not attend the meeting as per schedule on 20.12.2000. As the 

of the meeting was complete in terms of the provisions of the IPS 

Regulations, the Selection Committee proceeded to prepare the Select 

/ List of the year 2000. It is worthwhile to mention that the Commission have a 

busy schedule and their schedules are prepared well in advance and it is not 

possible for the Commission to postpone the meetings without valid reasons. 
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Moreoer, the framers of the IPS . Promotion Regulations have provided for 

quorum on foreseeing such eventualities and have not made any exception for the 

absence of a member of the Selection Committee other than the Chairman or the 

Member of the Commission. As such, it is submitted that this contention of the 

Applicant is based on his own perception and is without any merit. 

7.5 	As regards the contention made in para 6(v), it is submitted that the 

integrity certificate of SPS officers are issued or withheld by the State Govt.. The 

matter is primarily within the domain of the State Govt. who may be making 

necessary submissions in this regard. 

7.6 	As regards the submissions made in para 6(vi), it is respectfully 

submitted that the IPS Promotion Regulations have since been amended on 

31.12.1997 and the Provisions quoted by the Applicant relating to the size of the 

Select I  List have since been modified. As per the amended provisions of 

Retion 5(1), the number of members of the State Police Service to be included 

ihe list have now to be determined by the Central Govt. in consultation with the 

State Govt concerned and shall not exceed the number of substantive vacancies as 

on the first day of the January of the year in which the meeting is held. As such, 

the size of the Select List for the year 2000 was existing 2 (two) 

vacancies as on 1.1.2000 in the promotion quota of the State cadre as determined 

by the Central Govt. in terms of Rule 4(2)(b) of IPS Recruitment Rules, 1954 read 

with Regulation 5(1) of the IPS (Appointment by Promotion) Regulations 1955. 

The contentions made by the Applicant in this para are, therefore, based on wrong 

informktion relating to the prOvisions of IPS Promotion Regulations. 

7.7 	As regards the contentions made in 6(vii), it is respectfully submitted 

that the State Govt. of ManipUr vide their letter dated 6.2.2001 have submitted 

their oservations on the representation dated 22.1.2001 of ,  the Applicant. The 
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State Govt. have stated that the fact of filing of charge-sheet against Sh. N. 

Nagara.ipam, Respondent No. 8 was not intimated to the Commission as it was 

reportedly not knosn to the department at that time. The State Govt. have further 

stated that entire ACR dossiers of the 6 (six) eligible officers in the zone of 

consideration were placed before the Selection Committee and that the fact. and 

period of suspension of Respondents No. 8 and 9 in the last 8 years was also 

intimated to the Commission. In this connection, it is submitted that the entire 

service records of the eligible officers received from the State Govt. were placed 

before th)çlcction Committee. As already submitted in para 7.2.1 to 7.2.3 in 

theçontentions made in para 6(u), it is submitted that there is no bar in the 

ion Regulations to include the name of the officers against whom 

iplinary/criminal proceedings are pending. There is no provision in the IPS 

Promotion Regulations to follow a sealed cover procedure for selections for 

promotion to IPS. Such officers are included provisionally subject to clearance of 

disciplinary/criminal proceedings pending against them. Regulation 7(4) of IPS 

Promotion Regulations further provides that the Select List shall remain in force 

till the 30 day of December of the year in which the meeting of the Selection 

Committee was held or upto 60 days from the date of approval of the Select List 

by the Commission under the provisions of Regulation 7(1), whichever is later. 

The names of provisionally included officers in the Select List can be made 

unconditional by the Commission on a proposal received from the State Govt., 

during the period when the Select List remains in force, to declare a provisionally 

included officer in the Select List as unconditional. The Commission decides on 

matter within a period of 90 days or before the date of meeting of the next 

Selection Committee, whichever is earlier and if the Commission declares the 

inclusion of the provisionally included officer in the Select List as unconditional 

and final, the appointment of the concerned officer shall be considered by the 

Central Govt. under Regulation 9 and such appointments shall not be invalid 

merely for the reason that it was made after the Select List ceased to be in force. It 
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is subnitted that the Select List prepared by the Selection Committee on 

20.124000 is yet to be approved by the Commission in terms of Regulation 7. 

The prpccss of approval of the Select List is in progress and the observations of 

the Stte/Central Govt. and Joint Cadre Authority in terms of Regulation 6 are 

being ieceived. In view of the submissions made above, the contentions made by 

the Applicant in this para arc denied. 

8 	That save those points which have expressly been admitted 

hereinabove others may be deemed to have been denied by the answering 

Respoiident. 

9. 	That in the premises as aforesaid it is respectfully submitted that the 

present application is devoid of merit and is not maintainable both in law. and fact 

and a such it is liable to dismissed with costs in so far as the answering 

Respoident is concerned. 

DNENT 

VERIFICA TION 

I do hereby declare that the contents of the above Statement are believed by me to 

be tnie based on the records of the case. No part ofit is false and nothing 

matei1ial has been concealed. . 

Verified at New Delhi on 
	 th day of March, 2001 
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I :F1VERVP EESU 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: GAthIATI BENCH 

GAWATI 

O.A. No. 63 of 2001 

In the matter of : 

Shri Moirangthem Mani Singh,M.P.S. 

-Versus- 

The Union of India. 
4' 

The U,P.S.C. 

39 The State of Manipur. 

The State of Tripura. 

The Selection Committee 

(for selection of MPS Officer of 

promotion to i.p.s.) 

Shri D.L.,Vohra, D.G.P,Tripura. 

Shri V.C.Goul, I. G., 8SF. 
Govt. of jnia. 

Be Shri N. Hgaraipam, N.P.S. 

Commandant, Home Guars(V) 

Planipur. 

99 Sri L.K.Haokip, N.P.S. 

S.P.(Cz'ime Branch),Planipur. 

... ofispandects 

-AND- 

. .2/- 

Commissione' 
Manipur 
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In the matter : 

Reply affidavit for and on behalf 

of the Respondent No.9. 

I. L.K.Haokip, M.P.S. now serving as Superi4endsnt 

of Police, C.I.D., Crime 8rah, Manipur, do hereby solemnly 

state as follows - 

That I am the respondent No.9 in the present 

proceedings/case and as such I am competent to swear this 

affidavit. I have gone through the application as well as the 

annexures enclosed therewith and I am fully conversant with 

the facts of the same. 

That the Respondent No.9 begs to submit that 

the application of the applicant is not maintainable for 

there is no cause of action in as much as the result of 

the Selection Committee held on 20-12-2000 for promotion to 

l.P..5. from amongst the cadre officers of the Ilanipur Police 

Service including Respondent No.9 is not yet published and 

as such the application is premature and deserves outright 

dismissal/rejection. 

That with reference to paragraph No.1 to 3 of the 

application under reply the answering Respondent No.9 begs 

to submit that since the result of the selection Committee 

held on 20-12-2000 for promotion of the fanipur Police 

Service cadre officers to IPS is not yet published there is 

no question of the inclusion or non inclusion of the names 

I 

1 
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of the answering Respondent or the applicant in the select 

list as of now and as such there is no question of violation 

of statutory Rules, Regulations and Government guidelines 

holding the field, and also of running the period of limitation 

for filing application for challenging the said selection, 

That with reference to paragraph No.*i 4.1 and 4.2 

of the application the answering Respondent have nothing 

to say. 

That with reference to paragraph No.4.3 and 4.4 

of the application the answering Respondent begs to submit 

that the applicant entered the services of the tianipur Police 

way back in the year 1964 (31-3-64) as Sub-Inspector of 

Police and during this relevant period the minimum age for 

entering service as Sub-Inspector of Police under direct 

recruitment is 20 years as per relevant Recruitment Rules. 

As per record, the recorded date of birth of the applicant 

is 30-01-46 which means that the applicant entered his service 

on 31-3-1964 when he was hardly 18(eighteen) years of age 

whereas under the relevant recruitment rules the minimum ae 

for joining service as Sub-Inspector of Police is 20(twenty) 

years. Under the facts and circumstances stated above there 

is every room to have doubt that the applicant's original date 

of birth has been illegally changed/manipulated. In any case 

the date of birth of the applicant cannot be later than 

Parch 1944 for joining his service as Sub-Inspector of Police 

on 31-3-1964, 

Wf 
i issiOfle7  

,ur 

Copies of the Gazette notification 

showings the minimum age for 
entrtservice as Sub-jnsgtor 

of Police are annexed as 
Annexure-' A'. 

.14/u, 
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That as regards paragraph No.495 of the application 

under reply, the answering Respondent begs to submit that 

the submission of the applicant that he was illegally left 

out in the last selection held on 20-12-2000 for promotion 

to IPS due to improper consideration of his case, is false, 

incorrect and misleading in as much as the result of the 

selection held on 20-12-2000 is not yet published. It is a 

matter of surprise that how did the applicant gain access to 

the records of the proceedings of the said selection 

Committee and that too before the result is made public ; 

Further it is submitted that as already stated 

in paragraph No.5 above the applicant has already crossed 54 

years of age on 1-1-2000 and he was not eligible to be inclu-

ded in the zone of consideration for promotion to I.P.S. in 

the selection committee held on 20.12.2000. Yet the applicant 

managed to have his name included in the zone of consideration 

by showing his dubious date of birth (30.01.46). 

It is also submitted that the applicant's submi-

ssion that the said year being the last year eligible for 

consideration cf the applicant for promotion tO I.P*S. has 
7 

got no relevance to the rules for the said promotion as the 

applicant is not required to get promotion merely because it 

is his last chance. 

That, with reference to paragr aph No.496 of the 

application under reply it is denied that the Applicant, 

who is a promotee NPS officer of 1981 batch, has got a better 

asrvice record than the Respondents No.8 and 9 who are direct 

recruit PIPS officers of 1975 batch. It is highly questionable 

and objectionable as to how the applicant came to know the 

•1 

I. 
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grading of the officers including his own and of other 

officers, tich are highly confidential as it amounts to 

violation of the provisions of the official Secrets Act and 

official decorum and norms, on the part of the Applicant 

to gain access to the said confidential documents. From 

the conduct of the Applicant as ehoun in his application 

under reply it may be submitted that if averments of the 

Applicant regarding the ACRe is correct, there is every 

possibility that the Applicant might have managed and 

manipulated the ACRe in his fauour and against the Respon-

dent t.8 and 9. 

It may be pertinent to mention here that in the 

present application under reply the applicant stated that % 

the Respondents No.8 and 9 have been selected for promotion 

to IPS in the selection committee held on 20.12.2000, and 

the said selection is being challenged in the present case 

before this Ld. Tribunal on one hand and on the other the 

answering Respondent P.9 received a true copy of the CAVEAT 

application dated 2nd April,2001 filed by the Applicant 

in the Hon'ble Gattati High Court, imphal Bench. The CAVEAT 

application discloses that the Applicant files the same in 

expectation of a tjrit Petition likely to be filed by the 

answering Respondent (non-Caveator) praying for a writ/ 

order/direction in the nature of Mandamus for directing the 

concerned authorities to declare the result of the Sele- 

ction Committee meeting held on 20/12/2000 for preparing a 

list of members of the Manipur(State) Police Service(MPS) 

under Regulation 5 and 7 of the Indian Police Service(Appoint-

ment by Promotion) Regulation, 1955 for promotion to the 

Manipur/Tripura Joint Cadre of the I.P.S. 

.. 6/- 

lone' 
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The present application under reply and the 

Caveat application mentioned above are quite contradictory. 

The applicant files the present application on mere surmise 

and not basing on facts that constitute cause of action. 

Therefore, the application is li3bla to berejected/dismissed. 

Photocopy of the Caveat appli- 

cation dated 2nd April,2001 

is enclosed as ANNEXUR-B. 

8. 	 That, with reference to paragraph No.4.7 of the 

application under reply the answering Respondent No.9. begs 

to reiterate that the result of the meeting of selection 

committee held on 20.12.2000 is not yet published and the 

avermentsallegations made in the said application are based 

on surmise. The averments made in the said paragraph speaks 

volumes of about the integrity of the applicant himself 

who could get access to the records of the proceedings of 

the said selection committee meeting held on 20.12.2000 at 

New Delhi for which result is also not yet published. 

Regarding the applicant's averment that the 

Selection Committee took into consideration the ACRs for the 

last give years viz 1994-95, 1995-96, 1996-97, 199798 and 

1998-99 the answering Respondent have nothing to comment 

except that during the said period there was no disciplinary 

proceedings pending against the Respondent o.9 and also 

there was no chalige sheet filed against the answering Respon-

dent during the said period in connection with any criminal 

 

ass. 

 

.. 7/- 

 

-, 
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9. 	 That, regarding the averments made in paragraph  

No.4.8 the answering Respondent No.9 has nothing to comment 

and the same is to be replied by the Respondent No.89 

10.0 	That, with reference to paragraph No.4.9 and 4.10 

of the application under reply the answering Respondent begs 

to submit that a false case being FIR NO.322(8)98 IPS, U/S. 

121/121-A/400/212 jPC, 13 UA(P) Act and 25(1-B) was registered 

against six persons initially and the same FIR was later 

on manipulated and the name of the answering Respondent was 

also included as the 7th(Seventh) accused at the behest of 

some interested person and charge sheet dated 12.5999 was 

submitted. The case has been disposed of finally by the 

Chief Judicial Magistrate, Imphal on 21.0492001 holding that 

there is no materjal for framing charge against the accused 

and all the accused persons have been discharged from the 

liability of the case. It is also submitted, as stated in 

paragraph No.8 above, during the relevant period from 1994-

1995 upto 1998-99 there was no departmental proceeding 

pending against the answering Respondent. 

Copy of the Judgment and order 

dated 21.04.2001 passed by the 

Ld. CJtI, Imphal is annexed as 

ANNCXURE-C. 

11. 	That, withieference to paragraph No.4.11 of the 

application under reply the answering Respondent begs to 

say that as stated above the result of Selection Committee 

meeting held on 20.12.2006 is not yet published, the alle-

gations and averments of the Applicant made therein are 

unfounded, baseless and cannot be believed as the Applicant 

or the answering Respondent are not supposed to know all 

those things. 	
.. 8/- 

Oath Commisslow 
Manpur 
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That, as regards the allegations and avermerite 

made in paragraph No.4.12 of the application under reply 

the answering Respondent submits that the same are wild 

allegations which are devoid of truth. It is for the S.].-

ction Committee to select or not to sa1ct any candidate 

according to their wisdom and practice, basing on the 

materials they require. Until the result of the said sele- 

ction is out the Applicant and also the answering espon-

dent cannot question anything pertaining to the said sele- 

ction. Therefore, the submission of the Applicant that his 

case was not properly considered or that there was improper 

consideration and the same has resulted in miscarriage of 

justice is out and out false, hence denied. 

The ACR gradings mentioned by the Applicant is 

his own assessment based on no material basis and as such 

cannot be acted upon. 

From the submissions made by him in his appli- 

cation under reply it is apparent that the Applicant has 

lost sight of the aspect that he is junior to the Respon-

dents f.8•and 9 by more than 6(six) years. 

That, as regards paragraph No.4.13 of the Appli 

cation under reply it is submitted that the composition 

of the Selection Committee was made as per rules governing 

the Manipur and Tripura Joint Cadre of I.P.S. However, it 

is submitted that this matter may be best replied by the 

concerned Respondent. 

140 	that, as regards paragraph No.4.14 and 4.15 of 

the application under reply the answering Respondent No.9 

submits that he has no knowledge if a move is on in the 

' Oath doJrnsStofle' 
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Government of Panipur for issuing the integrity certifi- 

cate in respect of the Respondents No.8 and 9. From the 

submissions of the applicant it may not be wrong to say 

that the Applicant is indulging in the habit of stealing 

confidential documents from different departments inclu-

ding UPSC which per as speaks about his integrity being 

a responsible officer of the 11anipur Police. Otherwise, 

the present O.A. has been filed by the Applicant on mere 

surmise. It is submitted that the applicant has been playing 

hide and seek game from his initial appointment as Sub-

Inspector of police way back on 31.03.1964 in which his 

minimum age for joining the said service was 20 years and 

later on he managed to show his date of birth as 1.2.1946 

for the purpose of inclUding his name among the eligible 

candidates for promotion to I.P.S. in the Selection Commi' 

ttea meeting held on 20.12.2000. Th, the Applicant has 

shown that he has two different eats of dates of birth viz 

one for entering in service and another for other service 

benefits. From all the said acts and conduct of the Appli- 

cant it is submitted that he has not come with clean hands 

in filing the present 0.Ae and the same deserves dismissal. 

15. 	That, with reference to paragraph No.4.16,4917 

and 4.18 of the application under reply the answering Res-

pondent -begs to state that since the result of the Said 

Selectiofl Committee is not yet published there is no ques- 

tion of deprivation of ary right of the Applicant. The rests 

of the avermants are to be dealt with by the concerned 

authorities. 

Oath 
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That, as regards to paragraph tt.5.1 to 5.11. 

of the appication under reply, the answering Respondent 

No.9 begs to submit that the grounds stated therein may be 

raaed by and available to the applicant only after the 

cause of action for filing the present case has taken place 

i.e., after the result of the said Selection Committee 

held on 20.12.2000 has been made public as stated in the 

foregoing paragraphs. Therefore, the grounds made by the 

Applicant are premature and not tenable and deserves out-

right rejection. 

That, as regards paragraph No.6 and 7 of the 

application under reply, the Applicant is put to strict 

proof of the contents thereof. 

That, withreference to paragraph No.8 and 9 

of the application under reply the answering Respondent 

begs to state that in view of the facts, c1cumstances and 

statements made in the foregoing paragraphs of this reply 

affidavit the Applicant has no cause of action and he is 

not entitled to any of the reliefs in as much as the appli-

cation is premature and as such the Applicant has no right 

to install the process of selection without afy tangible 

ground/basis and merely on surmise. Therefore the Applicant 

is not entitled to the interim relief for restraining 

official Respondents from promoting the persons duly sele-

cted by the Selection Committee to the post of IPS during 

the pendency of this application. 

The application of the applicant is devoid of 

merit and deserves to be dismissed. 

VerificatiOn. .11/.' 

Oath Con 
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V..E R I F IC AT JO N 

erif ied that the statements made in this Reply 

Affidavit in paragraph No.1 to 18 are true to ory know 

ledge iich I derive from the records and the annexures 

annexed herewith are true copies of the original. 

Dated/Ibphal, 

the (1 th day of May 	
of 

L.K. HaOip 

By 

Advocate* 

bef,r mt 

ta 	the Oo'.it prki!S 
iI 

AAcL
it

"Int- 

firems to idertand 
in fly w11 on tbei 

ewained to him. 
Oath Commls4ose' 

Manipur 
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tiridrir iiijM oflico endorsemeit Na. SW/CT/1/60/I1/103(;7.8 dated 24.11.61 and No, sW . or/1/(;1.IJ/io:189464 dat,ocj has boen e*tonded upto 1500 'hours ott 14112/61 and sale of tender form upto :tsoo hour:zcj 13/12161. Olkor tetrn & crinditions will remain th e  eanio 
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r 	
1 x 011 ivO Engiinr, • 	

':1 	. 	 Stores 	W.rlaliop Djvj8j0 	P. \V. I). .\l anipur. 

OF TIlE IIEGISTRALt OF CO-OPERATIVE SOC1ETJ 
NOTIFICATIONS 

Dated Iniphal; the .21st October 1961. 
No 9!csi6l 62-.ft. is ioti1ed fr gneral iaformat.iou that 1)nr8uant 10 .s'ctjorj 11(2) of the Assan Co operative Soôicties Aot, 1049 (Acr. 1 of 1950) the Poisnegham Labour Contract Co-oper. ative 

Sooioy Ld h'M' been -regiterd and numberc,t as No. 9 of 1961 62 dated the 21kt day TT' 	of October of t"yaeono "thousand' nine hundred and Hixty one Auno Domini, 

'Nö1O/cs/6 62 —1t is noti6ed for general information tbat 1)UrSljant to section 11(2) 
of the Assaw 	Societies Act,' 1940 (Act I 'ott 1950) tb. Tofloi Co-operative Labour Cnnlract Society Ltd has breril ri gistered and xmum1wrd 	0. 10 of I 96 1.62 l.terj tho 21st (lily of 

	

- 	October of the year -,no thousand nina ,hundrnl and, tixty otto Arino 

i'oll'cs/61 62—lJffi notified for general informiiti 'a that piireuant to sect tOil 11 (2) of the A'rsam Co.opraiive Soietie Act, 94i (Act I of 19511) the ]'hungtcn Co Opratjve Labour Cot,.' 
tract society Ltd liasl been rcgistøred arid unr0 as No 11 of I 961 .fl datt ( l thmo 2 lst ln af.,Oetobor of the ye'r one tIiou.and nine handcd atid sixty one Anno. Donin1, 

• 	 Dated, Imphat the 23 rd October 1961. 
'N:'1vc*i61_62._It is notiQd for geur( iimfjrrnatiou that pursu,t to Suotioti U (2) of tue : portIA'e Soöieits 	ot, 1949 tAut I of A95U) the Top Sapamn Liekal Co-op irative 

La})oIjr 

	

Ctentract Society. Lin haq btemi regt.stered and numbnd as 	o 12 of 1961 62 dated the 2 rd day of, October of theyear oni thousand nine hundred and Bt) one A'ino Dornmni 

M. SIIIVANNA 
Itegiatrar 1  Co.oporativ' Sooiotl0, Mni1,tir 

• 0F11OE OF Ti-fE ASSISTANT RC1STflr, IN DUSTItIAL CO.OI'ERATJVE 0 	
SOCIE'rIE5 MANIPUJt. 

- 	NOTI•1CATIONS • 	
. 	Dated, Imnpbal the 31st. August 1961. 

	

• • 	No. 9/INDCOS161-52 it is notified for general information that pursu*tnt to se,t.jo,, 11 (2; 
	f 

	

tie_ ssam" Co oe-...t e' Societies Act 19 t9 (Act 1 of ,  I 650) 	OXtofl(1, d to time Utnon q (rrttury 
' Manipur th' Mei'tei Slate.Pruodu.es' Co- pristive Society Ltd, has been rtgisIerd and numbered • 	

e No. 9 of 1961-62 dit.ed ,4he thirty flt 	August of the 'year one thousand nine hundred .3ty one Anno Domlut 	_ 	
/ 	. ) 2, •': - 	"l, 	f 	I 

' 7 
V) 	

£UCTM!W 
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Lib'a'r,ewu, 

,1fljfl 	•S1IJ/1U)JC?'Jf 
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STAT : MANIPL 
DISTRICT.2 IMPHAL WEST. 

IN THE GAUHATI HIGH COURT 
(The High Court of Assam, Nagaland, Meghalaya, 
,janiPur. Tripura. Mizoram and Arunachal Pradesh) 

IMPHAL BENCJ3 

CIVIL MISC. (AT) APPLICATION I. 	OF 2001. 

To 

The Hon'ble Chief Justice. 

- .... Sri N.C. Jam, B.A., LL.L3. 

the Gauhati High Court 

and his Lordship's 	Associate 

Justices of the same High 

Court. 

vv. i 
I N Tk i MATTER OF - 

£1! 

Caveat Petition of the Caveator named 

below, in expectation of a 	t Petition 

(under Art. 226) with an interlocutOry 

application likely to be filed by the 

Non-Caveator named below, 	for issuing 

a wrIt/order/direction in the nature of 

TRUE 	iopv . 	 Mandamus directing to declare the rosult 

ldv'cca l e 
of the meeting of the Selection Committee 

. 
.. meeting held on 20-12-2000 for preparing 

0A0  
ømth ComM110M? 

MamPU' 

b 



(2) 

a list of Eembers of the Manipur (State) 

Police Service under 1egulation S of the 

I.P.S. (Appointment by Promotion) Regu-

lation, 1955 for promotion to I.P.S. and 

for further process/steps in the matter. 

AND 

IN TME /TTh 	•" 

Sri M. Mani Singh, M.P.S., 

- 5/00  14. Bidhu Singh, presently working 

as Superintendent of Police, Vigilance 

and Anti Corruption, Goverent of 

Manipur at Imphal. 

• - 	 CAVLATcR 

.Versus- 

1. Sri L.K. }Iaokip, M.P.., 

presently working as Superintendent 

of Police, Grime Branch, Manipur, 

• 	Imphal. 

1ot flespectfully Sheweth: 

1. 	That, the Caveator above narnd beg to lodge 

his Caveat application in expectation of a Writ 

otition with an interlocutory application for 

If 
nterim order/direction likely to bo ftlod by the 

- 

Oath CurnrnisiIol?41 
• 	 - 	 Man pw 



(3) 

Non-.Caveator above named praying for a wrlt/order/ 

airection in the nature of Mandamus f or directing 

the concern authorities to declare the result of 

the Selection Committee meeting held on 20122000 

- .......... 	eparing a list of members of the Manipur 

(State) Police Service (M.P.S.) under Reu1ation 

S and 7 of the Indian Police Service (Apçointmen 

by Promotion) Regulation 1955 for promotion to the 

Manipur/Tripura Joint Cadre of the I.P.S S  

2. 	That the Caveator had already preferred an 

application being driginal Application (O.A.) No.6Z3 

of 2001 before the Central AdminIstration Tribunal, 

.._cuwhti Bench, challenging the proceedings of the 

said, meeting of the Selection Committee constituted 

uider Regulation 3 of the I.P.S. (Appointment by 

Promotion) liegulation, 1955 on the ground of illa-. 

gality and procedural lapses corrritted by. the 

Selection Committee and the same is now jending. 

The non-*Caveators herein are made parties in that 

piIoceeding befor2 the CSA.T., Guwahati Bench. 

30 	That in order to avoid the orders pas5ed In 

the said O.A. No.63/2001 there is every pDssihility 

for the NorCaveatOrs to file a 1 5t Petition under 

Art.226 of the Constitution of india with an I;tr= 

làcutdry petition seeking an order from this Court 

directing the concerned authorIties 

result. 

Oath Com,ni4O 1  
MWUPUT 

to d!ec1re the 

**o 4/-. 



-1-- 

(4) 

4. 	That in the event, the Non.CaveatOr, do 

file a vit PotlUon with an Intorlocutory,POtitiofl. 

as described in the proceeding paragraph No. 3, the 

Caveator may be given an opportunity of being heard 

. 	before any interim order is passo3 by this 1on'ble 

Court. 

this Caveat AppliatiOfl 

has been sent to the address of the 1'on-aVeatOr 

b y  registered post with acknowledceflt due. The 

Postal Receipt issued by the Post Office for 

sending the Caveat Application by post is filod/ 

enclose d hereth for kind reference of the 

f our o 
- - 	 - 	 -- ,,1-- AO  

Dated/Imphal, 
	 Signature of Cveator. 

2nd April,2001. 

End : 

Postal Receipts. 

Vakalatnarna. 

Drawn by:.. 

(A.JitE9n Sjnqh) 
Advocate 

0/0 0  ?.P,G. Sigh 0  
Sonlor Advocate. 

H 
A dv oca__J 

Oath Comm fssfo 
.Manipu' 

i 



a 	 25 P. 

-  

- -: 

• '•., 

g pv": 

Date of application for 
Thcopy. 

Z1T 	tf 	t 
iffr 

Dale fixed for-notifying 
the requisite nunTher of 

stamps and folios. 

3 

Date of delivery of the 
requisite stamps and 

folios. 

uUi, 

Data on which the copy 
was toady for doIIvory.  

3111 	i 	i111t 	fl 

Date of making over the 
copy to the applicant. 

54 
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'5'h )3'COl 
	

Ji 	'7/I/ -'O 

-.. IiNTME COURT OF THE,CHIEF 31J1JICIiL MAGISTRATE S  IMPHAL:NANIPUR. 

Crjl.(p)Case No. 10/99/2/2001. 

Ref:- FIR Case No 0  322(8)98 I.P.S. 

U/S 400 IPC; 120-B IFC and 
U 	 I ' !JJ 	25(1_B) Arms Act. 

L 	 The State of Na nipur. 

—Ver(Sus- 

- 	
1. Thongkholun Lupheng & Kansha (25) 

s/o (1) Thangboi Lupheng of 

Nongdtmi Village, 

2. Seikhotingam @ Ngamcha (23), S/o 

-. 	 . 	Lupho Shohen of Naphou Dam, 

	

• j 	
Senapati Disrict. 

• 	___ 	 3. Yangrninthany Haokip @ Thangboi 
• . 	

@ wilson (23) s/o (L) Lalkholux 

Haokip of Bungbal Khullen. 

	

• :- 	 1 	4. Nanglun Haokip (28) s/o Seijaang 

Haokip of Ilotbung Village. 

5. ThangSonwoun @ Janathan (22) s/o(L) 

.. 	 Khupal of Sumchivan Village, 

Churacharzlpur. 

• 	 • 	 6. r4anlun Jamkhornang © Mang (35) s/o 

•-TRUEChPV 	
M. Jangben Khongkhaijang of iong 

khaijang Village. 

• Oath CjnhssIosie? 	 COfl!. 

MwiIpur 
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.. 
25 P. 

I 
of application for 	 Date of delivery of th 

Urn 	 Date fled for notifying 	requlsilo 018mpg and 
the requisite number of 	 fall 
• athmps and folloa. 	

08. 

24AiRWiO4 MAY 2W1 05 MAY 2 
'ON WS7\ 

R 

Date on which the copy 
	

Date of makina over the 
was ready for dOilvory. 	copy to the eppilcent. 

5 MAY WI 05 MAY 2W 

7. Lulkhel }aijaniarig l-ok.ip (45)  s/a 

$onkhojao Hackip of New Lambulane, 

Inlphal. 
Accused 12ersonS 0  

BEFOR1 

• Kh. Comati. Devi 	: Chief Juc3.icial Magistrate ;  
Imphal. 

F 

H 

Di 

PR E &EN T 

rthe accused 	 : R.K. Lalit Singh,Aivocate 
Veisiirou L. Advocate. 

r the State 	 : Ng 0  Tejkurnar Singh,Assistant 
Public Prosecutor. 

be of Order 	 -020Q. 

JUEflENT AND ORDER 

This is to dispose of the hari.ng on 

whether charge Should be framed against the accused 

or not. 

I have heard the Ld. counsel for the 

used and the. Id. Asst. p.1. the State s  Perused 

e record. 

co  .1 	
td..,. 3/ 

Oath Commissiq 
Manput 
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PJ' 
 ' 	II7A 
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R"M I U" 	
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/ 
	

Nit 
;;; 	4 4frT 1 zmrt n t 3l1 	- 	ifW 

1T T fr .. •. 

Date of application for 
the copy. 

\ 
Date fixed for notifying 

*rD 	of delivery of the 
.qstamps,ei,, '  

'fDate on which the copy 
was ready for döiivory. 

Date of m! 	thet  
copy to the applicant. 

the requlaite number of 
etomps and folios. 

04 MAY 2W1 05 MAY 2W! 05 MAY 05 MAY 2Wi 

-(3)- 

3. 	The prosecution st..ry of the case is that 

. on- 01.08.1999 at about 8.45 a.m., the Complainant 
- 	

SUedar J0C. No 20672 Jai Bir Singh of 57 Mtn. 

Division C/O 99 APO lodged an ejahar to the. 

Oficein-charge, Imphal. Police Station stating 

at on receipt of a specific inforation regar 

. 	. 	ding Some K N F (P) activi.Q 	are taking shel- 

ter in the house of C.0, Home Guard, Mr, L.K. 

Hokip (accused No. 7) at New Lambulane. Imphal, 

an Army Column of 57 Mtn. Division carried out 

	

[T'( 	earchat his house at 0100 Fburs of 31.07.1998 

and apprehended six KNF(P) activists, the accused 
Cal 

No.3. to 6 and recovered one .32 pisto. Larna 
.......- . 

baring No.830991 (on slide inde) and No. 839591 

On barrel) with maine, 2(two) live rounds of 

	

.j 	.320 KYNOCH from the possession of Thongkholun 
.................. 

Luçheng,.accused No.1, six rounds of .32 arms 

I from the possession of accused No.3 Seikhotingam 

@ Ngamc 	one live o d of A.K.47 assault rifle 

RU 

co ntd, 



25 P. 

Date of application for 
.:i= --- 

, *rfl •rr 

3tf 

Fn 

Date of making over the 
copy to (ho applicant. 

fr 	the possession of the accused No.2 Yangrnin- 

thang. It is stated that the six accused were 

-grd. black being meribers of underground organi 

sátion of KNF( P) and the accused were handed over 

to the Officer-in-charge, Iniphal Police Station 

the seized ariticles. The Oficer- in-. TT Ialongwith 

Ckarge, Imphal Police Station registered the re- 

ferred case and endorsed to 5.1. Melabu Singh of 

----ihal-Police Station for investigation. During the 

- jcourse 
I .  of investigation, the seized articles were 

sent to the PSL, Pangei, The expert od.ned that the 
oc 

seized .32 Pistol is in working condition and seIzed 

of .32 Calibre cartridges and 7.62 nuii go axnrnunition 

Cartridge calibre A.K. 	 except one are all live ones. 

The_1.0, examined 16 witnesseS. Ho then obtaIned 

. prosecution sanction U/S 39 A.Act for prosecuting - 	
-. 

 

the accused No.1 Thongkholun Lupheng,. accused No. 2 7) 

I 
. 	AdvoCEI; 

khotingam © Ngamcha @ Nganbona and accused No, 3("/ 

.gminthang Haokip © Thangboi © Wilson from the 

rict Magistrate, Imphal West District, Shri H. Oath cm,ngs,gou, 

la Singh under Letter No.D$(IW)/1/22/CPN/94(1-t) 	MDJ4IpUI 
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dated 28.09.1998 for their unauthorised possession 

of the above arms and ammunitions. The 1.0. again 

obtaird prosecution sanction U/S 197 Cr.P,C. for 

prosecuting the accused No. 7 Lulkhel Khaijamang 

MPS for prosecuting U/S 212 I.P.C. for 

inowingly harbouring KNF( p) members on the said day 

of occurrence. Then submitted Charge Sheet U/S 400 

read with Sec 0  120-B I.P.C. and Sec.25(1-B) 

Arms Act against accused No.1 to No. 6 and 13/5 212 

I.P.C. against the accused No. 7. 

el 

4. 	The accused appeared before the Court and 

Ere 

	

	furnished with cOpies of the relevant documents. Of 

the above off ences, Sec. 400 IC is exclusively 
- 

1riable by the Court of Sessions, Accordingly on 

22.01.2001, the accused were comnitted to the Court 

V 	
of Sessions Judge, Manipir East to stand t r a1. 

However, the id. Sessions Judge, Flanipur Last Vide 

order dated 08-03-2001 in his ST. Case No 2 of 

0 

Manipur 
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requisite stamps end.. ''was ready for dotivory. 	copy to the applicant. 
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2001 ordered that there is no sufficient basis for. 

framing charge for the alleged corrmission of the 

offence U/S 400 I.P0 C, and sent down the record to 

this Court for cor&sideratjon about the question of 

framing charges in respect of the alleged-remaining 

óffences and proceeding in accordance with law U/S 

2~28,(J) 	Cr.p.c. Section 229(1) (a) cr,r.C. runs 

as follows :- 

(1) If after such consideration and he!ng 

as aforesaid, the Judge is of opinion that 
— 

- 	 there is ground for preswning that th ccuscd 

has committed an offence which 

(a) is not exclusively triable by the Court 
' of Sesions, he may, frame a charge against 

the accused and by order', transfer the case 

for trial to the Chief Judicial Z"lagistrate 

r ••, 	

and thereupon the Chief Judièial Nagistrate 
., 

shall try the offence in accordance with the 
• 	

- 	 procedure for the trial of warrant cases 

instituted on a pc)lice report. 

• 	5. 	The remaining offences are Sec 25(1.J3) Anus 

:-. 	 212 I,P,C0  
T. 

Aov oca l e 	 000 COMMUalow 
Manipur 
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The trial. of warrant cases by Magistrates of 

cases instituted on a police rert deals in Chapter 

XIX of Cr.p,C. from Sec t  238 to Sec. 243, As Sec. 238 

Cr.P•C, have already complied with proceeded U/S 239 

Cx ,P.C. The parties are heard on wiether there Is 

sifficiênt ground for framing charges against the 

cused or not. At the very outset, the Ld. counsel 

for the accused submitted that there is no sufficient 

giound for framing charge against the accused. The Ld, 

C 

A 

< 'CIA . 	C 

Ip 

12?. 
I 

7 	• 	c 

a 

TR JgçoPY t 

• 	N 
Adv..oc.ale 

submjttedthat the sanctionissued U/S 39 Arms 

t was issued by District Magistrate, Imphal West 

ojS incompetent to issue the serne•in the present 

se 1  He submitted that the alleged occurance took 

ace at the house of the accused at New Lambulane 

ich is situated within the Imphal East District. 

nce, sanction U/S 39 Arms Act in the present case 

tobe issued by the District Magistrate, Impha]. 

t. As the sanction was issued by the incompetent 

hority, It is an invalid sanction and no prosecu .. 

n can be launched U/S 25(l....B)against the accusedOathCo,3,,,,, 

1 to 6, 	 . 	 A1anpu, 
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Date of making over the 

the copy. 	 copy to the applicant. 
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7. 	It is worth to me rrLion that the first informa- 

tion repot 'lodged by Sub. J.B. Singh of 57 bItn.Divn. 

C/C) 99 A. alleged that the accused Nn 0 1 Thongkholun 

Lupheng @'Kansha is in possession of one .32 service 

pistol with2 live rounds 1<YNDCH, accused No. 2 
ngmihang @ 

Thangboi.@ Wilson is in possession of 

onel .live round of 7.62 mm A.R.  47 539/88 and accused 

'Sekhotjnm @ Ngamcha is in possession of 3 live 

roUnds of 7.65 mm (.32) KF, one live round of .32 

auto KYNDCH, one live round of .32 auto 'ESTFN and 

one fired case of 7.62 OFV 94081 -1. There is no recovery 

Will 

cam 

of 

CC A, 

8. 

fo 

Su 

TRUE (PY 

4wy~_  
/dvocae 

s and ammunitions from the possession of the 

iaccused No.4 to 6. The prosecution sanction 

by D.M./I.W.is for prosecuting the accused No. 

3 only U/S 25(1-B) Arms Act. 

In reply to the subtvission of the L. counsel 

the accused, the Ld. Asst. P.P. for the State 

itted that there is notification of the Govt 0  of 

Government of Manipu,r which shows that the present 

I 	 ' 

ion issued by the District Magisttate, Imphal 	Coinmigiloneo  

Manipur 

cort 	IL9L 
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Date fixed for notifying 
the requisite number of 

stamps and folIos 
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Date of delivery of.the / 
:.requlsite stni 	c1d// 

------ 

st is a proper one in the present case, No notifi-

cation or order in this respect was filed by the Ld. 
EF  

JSt, P.P. Fbwever,•Ld. Asst P.P. on 5-4-2001 fIled 

an application dated 5-4-2001 stating amOngst other 

_____ 	-iat--through bonafide mistake the prosecution sanction 

was obtained from the District Magistrate, Irnpha2. West. 

Cordering the fact that the case was iestigated by 

pol1co station which is within, the jurisdiction of 

Disrict z'gistrate, Imphal West instead of obtaining 

g the 
13 

and 

00 pra 

Obtc 
Cox 

JF 

•.'1 datE \ 
\ I 

aid sanction from the Distrcit Magistrate, Imphal EiSt 
LL.. 

rayed for withdrawal of the charge sheet o±kt with ?. 

r for allowing to file fresh ii charge sheet after 

fling prosecution sanction against the accused 

ns.3  The said application was rejected Vide Qrder 

19.4.2001. 

From the above application itself, over and 

• 	 above the submission of the id. counsel for. the accused, 
it is cleared that the present sanction Issued by 

Distiict Iagistrate, Iinphal We was not issued by the 

contd. • 10/- 
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• 	 Mwtpw 
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proper and competent authority. J-Ience, the present 

sanction is a wrong sanction. Hence, by virtue of Sec. 

39 Arms kt, prosecution against the accused under Sec. 

25(1-B) Arms Act cannot be instituted. 

9. 	The;-.hext point to :be -considered is that whether 

---.--.jLthe.above facts and circumstances, charge under See, 

212 I.,C. should be framed against the accused No. 7 

olr whether-. there is any materials for framing charge 

._. 

	

	 212 I.P.C. against the accu3ed No. 7. For framing 

chge U/S 212I, prosecution is to show th G folQw1ng 

materials, Viz. 
- - 

- 	
(j) 	an offence must have been cornrrijtted i.e.; 

0. - 	 completed, and there must be an "offender" 
- -. 	

(ii) 	there must be harbouring or concealment of 

the person known or reasonably believed to 

be the offender; and 

(lii) there must be Intention on the part of the 

I 	 accused, to screen the offender from the legal 
----' 

punishment i.e mere giving of food and shelter 

arnatter of kV humato a'per :njn distress 

Oath Commaijione' 	- 

Manipur 



of the offence regarding Sec, 400 I.P.C. Ld, 

Sessions Judge, Ianipur East held that there is no material 

o~ 
UY 

rri 

-- -•----. --•. 

• 	L 	•' 

' 

must be inthe first place, the commission of an offence, 

for frairiing chrge under Sec. 4001.P.C. In order to make a 

terSon triable under this Section j.e, 3.212 I,P,C. there 

onvicted of the offence, no prosecution can be launched 

/5 212. I.P.C. for harbouring the offender (Prichan Singh 

944 P,W 9  N 	521), Sec. 212 I.P.C.never speaks of 

arbouring an accused or an absconder. It concerns for 

n--conimitted by the person harboured and untill he is 

e, the first thing to be proved Is that an offence had 

'-  

- 	 . 	 25 P. 
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10. 	.. Prosecution case is that the accused No 7 Lulkhel 

Khaijamang Fiaokip has harboured the accused No. 1 to 6 

on the said day of occurance knowing or having reason 

to believe at the time th4t they have committed an offence 

	

• 	U/S 400 •X.P,C, read with Sec.120-BI.P,C. and Sec. 

Z541-B) IrmS Jct with the intention to screen them from 

legal punishmentand thereby committed an oflence U/S 

•1-•• 

TRUF. Cd 

. ,-.' 	 .dvoc 

of an off en er with intention to screen him 

fl 
Oath Commissfo,jep 	 contd. 

Man wur 
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- 	 frornpuxishrnent. The acCuSed No3. to 6 like other accused 

are presumed to be innocent untill they are convicted 

H 

	

	 after due procedure. Further, the intention required U/S 

212 I.P.C. is to screen the offender from legal punishment. 

H. 	 But not to screen the accused from legal prosecution. There 

can be no legal punishment unless the offender was guilty. 

pn1vourt can say after necessy proceeding that they 

re offender or not. But, the accused persons are still 

not sibJected to any proceeding and untill the Court has 

ii prorunced upon the fact, a prosecution for harbouring 

the accused is clearly prematured. So long as there is 
_., . 

Cr a 
"a 

not a clear finding of guilt as against the said accused 

o.1 to 6 in respect of the alleged offences by a competent 

there canixt be any prosecution againSt accused 

.7. 

1. 	Apart from the above discussions in the present 

L
TRUE 

 Adv4 

ase as there is no proper sanction for prosecution, of 

accused No • 1 to 6, this Court IS not competent to 

roceed the case against the accused No. 1 to 6 

P1 	7'pj 

v e 	 • 	 •ath Commlisio,se' 
Man 4ur 
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•12 	For the foregoing reasons, I find, no materials 

for framing charge against the accused. The accused are 

discharged, from the liability of the case. TheIr bail 

bonds and Surety bonds are discharged. 

'It is ordered that the seized arms and anirnuni-

tions are confiscated to the Government. 

Announced in the open Court. 

Sd/_ (Smt.ih. Gornati. Dcvi ) 
Chief Judicial Magistrate,Impha1,Iap. 

• :__- 
L.JS 

_\ 
a_. \ 
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CERTIFIED 'TO BF A TRUE COPY. 

Sheristadar, 	I' 

District &' SCSSIOflS Court s  
Manipur. 

Shcrkl :id:ir. 

Diltrid ,C ;siotr Co2r 

pnr rist. 

Advocate 

[) •1 
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•' 	 Oath Commis ne, 
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BErORE THE CENTHI 1TSTTTTV1. 

WVAHATI BENCH_" 

NO. 6QF 2pI 

AL -  

Shrj M0 irangthern Mani Sirigh, 

MP S. 

VRS- 

1. 	The Union of In dia and 

8 other s, 

* . .Appiicant; 

.Respon dents. 

I N D E 

S1.i0. 	Particulars of Documents, 	Page N 0  

1 	Reply Affidavit with 

verificationE 	 I to 

2 	Vakalatnama 

3, 	Notice, 

j 
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BEIOFiE THE CENTRAL AEMINISTHATIVE TRIBUNAL 

' GUWAHATI BENCH ' 

0. ANO 63 OF 2p1 

IN THE MATTEQ - 

Shri M0irangthem Mafli Singh, 

,,.Applicant; 

_VRS_ 

1 The Union of India, 

2, The U,P,S• C Ø  

3 The State of Manipur. 

4 The State of Tripura, 

50  The Selection Committee 

(for selection of MPS Officer 

for promotion to I.P 4 S,) 

6 	Shri D.L.Vohra, DGP, 

Trip ura, 

7, Shri VC4 oul,IC, BSF, 

Govtof India, 

6 1  Shri N.Naraipam,Pi MPS, 

Commandant, Ime Guards(V), 

Man ipur, 

9 	Shri LK,.Haokip,SP, 

Crime Bran ch,Manipur 

RSpQfl dents. 

C0ritd .. 

1 

91- 
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fl THE MATTER OF : 

Reply affidavit for and on 

beha1f of the Respondent N0.8. 

I, N,Ngaraiparn, M,P 4 S,, now serving as Comman-

dant, Home Cuards(V),Manipur,Imphal do heresy take 

oath and solemnly state as follows: 

I, 	That,the deponent herein is the Respondent 

N 0 8 and as Such he is Competent to Swear this 

affidavit. The depeneflt gone through the appli-

cation as well as annexures annexed thereto and 

understood the cotent5 of the sme All the 

Statement made in this reply affidavit are true 

to the knowledge of the deponent and these state-

ment are made on the basis of reords 

2 	That,at the outset the Bspondent N0 0 8 

submits that the application is not maintainable 

for the reason that no cause of action has taken 

place /,sonas no promotion has been made to 

any paywha 5oever. Till today, the re 5ult of 
/  

the7selectith for promotion to IPS from amongst 
/ 
he Maniur Police service Cadre is not published  

and s such t5T1 cation is premature and liable 

be disrnissed/reLeCted on this 

Contd. ... 3/.- 



—: 3:- 

	

3, 	That,as regards para No,1 & 3 of the appli 

cation under reply, the answering Respondent No.8 

denie 5  the statement that the non—inclusion if any 

of the name of the applicant in the select list for 

Promotbor 1  to IPS WS the re5ult of violation of 

Statutory Rules or Rgulaions or Guidelines 

holding the field. It IS unfortunate that the 

applicant without having full knowledge and 

facts of the selection as well as consideration 

of all the eligible candidates for promotion 

who are within the 7one of consideration, filed 

the application on assumption and mere surTnise 

and that too even before the result of the selec—. 

tion, Hence, the appli.cation is very much pre-

mature ane not maintainable, At the same time, 

since, the time for challenging the selection 

has not comes up, there is no question of run-. 

ning the period of limitation, 

	

4. 	That, as regards para No.2 of the applica- 

tiori, the answering Respondent No.8 have nothing 

to say. 

	

5, 	That,as regards para No,4,I and 4,2 the 

answering Re spondent have nothing to say. 

6. 	That, as regard 5  para No,4,3, the answering 

Respondent No.8 submits that as per the then 

relevant re cruitment rules, the age limit for 

entering service as Sub—Inspector of Police by 

Contd, . 4/... 



44 

-:4: - 

direct recruitment is minimum 20 yrs.and maximum 

25 yrs. As per record, the recorded date of birth 

of the applicant is 3O-0146. However,if e 

entered service as Sub-Inspector of Police on 31/ 

3/64 he should he minimum 2Oyrs.  of age on this 

day, Hence, 	his date of birth  should he prior to 

1944 for entering service as Sub_Inspector of 

Police on 31-3-6. In the situation, the appli. 

cant has crossed the age limit for consideration 

for promotion to IPS and as such he is not even 

eligible for consideration. Accordingly, as per 

facts of the case there is every room to have 

ubt in the date of birth  of the apilicant, 	
/ 

7, 	That,as.regards para N0,4,4 of the appli- 

cation, the answering Respondent has nothing 

to say,  

8 	That, a s reqards  para No.4,5 of the appli- 

cation under reply, the answering Respondent 

No,8 submits that the fact that the present 

year being the last year eliqihie for corisidera-

tion has got no relevance to the rules for promo-

tion to IPS as the encumberit is not required to 

he promoted merely because it is his last c hance, 

9. 	That,a. s regard5 para No.4,6 of the applica 

tion under reply, the answering R e spondent No,8 

submit 5  that the averment/statement made herein 

are merely self praising. It is not only the appli. 

Contd. ..5/-. 
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cant who has a distinguished ser vice but it IS 

also the answering respondent who has perhaps 

better service re cord than the applicant. Apart 

from this,lt is not understood as to how the 

applicant has gathered informations, which are 

highly confidential. It is highly questionable as 

to how the applicant has come to the COflC1USjOflS 

that he has got as many as 5 0ut 5tandingS during 

the last five year 5 . More so as to how he has 

come to know of the gradings of the answering 

respondents. The applicant is liable to be puni-

shed as per the law for having access to the docu 

ment which are highly confidential, It i also 

possible that if the avermentS made regarding 

ACRs is correct there. is every poSsibility that 

the applicant might have managed and manipulated 

the ACRs is his favour and against the respondent 

8&9. 	 - 

10, That,as regards para No,47, of thepphi 

cation, the answering kespondent N 01 8 submits 

that It is highly quetionale and objectionable 

as to how the applicant has come to know of the 

resulte of the selection Committee which Is not 

even 	made public as yet,It IS also question- 

able as to how the applicant has come to know 

that the entire details about respondent 8 & 9 

were not placed before the Selection Committee, 

Cotd.. 6/.- 

- 	 A 
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If at  all any dis ciplinary or criminal pro-

Ceeings are pending against any of the incumbents 

it is not for the applicant to have a knowledge of 

the same as to whether the Same has been placed be-

fore the selection Committee or not.Mere peridency 

of such proCeedings does not debared anyone from 

being considered for promotion. Disciplinary 

proceeding should be intitiated against the appli 

cant himself for giving false informations re 9ar 

ding his date of birth as stated in the foregoing 

paragraph and for ac q uiring confidential documents 

and using it. 

11, That,as regard 5  para ho.48 & 4. lO of the 

application, the answering Respondent 5 ubmits 

that it is a serious matter and highly objection-

able that the applicant has come to know of the 

fact that the respondent No.8 has been nominated 

as selectee N 0 I though the result of the said 

election hast yet been made public. The 

anount of allegedly misappropriated as mentioned 

in the application is to the t: 	of more than 3S 

(three hundred fifty six, crores which is unimagi-

native as even the entire budget of the State 

for the said period did not reach that amount. 

Therefore the applicant deserves to be severely 

penalised for making such reckless allegation wherein 

the figure is given in such a manner as if the 

Contd. .7/- 
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applicant has the full knowledge of the same. Such 

anact of the applicant making wild allegation to 

such density amounts to giving misinformation to 

the HDntble Court which amounts to perjury and 

hence the applicant should not be left unpanished, 

As reaardS the charges it is submitted that the 

Govt. had already taken the deciSjon to drop the 

same as it was found to be baseless and unsus 

tamable, Further,mere accordingof sanction 	- 

for prosecution  of a Criminal charge against the 

Re spondent No.8 does not mean that the charges are 

proved and that the encumbant can not be considered 

for promn. Apart from that the Govt 0 of Manipur 

had dready took a decision to droppe-d the prosecu- 

ion against the ResPondent N0.8, I-bwever,the same 

is yet to be materialised. 

12 	That,as regard5  para No,4• 9 of the applica 

tion under reply,the answering Respondent N0.8 

have nothing to say as the same is to be replied 

by the Respondent No,9, 

13. Ihat,as regard para No,411 of the apli'-

Cation under reply the answering Respondent No.8 

submit 5  that it is for the Selection Committee to 

consider about the suitability of the candidates 

who are to be selected or not,The examinee cannot 

be the exminer himself. The applicant being a can-

date himself is not supposed to know the re 5ults 

of the selection before the same is made public 

Contd. . 



and this is exactly what has ahppened in the pre-

sent case. All the charges that has been levelled 

against the respondent No,8 are the handiworks of 

some vested interest and from the disclosures made 

in the applications the involvement of the appli 

cant himself cannot be ruled out s  None of the 

charges has been proved therefore respondent No.8 

cannot be victimised  on the basis of mere allega-

tioris and reports which is yet to be proved. 

Hence, it is denied that any infoimation was 

deliverately with held from the Selection Commi-

ttee by the concerned authority. 

14. That, 9 s regards  para No412 of the applica-

tion under reply, the R e spondent N0.8 submits 

that the Contents of the present para is highly ob 

jectionable as it contains the disclosures which 

are highly confidential Which could not be made 

public even after the declaration of the reult 

of the 5 election Cornmittee.The averment are such 

that it appears that the applicant himself was 

not only a member of the Selection Committee but 

he was the Chairman of the same A candidate is 

never Supposed to know what has been stated in 

the present application 

The respondent N 0 ,8 has been awarded the 

Preidents' Police Medal for gallantry for his 

excillent valour shown during the C,Ioperations 

apart from other medals he recieved, 

Ctd. . .9/- 
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The entire sub_para contained facts and figures 

as Well as submission which cannot be possibly stated 

by a candidate in pe-titiori filed by him. It is reterated 

that the applicant is liable to be piosecuted for 

having access to the contents of the minutes of the 

Selection Committee which IS confidential and which 

cannot be made public even after the announcement of 

the result, 

The ACR gradings stated by the applicant is his 

own calculation and not based on any materialsHence, 

thne has nothing to do with the present case, 

54  Thàt,as regard 5  para No,4,13 of the application 

/ unèr reply,the answering deSpondent No8 submits that 

/Committee for selection of SuItCblC persons for  

/ appointment of State Police Officer 5  to IP 5.by 

( promotion has been constituted under Relation  N0 ,3 

of the Indian Police Serjce(pojntment by Pmotion) 

Regulations, 1955; which runs as follows, 

ft3. Constitution of the Committee to make selection:-

(1) There shall be constituted for a State Cadre or 

& Joint Cadre a Committee con stituting of the Chair-

man of the Commission or,where the Chairman is 

Unable to attend, any other Member of the Commission 

representing it and the following other member namely:- 

(a) 	For State other than Joint Caere-. 

Chief Secretary; 

Officer not below the rank of.Secr 

tary to the Coveinment incharge of 

i*me Lepartffleflt; 

Director—enerai and inspector—General 

of Police; 

I 	 Contd...Io/ 
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Wh.re io Cadre post of Director_General and Inspeco- 

tor General of Police exists, 	then the Inspector 

Genera], of Police; 

lv) 	A member of the Service not below the 

rank of reputy IhspectorGneral of 

Police; and 

v) 	A nominee of the (ovt.of India 

below the rank of Joint Secretary 1  

 For joint Cadre posts other than Arunachal 

pradeh 	a-MiramUnion Texritorjes: 

1) 	Chief Secretary to the Covts.of the 

Const±tunt States; 

ii) 	Director_General and Inspector General 

of Police of the Constituent States; 

H . 

Where no cadre posts of Director,Genéral and Ins. 

pector_General of Police exists, 	then the Inspec- 

tor General of Police of the constituent States: 

iii) A nominee of the (ovt,of India not below 

the rank of Joint Secretary. 

 For Joint Cadre of Arunachal Pradesh_a_ 

Mjram Union Territories; 

1) Chief Secretary,Cóvt.of Arunacha]. PradeSh; 

 Chief Secretary, 	(vt,of 	a; 

 Chief Secretary,(ovt.of Miram; 

lv) Chief Secretary,D1hj ;  

 Chief Secretary,pondjchary; 

 Inspector General of Poljce,Arunachal Pradesh; 

Inspector General of Police,a; 

Contd.. 	11/.- 
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inspector General of Police, Mi.ram; 

Commissioner of Police, r:elhj; 

Inspector L.eneral of Police,Pondichery; 

Ch ief S ecretary ,An damari and Ni cober In sian ds, 

Inspector General of Police,kidaman and 

Njcobr Inslands.  

Joint Secretary(UT)wijnjstry of iine Affairs; 

One nominee of the Covt.of India not below 

the rank of Joint Secretary; 

NOTE :—I, (9iimitted) 

(The Chairman or the Inemberof theG o mrnjssjon  

shall preside at all meetings of the Gommittee at 

which he is present. 

The absence of member,other than the Chajan 

or member of the Commission, shall not invalidate 

the proceedings of the Committee if more than 

half the members of the Committee had attended 

its meetings" 

In the circumstances,since the S election Committee 

Consists of the Respondent No,3 to 7, the Committee 

is a duly Constituted Committee as provided under 

Reculation N 0 ,3 of the I.PS, (Appointment by promotion) 

Regulations, 1955, 

16, That, as regard5 para No, 4,14 and 40 15 o f the 

application under reply, the answering Respondent No, 

8 submits that the applicant is not Supposed to 

know everything which is going onAthe  Covt 0  of 

Manipur, The applicant is wrried of the integrity 

Contd,., 



of the answering Respondent but he failed to see his 

on integrity In stating many facts which are not 

supposed t0 be in his knowledge and more so when 

such facts are mere surmise. The applicant has 

flouted all the norms arid rules of official secrets 

and have disclosed all i k e. Secret and confidencial 

which are of highly irreular  in nature and the same 

are made only for the purpose of .  gathering sympathy 

of the Hon'ble Tribunal and not-for any other purpose. 

nce, the applicant failed to approach the 

Tribunal with clean hands and as such his applica-

tion is liable to be rejected0 From  the statements 

made in this paras, it is indicated that the appli-

cant is seemed to have been knowing everything 

e1out the  selection as well as the action of the 

i-ion'ble Tribunal, Such acts are highly objection-

able as.it  could be a miscarriage justice If the 

applicant is let to go off without any penal action, 

17, That,as regards para No,4.16, 4.17 and 4.18 

of the application under reply, the answering Res 

pondent No.6 have nothing to say as the same are 

to be dealt with by the authority concerned, 

18. That,as regards para No,5 of the applica-

tion under reply, the answering R.spondent No.8 

submit s  that the grunds des cribed under ground 

N00  5.1 to 511 are the grounds to be dealt with 

after the Cause of action of the present case has 

been taken place. Herice,these grounds can not be 

Considered in a premature petition, 

-j 
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The challenge to a promotion is to be made 

only when the result of the selection Committee IS 

available and the promotion 	has been made and 

not prior to  the completion of the selection 

process leading to the promotion. At the same 

time, the gradings of the ACRs of all the concerned 

candIdate 5  are to be appreciated by the Selection 

B0ard only and the grading5 are not supposed to 

be known by any candidate and as such the grounds 

made by the applicant are not tenable and deserves 

to rejected outright 

19. That,as regard 5  para No.6 & 7 of the appli 

cation under reply, the answering Respondent have 

nothing to say Except that the correctness of 

the same are subject to the strict proof to be 

made by the applicant. 

20 4  That,as regard 5  para No,5 & 9 of the appli-

cation, the answering Respondent submits that in ft 
view of the fact 5  and statements made in this reply 

affidavit the applicant is not entitled to any of 

the reliefs inasmuch as the application is premature 

and the applicant has no right to install the 

process of selection except his right to challenge 

the promotion after the Issuance of the order of 

promotion and not prior to such occurancem.If such 

selection process is installed on the mere sur'iise 

of the applicant that will amoii't to open a flood 

Contc3. . ., 12/- 
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gate and no employee can get piomotion by the 

entere finance in the process of selection. 

Hence, the applicant is also not entitled to 

the interim relief for restraining the official 

Respondent from promoting the pereons duly 

selected by the Selction Committee tb the post 

of IpS  during the pendenc' of the application. 

VERI FIcQ 

Verified that the statements made in this 

Reply Affidavit in para No1 to 20 are true 

to my knowledge and these statements are made 

on the basis of records. 

Dt/Irnpha 1, 

the! 2CC1. 	SIGATURE OF THE DEPONU'T. 

( N 1  NC?\BAIPAM ) 
AJ 

AdO cate 


